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LOK SABHA DEBATES
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1
LOK SABHA

Tuesday, March 30, 1971|/Chaitra 9,
1893 (Saka)

The Lok Sablhia met at Eleven of the
Clock

[Mr. Speaker in the Chair]
MEMBER SWORN

Shri P, K. Mookiah Thevar (Ramanatha-
buram)

ORAL ANSWERS TO QUESTIONS

Construction of Cuttack-Paradeep
Rail Link

.f.
SHRI CHINTAMANI

GRAHT :
SHRI D K. PANDA :

*16, PANI-

Will the Minister of RAILWAYS be
pleased to state :

(8) whether the Cuttack-Paradeep Rail
Link construction work s proceeding accord-
ing to the schedule ;

(b) if so, whether this will be completed
by the end of this year ; and

{¢) the total amount of money spent so
far in the construction of this Rail Ling 7

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA): f(a) and
(b). According to the preseat schedule, the
line is expected to be completed by the end
of June, 1972,

(¢) Against an estimated cost of about
Rs. 10.09 crores, an amount of Rsg, 3.12
crores (approximately) has been spent so far
Qu this project.

2

SHRI CHINTAMANI PANIGRAHI :
Out of a total estimated expenditure of
Rs. 10 crores during the years 1968-70, only
Rs. 3 crores has been spent. According to
the original schedule this line was to have
been completed by March, 1971, but it has
now been extended to June, 1972, Is the
hon. Minister satisfied that the present
schedule of completing this railway line still
continucs or is there any proposal to defer
the time of completion further ?

SHRI1 K. HANUMANTHAIYA : I share
the anxiety of my hon, friend over the fact
that there has been delay, What I have
stated is that they have revised the schedule
from time 1o time according to the circum-
stances that have arisen. That is why I
have called it the present schedule,

In fact, it was not the fault of the rail
ways. Ornginally, the orc {ransportation
was for purposes of trade with the Japanese,
At onc stage, they backed out and then
Romania Came in, and now we are proceeds
ing with this, The Orissa Mining Corpora-
tion has also backed out of its commitments
in regard to its contribution for the sidings
etc. ‘Thercfore, several factors have arisen,
I hope that the Railway Administration
would now stick to the present schedule,
namely the end of June, 1972. I mysef
want to visit the place along with hon,
Members and see that the work is carried out
expeditiously.

SHRI CHINTAMANI PANIGRAHI :
I am grateful to the hon. Minister for what
he has said. Since the progress is very slow,
I would request him to visit that area. I
would be very happy if the hop. Minister
would visit the area and see that the work
is expedited. May I know why the propused
railway colony at Paradip which was also
to be constructed along with this was post-
poned, and whether that would also be taken
up along with the construction of this
railway line ?
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SHRI K. HANUMANTHAIYA: 1
require notice. When I go for the inspec-
tion, [ will look into this matter also.

SHRI SURENDRA MOHANTY : Has
the attention of Government been drawn to
the fact that employment opportunitics to
the local people are denied in this railway
project ?

SHRI K. HANUMANTHAIYA : T my-
self subscribe to the point of view of the
hon. Member that local people must be
given the first preference in cmployment
because the unemployment problem has to
be solved in the area itself.

SHRI SURENDRA MOHANTY : That
is an axiomatic truth. It is just an expres-
sion of a pious wish. I am grateful to him
for that, Butl want to know what steps
Government are proposing to sce that the
Jocal people get adequate employment op-
‘portunities in this project.

MR. SPEAKER : This is about the
construction of the line, whether 1l is ac-
cording to schedule or not.

SHRI SURENDRA MOHANTY : Itis
ancillary to that. If he answers it, it will
embolden us to pursue it further.

SHRI P.G. DEB: Do [ take it that
further extensions of time in construction
will mot take place hereafier ?

SHRI K. HANUMANTHAIYA : 1 hope
not.

Railway Saloon Facility

*17. SHRI R.P. YADAV: Will the
‘Minister of RAILWAYS be pleased to state :

(a) whether Government have any pro-
posal under consideration to withdraw
Railway Saloon facility ; and

(b) whether any steps have been taken
4o stop its misuse ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) No,
Sir.

(b) Poes not arise.
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MR. SPCAKFR : How docs it arise out
of this ? 1Is the Minister in a position to
clarify 7

SHRI K. HANUMANTHAIYA : There
is no proposal to convert these inspection
carriages to passenger coaches. On  the
other hand, wherever there is an air-condi-
tioned coach, if there arc foreign or other
tourists who arc prepared to pay for it, we
place it at their disposal,

SHRIMATI SUSHILA ROHATGI : In
snite of the fact that Government are trying
to enhance the facthties to the common man
m regard 1o railway ttavel and the railway
Budget deficit is shooting  up every year and
we arc still not in & position to provide
adequate amenities to third class passengers,
could we not ask the people who can  afford
to travel in these saloons to pay a percent-
age, say 10 per cent, for the use of this
facility- - this includes M.Ps. also— which can
be put in a fund which can be utilised for
providing further facilities to the third class
passengers ?

MR. SPFAKER : Too long & question.
Are therc Saloons for M.Ps. also ?

SHRIMATI SUSHILA ROHTAGI : {t
ariscs out of part (a) of the question. Fven
if they do not withdraw the facility, at least
they can utilise a part of the proceeds from
it for the intcrest of the common man. So
it is directly connected.

SHR1 K. HANUMANTHAIYA : 1 want
to place thc true picture of these saloons
before the House. 1 myself took the trouble
to inspect such carriages yesterday so that 1
could answer about the actual position, 1
saw most ol these inspection carriages arc
moving offices. The officers who travel
from place to place are expected to inspect
track and dispose of various matiers arising
during the course of administration,

Thesefore, it is not so much facility for
enjoyment as amenities provided for work
relating to administration, Only those per-
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taining to the President, Vice-President and
(Governors are saloons in the real sense.
They are only four or five, and they are
meant for dignitaries. Even if we abolish
all these railway saloons, it will not result
in any perceptible appreciation of our
revenues to bring down our losses.

SHIRI ATAL BIHARI VAJPAYEE :
Psychological.

W) FOW 9T $GAT : 979 wEm,
T 2 & 900 A7 47 W@ & I guwdy
A1 repmfeny | wdwe N7 g % ey
Ty vy gan @ fxd fernd 3@ & ) 3w
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QAT wrgar g fr #9189 &A1 9y wA
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SHRI K. HANUMANTHAIYA : 1 have
already answered the question, that these
amenities are meant for officers to do work.
1t is not just to slecp the whole journey.
Therefore, it is not possible to implement
the suggestion that the hon. Member has
madeo.

SHRI ATAL BIHARI VAJPAYELE:
What is the iotal number of saloons 7
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SHRI K. HANUMANTHAIYA : There
arc different catagories ;: Broad Gauge—8-
wheeler bogies—143 ;  6-wheoler—1; 4-
wheclers—3541 ; Metre Gauge—38-wheeler
bogics—164 ; 6G-wheelers—42 ; 4-wheclers—
285, ‘fotal : 8-wheelers—307 ; 6-wheelers—
43 ; 4-wheclers—826. 1 want the hon.
Members to know that this is meant for the
whole country, for all the railways put to-
gether. It is not for one place or one
region.

SHRI KALYANASUNDARAM : What
1s the basis on which the railway officers are
allowed to make use of these saloons, and
does the hon. Minister think that such &
large number of saloons is neccssary 7 I
can understand the necessity in the case of
officers who have 1o maintain the track, but
what is the need for other officers to make
usc of such huge saloons ? These 8-wheelers
are uscd only by high officials. So, what
is the basis on which the railway officers are
allowed 1o make use of this facility ?

SHR1 K. HANUMANTHAIYA : As the
hon. Member. who has got large experience
regarding the railways, knows, there are
rules on the subject. If there is any misuse
by the officers, if those who are not eatitled
to them are using them, and if he brings
such cases 10 my notice, I will examine that
question.

Pending applications for Indusirial
Licenses

*19. DR. KARNI SINGH : Will the
Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state ;

(a) the total number of applications
under the industrial licensing system which
were pending on the eve of the dissolution of
Lok Sabha ;

(b) the number of applications disposed
of after the dissolution ; and

(c) the number out of them which were
pending for more than one year, two years
and three years, separately ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : (a) to ). A stwtement
is placed on the Table of the Houss,
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Statement

(a) to (¢). With the announcement of
the new licensing policy in February, 1970,
the number of industrial license applications
increased very considerably dwiing the year
and a total number of 2226 applications
were received during 1970 besides 807 appli-
cations for COB licenses in respect of indus-
tries which had been delicensed prior to 18th
Fcbruary, 1970, and which required a license
after announcement of ‘he new policy,
Together with some applications received up
to end 1969 and which have remained pend-
ing, the total number of pending applica-
tions on the eve of the dissolution of the
Lok Sabha came to 1937, excluding COB
applications, As against this, the paosition
of disposal during the period from 27th
December, 1970 to 10th March, 1971, is as
follows :—

(a) Number of letters of intent

issued . 161
(b) Number of proposals reject-
ed or withdrawn 241

Besides, 88 COB licences were also issued
during this period, in respect of industrics
which had been declicensed prior to 18th
February, 1970, and where the undertaking
had either been established or ‘effective steps’
taken for its establishment prior to this date.
Of the letters of intent issued, 110 related to
cases which were less than 1 year old, 42 in
respect of applications which were between
1 to 2 years old and 3 in respect of applica-
tions which werc between 2 to 3 ycars old.
As regards rejections or withdrawals, 195
related to cases which werc below 1 year
old, 43 to cases which were between 1 to 2
years old and 3 to proposals which were
belween 2 to 3 years old.

DR. KARNI SINGH : In the socialist
pattern of societly that we have been trying
to build in our country it is no longer
possible to fight an election on a socialiist
system. You will recall that some years a
man like Dr. Lohia fought an election on
Rs. 5,000.

MR. SPEAKER : May 1 rcquest to
come out with a straight question ? No
introduction,

DR. KARNI SINGH : The question
that 1 wish to ask the hon. Minister is :
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what was the number of licences two months
prior to the ¢'ection date, and what was the
proportion of the licences compared to
licences given in a similar two month period
a year ago ? What was the yardstick applied
for giving these licences 7 Was it purely on
merit ?

SHRI MOINUL HAQUE CHOU-
DHURY : During the period 27-12-1970 to
10-3-1971, the Ictters of intent issued were
161 ; licences issued numbcred 53, Letters
of intent rejected or withdrawn werc 241,
These were issued purely on the basis of
merit. During the quarter April-Junc 1970,
163 letters of intent were issued ; in July-
September the number came down to 91 ;
in QOctober-December 108 letters of intent
were issued, If we compare these figures
there had not been any unusual risc after
the dissolution of the Lok Sabha.

DR, KARNI SINGH : I do not wish to
make any allcgations because 1 am an  inde-
pendent, no-party man, But tlicre are some
rumours floating in the country. Is it
a fact that licences were given to those
people who are prepared to help the
Congress Party by provuding funds for the
elections on a percentage basis ? Since it is
against the rules to take money from com-
panics and business houses in what shape or
form was this aid taken by the ruling party
out of licences allegedly given under favouri-
tism ?

SHRI MOINUL HAQUE CHOU-
DIIURY : T can assure the hon. Member
that no licence or letter of intent was issued
on the basis of any subscription being
realised for the Congress Party or for elec-
tions.

SHRI BHAGWAT JHA AZAD : The
statement does not give an idea about the
applicatioas which had been screened or
whether therc was applications which attract
the Monopolies Act which says that no
licence should be given to those who have
got a large number of licences and have
concentrated economic power in their hands.
How many such applications were there,
how many were rejected and how many are
still under consideration 7

SHRI MOINUL HAQUE CHOU-
DHARY: The total number of applications
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recelved was 2226. 807 applications were
for COB. The number of letters of intent
issued to larger houses during 1970 is twenty
including one COB. The number of letters
of intent issued to larger houscs during
January-February 1971 is nil.

SHRI BHAGWAT JHA AZAD : They
are all in the statcment. Arc there any
applications which attracted the provisions of
the Monopolies Act ?

SHRI MOINUL HAQUE CHOU-
DHURY : There arc cases.

SHRI R. S. PANDEY - Before issu‘ng
licences or letters of intent according to  the
Monopolies Act one has to see whether they
alreadv have bulk liences in respect of many
industrics, 1 want to know whether they
take into consideration the fact that licences
should not bce given 1o those who are
disqualified under thc Monopolies Act.

SHRI MOINUI HAQUE CHOl-
DHURY : Licences have not been issued fo
any of the applicants who come within the
operation of that Act.

SHRI INDRAJT GUPTA - S, 1
would likc to put the same question in a
more specific way. 1 want to know from
the Minister how many of these 161 letters
of intent which have been issucd, according
to the statemeat, have been issucd to any of
the 75 monopoly houses which are listed in
the report of the Monopolies I nguiry
Commission. How many of these conceins
or houses figure among these 161 letters of
intent which have been issued ?

SHRI MOINUL HAQUE CHOU-
DHUARY : 1 have statcd alrcady that the
number of letiers of intent issued to larger
houses during January-February, 1971, is
nil. No letters of intent have becn issucd.

SHRI INDRAJIT GUPTA : Your state-
ment says that this figure of 161 is for the
period from 27th Dccember, 1970 to 10th

March, 1971 Not only January and
February.
SHRI MOINUL HAQUE CHOU-

DHURY : The number of letters of intent
issued to larger houses during January-
February, 1971 is nil, The number of
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licences issued to larger houses during
January to 10th March--23, including 18
COB. Then, during the period from 27th
December, 1970 to 10th March, 1971, 23
licences including 18 COB licences were given
to the larger houses.

SHRI P. K. DEO : Sir, this is a very
important question...

MR. SPEAKFR : Your question is
always iruportant. Yes: I am allowing
you.

SHRI P. K. DEO : It is more or less
accepted that the landslide victory of the
Congress Party is a by-product of the licence-
permit-quota raj,.. (fnterruption). My state-
ment is corroborated by the statement made
by the Minwster, because, in that state-
ment...

MR. SPEAKER : May, I request you
to put your question ? No statement.

SHRIP. K. DEO : I am puttinig the
question,  In a short spell of time, when
the Parhament stood dissolved— this is
unprecedented in history—as many as 161
licences have heen issued, May I know
whether it is not a fact that it is the misuse
of the heence-perrut-quota system adopted
by the Government, with the ulterior motive
of collecting election funds ?

Secondly, 1 wonld like to have a cate-
gorical assurance as to whether there is going
to be an end to this licence-permit raj in this
country.

Finally, 1 would like to know ahether
i is not a fact that as against the 161
licences, very many licences from the State
of Onmnssa have been pending and not a
single licence has been given to them at
least to give them employment opportuni-
ties.

MR. SPEAKER : It is all irrclevant.
Shri 1shaq Sambhali,

SHRI P. K. DEO : Sir, I have had no
answer Lo my questions,

MR. SPEAKER : They are irrelevant,

o} yagne aFael : ¥4T a8 q@ A
g odmanr & W Q3 & ¥v oo
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SHRI MOINUL HAQUE CHOU-
DHURY : Sis, may [ answcr in English,
So far as the delay is concerned, of which
the hon. Member is complaining, we our-
selves are really sore about 1, and I can
assure the hon. Member that I share his
anxiety, and it shall be my endcavour to
see that delays ale cut down and more
particularly with regard (o backward arcas
about which the hon. Member las
mentioned.

SHRI HENRY AUSTIN : Does this
number include small entreprencurs, parti-
cularly the engineers who arc without any
job and who on their own initiative started
some smaff-scale industries and who soughfa
ficence from the Government 7 May 1 also
know whether such licences have been given
to hitherto undeveloped areas ?

SHRI MOINUL HAQUE CHOU-
DHURY : This number includes all cate-
gories.

Sorvey for laying a New Line from
Nangal to Talwara

*20. SHRI NARAIN CHAND : Will
‘he Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that g survey for
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laying a Railway line from Nangal to
Talwara via Una in Himachal Pradesh was
conducted ; ond

(b) il so, how long will it take to start
the work 7

THE MINISTER OI' RATIWAYS
(S1RI K. HANUMANTHAIYA) : (a) and
(b). No Fngineering Survey had been
carried ow so far.  Only a teaflic apprecia-
tion was carricd out in 1963, for a rail link
between Nangal and Talwara vie Una to
assess the financial implications of this link.
They tiaflic appreciation revcaled that this
rail link, would not be firancially remunera-
tive, No further consideration has, therc-
fore, heen given to this project.

SHR! NARAIN CHAND : If'it is not
feasible to have the 1ailway link between
Naneal and ‘Talwara, would it not be in the
interests of the public and the welfare of
the people if the connection 15 extended up
to Una because Una is in Himachal Pradesh
and Nangal in Punjab ?

SHRL K. HANUMANTHAIYA : 1 have
anwered (he question.  There is mo such
proposal.

Se(ting up of Employment-Oriented Indus-
tries in U. P.

«11{., SHRI S. M. BANERIJEE : Will
the Minister of INDUSTRIAL DEVELOP-
MIINT be pleased to state :

(a) whether some cmployment-oriented
indusiries are likely to be set up in Uttar
P1radesh during the Fourth Plan §

(b) if so, the names of the industries ;
and

(c) whether these will all be in the
Public Sector 7

THE MINISTER OF INDUSRIAL
DEVELOPMENT (SHRI MOINUL

HAQUE CHOUDHURY) : (a) to (¢). The
information is being collected and will be
laid on the Table of the House.

SHRI S. M. BANERJEE: It is a
tragedy that UP is supplying only two
things—cheap labour to Bangla Desh and
Prime Minister to the country, I wantto .
know whether it is not a fact that UP hes
been neglected all along and repregentations
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have been made against it by all the Chief
Ministers m the past. The tragedy is that
the present Chief Minister is fighting for his
oyn existence and not for UP. May 1
know whether any decision has been taken
by the Planning Commission to remozc the
backwardness of UP, specially the castern
districts of UP, and if so what arc the steps
taken by the Government ?

MR. SPFAKFR : The main question
was a specific one to which the hon Minister
replied that information is being collected.
It 15 much better to wait for that infor-
mation.

SHRI 8. M. BANERIJLE : This infor-
mation cannot be collected from the UP
Government. 1t iy available with the Plan-
ning Commission itself, 1 am  surprised
that the Plannine Commission and  the
Minister do not know what mdustics are
being st up in UP.

STIRI MOINU{. HAQUE CHOUDIHURY:

I will explain the positton.  This relates to
industiies and indnstiies include all types,
major, nunor and ever village industries. A
large number of them are under the control
of the Statc Governments. 'The answer cannot
be complete until all that mformation s col-
lccted. That is why T sad that mformation
is being collected.

Alleged use of invisible fnk on
Ballot Papers

*22. SHRI G. VISWANATHAN :
Will the Minister of LAW AND JUSTICE
be pleascd to state :

(a) whether Government are aware of
the propaganda by some pcople thul some
invisible ink was used on the ballot papers
in the Elections held recently ; and

{b) if so, the reaction of Government
thezeto ?

THE MINISTER OF LAW AND
JUSTICE (SHRI H. R. GOKHALL) : (a)
Yes, Sir.

(b) The allegation is bascless and does
10t merit consideration.

SHRI G. VISWANATHAN : An
allegation has come from responsible leaders
of responsible parties like that of Professor
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Bal Raj Madhok of Jana Sangh. They say
that a chemical has been used on a mass
scale which played the trick of effacing the
ink or making it re-appear on ballot papers
throughout the country. Have they got any
expert opinion whether this can be done on
a mass scale ? Of course, this can be read
only in fiction but sincc this has come from
quariers, which are considered to be res-
ponsible, 1T want the Goverament to reply
to this yuestion.

SHRI H. R. GOKHALE : It is true
that the allegation made is that ballot
papers were marked even before the poll on
4 particular symbol with some invisible ink
and ticated with a chemical substance so
that the visible became invisible and the in-
visible became wvisible, The charge is so
fantastic that we do not regard that any
cheimical eaamination or cxpert opinion is
necessary.  The system in which these papers
are printed is almost foolproof.

As hon. Members know, the total electo-
rate in this election was 275 million and the
ballot papers printed were 335 million, All
the bullot papers were printed, without ex-
ception, all over the country in  Government
presses.  The precautions which were taken
with regard to the printing of the papers,
right from the time the paper was taken
from the mills and sent to the respective
presses till the time the papers, were used at
the time of polling, were, I submit, so fool-
proof that no further examination is neces-
sary. There was no possibility of any such
fantastic thing occuring that invisible became
visible and the visible became invisible,

Papers were despatched from the mills
direct 1o the Chiefl Electoral O#icer. Papers
werc sent under police escort, after the prin-
ting, to the printing officers and kept in
treasuries with double lock and armed guard,
taken out from the treasuries only one ar
two days before the actual date of poll and
officers were escorted to the polling stations
under police guard till the poll was over.
After the poll, ballot boxes and packets of
unused paper were stored under guard, The
store was under guard till the decliration of
results and it was watched by the repre-
sentatives of the candidates also, Candi-
dates of opposition parties could not have
secured & large number of votes in some
constituencies, which they secured, if this
magic had occurred as is alleged. Even
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while they failed in many constituencies, a
substantial number of votes were polled even
by candidites who were defeated. How
come then that the iavisible became visible
and the visible became invisible only in res-
pect of candidates who have succeeded !
That is why I said that it is so fantastic.
In many cases also the differences were
large.

The surprising thing is that although the
election bezan on the Ist so far as the whole
country is concerned and the declaration of
results took plaze on the 10th —there was a
gap of n~arly ten days—no one never thought
of this magic or suggested that something
like this had happened until the results were
out. When it was found that the results
were not favourable, this thing has been
put up.

SHRI G. VISWANATHAN : May I
know whether any representation has been
made by the election officers that the Repre-
sentation of the Pcople Act should be
amended to punish those who make base-
less allegations against the Election Commis-
gion ?

SHRI H. R. GOKHALE : This really
does not arise out of this question but I can
say that generally the question as to
whether the law relating to the holding of
elections needs consideration was being cun-
sidered by a committec appoiunted by Parlia-
ment but due to the discussion of the House
the wotrk could not be completed. 1 am sure
that in the new Lok Sabh, as my hon.
friend, the hon. Member, feels, some amend-
ments to the election law may be neccssary.
I do fecl that they are mnccessary. The
whole  question will be considered
afresh.

MR. SPEAKER : Some latitude should
be left for those candidates also.

sft aciag Avemm : w0 wedt ey
FTET q5q § {5 9 qg Thafaaw €@ A
ar 3otk ¥ 9g 99 g Joré i o
fr fadraa #<@ I A9T § A A
wrafan g <& oY ar 37 ¥ arg ayoar

& fag gz wf ?
SHRI H. R. GOKHALE : 1 thought, I
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told the House just now that nothing about
this was said till after the results of the
elections were declared.

SHRI MURASOLI MARAN : T under-
stand, the Jana Sangh, the authors of this
propaganda, are printing their newspaper,
called Motherland, on a Russian rotor
machine and that they are usiag Russian ink
also.

SHR1 ATAL BIHARI VAJPAYEE :
How is it relevant ?

SHRI MURASOLI MARAN: I also
understand that when these newspapers are
scnt to new stands, Motherland becomes
National Herald. That mcans, the Russians
are oul o destroy our democratic institutions
from elections to newspapers.

If so, what is the
Government ?

reaction of the

MR. SPEAKER : It is not connected
with this question. Next question.

SHRI MURASOLI MARAN : This is
also a case of nvisible ink,

MR, SPEAKER :
next question.

We pass on to the

SIHRI ATAL BIHARI VAJPAYEE :
This is a very important question. You allow
same morc guestions.

SHRI S. M. BANERJEE : Let them
scarch their hearts.

Closure of Braithwaite Co.,
(India) Ltd.

*25. DR. RANEN SEN: Will the
Minister of INDUSTRIAL DEVELOPMENT
be pleased to state :

(a8) whether Braithwaite Co. (India) Ltd.
has been closed down since 18th January,
1971 ;

(b) if so0, the reasons therefor ; and

(c} the steps taken to reopen the Com-
pany ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : (8) to (c). The Clive
Works Factory of M/s. Braithwaite sad Co,
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(India) Limited was closed on 18th January,
1971. Government appointed a8 Committoe
under section 15 of the Industries (Develop-
ment and Regulation) Act, 1951, to investi-
gate into the circumstances of the closure,
The Committe¢ came to the conclusion that
the closure of the factory was largely due to
the failure of management. After con-
sidering the Report of the Committee,
Government authorised the take over of the
management of thc Company by a Board of
Management appointed by them with effect
from 6th March, 1971. After protracted
negotiations between the new Management
and the representatives of the labour, an
agreemen! has been reached in regard to re-
openming of the closed factory. In accor-
dance with this agrecment, the Clive works
factory has re-opened yesterday.

DR. RANEN SEN : After the reopening
of the factory, may Iknow whether any
amount of moncy 1 bcing granted to the
workers for the forced idleness because of the
mistnanagement of the Company or anything
like thal ?

SHRI MOINUL HAQUE CHOU-
DHURY : With your permission, Sir, I
would read the terms of the Agreement, that
is, re-opening on 29-3-71 with full comple-
ment on day and night shift basis instead of
existing three shift basis without effecting
continuity of service to its employees...

MR. SPEAKER : You read only

pertaining to labour.

$HRI MOINUL HAQUE CHOU-
DHURY : Payment of ad hoc sum of
Rs. 150/- agreed for each workman and staff
for the period of closure.

DR. RANEN SEN : May [ know
whether this sum of Rs. 150 ié a sort of
payment for the period of closure of the
Company or any ad hoc payment to be
deducted later on 7 What is it ? It is the
Company which closed the factory. Now,
the workers are entitled to full compensation.
How is this amount of Rs, 150/- accounted
for ?

SHRI MOINUL HAQUE CHOU-
DHURY : I want notice for that.

SHRI INDRAJIT GUPTA : Now that
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the Government bas taken over this Company
and it has gone into production again, I want
to know what arrangements have been made
to easure that at any time in the near {uture
the production of this factory may not again
be affected by the alleged short supply of
steel. The main reason for which the previous
management had declared a closure was that
adequate supply of steel had not been for-
thcoming although this Company is knowa
to have on their order books something like
Rs, 15 crores worth of orders including some
very vital export orders. I would like to
know from the hon. Minister, now that the
responsibility is that of the Government for
the management of this concern, what steps
they have taken to ensure that top priority
for allotment of steel will be giveh on a
continuing basis so that the factory may not
be affected again.

SHRI MOINUL HAQUE CHOU-
DHURY : It is not only the shortage of
steel thait was responsible for the closure.
Therc was also mismanagement. In any
case, this is also a very important point that
adequate supply of steel should be there. We
will see that it gets the raw material,

Price of Steel

*28. SHRI §. L. SAKSENA : Will the
Minister of STEEL. AND HEAVY ENGI-
NEERING be pleased to slate :

{®) whether there has beeht 4 éteep rike of
over 50 per cent in the price of 3teel duting
the last two months ;

(b) if so, the reasons therefor ; and

(c) the steps proposed to be taken ‘o
restore the price of steel to the old level ?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHR1 8.
MOHAN KUMARAMANGALAM) : (&)
No, Sir.

(b) and (c). Do not arise.

SHRI §. L. SAKSENA : Is it not a
fact that there has been a rlse in price of
steel since the last 2 mionths from about

Rs. 100-150 ?

SHRI S. MOHAN KUMARAMAN-
GALAM : There bas boon a rise in this
prigs of stoal but npt as you have stated iu
the last two months...(Interruptions) Yon
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have asked about the rise in price of steel in
the last two months, I said there has been
no rise. In fact, so far as the open market
price is concerned, there has been a slight
décrease, So far as the JPC prices are con-
cerned, they have remained the same.

SHRI SURENDRA MOHANTY: We
understand from the answer of the hon.
Minister that there has not been a rise of the
order of 50%,. May we know as to what is
the extent of the rise ?

SHRI S. MOHAN KUMARAMAN-
GALAM : AsT said, there has been no
rise at all, that is to say, between January
1571 and the end of Fcbruary 1971, In the
open market there has been a slight fall in
the price of stecl.

So far as the JPC and the stock-yard
prices are concerned, they are almost the
same,

Loss to Railway due to Curtallment
of Trains

*31. SHRI P, K. DEO : Will the
Minister of RAILWAYS be pleased to state :

(8) whether Government recently curiailed
several passenger trains ;

(b) if so, the reasons therefore ; and

(c) the exient to which Railways suffered
foss as & resnft thereof 7

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) Yes,
Sir.

(b) Shortage of coal as a sequel to a
strike by a section of the staff in Dhanba i
Division of Eastern Railway seriously affect-
ing the loading and movement of coal.

" (©) The loss is about the order of Rs. 78
lakhs approximately.

SHRIP. K. DEO : Sir, it is very
disheartening that the tax-payers’ money has
been lost to the tune of Rs. 78 lakhs, We
do not feel satishied with the stock reply of
the hon. Minister. May I know on whose
shoulders this responsibility could be squarely
placed for the loss of this Rs. 78 lakhs of

poor tax-payers’ money ?

SHRI K. HUNUMANTHAIYA : Here
is the Covernment as ropresented by the
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Railway Administration and there are Labour
Unions, 1 do not know where to plate the
blame.

SHRI P. XK. DEO : My second question
is ! when all those passenger trains be
revived 7

SHRI K. HANUMANTHAIYA : They
will be revived very soon. The number of
passenger trains cancelled...

SHR1 P. K. DEO : Sir, I want a time
limit by which time they will be resumed.
The Minister cannot reply to this simple
question.

SHR1 K. HANUMANTHAIYA . It is
not possible to reply straight away definitely
because of the conditions. We will make
utmost efforts to start  these trains to bring
satisfaction to the persons concerned.

SHR1 P. K. DEO
unsatisfactory reply.

sft fayfa faw : wel wglew & wan
e AwrFRAf g a & gfaw
FTFLE | BT F G I qug ¥
mfgar a= § ardY § Wi gArfEd #b
WA S § FEATE F1 qTAAT FET q%AT
21 a0 # geae ¥ #TI@w IR
GYeYy @A &y Arfeqt @ g AL G X
WA AEar § fr g 8§ e
EAMH FX TG & | T AT FT FGC
AR A WY ghaaw w11 @ & @

e  Fr w fr a4 7

SHRI K. HANUMANTHAIYA : 1 wag
saying that between these two agencies the
apportionment of blame is very difficult and
I do not want to complicate the issues.

It is the most

SHRI KALYANASUNDARAM : The
Minister was saying that it was all due to
some strikes. May I know the number of
strikes that took place in the recent period,
the number of workers involved in the strikes
and the cause of the strike ?

SHRI K, HANUMANTHAIYA : Notice,
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MR. SPEAKER : The question is about
curtailment of trains. If you want to ask

about anything else, you may put a separate
question,

womar ghedl # wegm & faw am
safeaal & At w1 mfer &

fwar wrar
©32. i gewt vrwr &t v fafw
FQV T A qF @A FT FAT H G F

(%) #a7 azmar g & aft s &
qre safsas} & am wfes o ey a3
¥ ;AR

(=) afe g, oY wfass § frate o=t
& @t oy safeqat & a anfaw &@
* forr war FriArY 7 7 faA d 7

THE MINISTCR OF AW AND
JUSTICE (SHRI H. R. GOKHALF): (a)
No, Sir. The electoral rolls were revised
with reference to the Ist January, 1970 as the
qualifying date. Immediately after the dis-
solution of the Fourth Lok Sabha the
Election Commission also issucd two Press
notes on 29.12.70 and 14.1.71 informing the
public that all eligible persons who had
completed the age of 21 years on or before
the Ist January, 1970 but who did not find
their names entered in the rolis should apply
immediately to the concerned Flectoral
Rogistration Officers for the inclusion of
their names. All such applications which
were received upto 5.00 p.mn. on 18.1.7]1 were
enquired into and disposed of.

(b) In accordance with the provisions
of scction 21(2)(b) of the Representation of
the People Act, 1950, the electoral roll shall
be revised in any year in the prescribed
manner by reference to the ‘qualifying date’
(which means the 1st day of January of the
year in which it is revised) if such revision
has been directed by the Election Commis-
sion. The Commission proposes to carry
out a thorough revision of the electoral rolls
with the 1st January, 1971 as the qualifying
date.

ot gealt o &t : wer o A
¥ wareg wrer Y Ay ¥ A W of W
8% wr wiwwe foar war & e g
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agt 21 |y ®Y vy are) w fear o
§ o ¥ gy B AT T AT @)
oY 7ot § ay vod wwarr @ Af ¥
fir 3T &Ow & TR arel AR dr afay
¥ ved ary A wgrefudt & AW ar g}
1§, 9% qF Al & qm Ar faww W
T A ) wT AR W WA w)
e et ¥ fan gy v w1 @ g?
W+t ag arfyw & oriew 6wt Gor ¥
®AT AAT FT ATH Y A5 TAT F7 q&QqQAT
& fa @@ flar Jrgar qi, A fae ¥
g a1, 7T IJaF fa¥y N FAMAF
faes ate wwwA ¥ & far dEme
¢ atx qar frly ¥ ¥ F feeft wdeTd
¥ faars a1 awgT faar v § ar fsd
wrarg g g 7

SHRI H. R. GOKHALE : After the
last eclection in 1967 when the number of
voters was 250 million, in this election the
number is 275 million, Therefore there is
the continuous pracess of keeping the voters’
Iist uptodate and although the date has
clapsed, in view of the mid-term po]l the
Election Commission extended the date and
allowed applications to be made for inclu-
sion or for raising objections, Such appli-
cations and slatements as were received
were examined and investigation was done.
Investigators were scnt and after the investi-
gation report was received such names were
included as were to be included and such
names wepe ecxcluded as merited exclusion.
All the precautions were taken. Even then
it may be that here avid ‘there some voiers’
names may not have been included. It is
largely because either the leaders or the
volers themselves were mnot careful or
conscious enough to take them up, t0 make
an application to the Election Commission,
etc.

.

MR. SPEAKER : Should »¢ take up
Q. No. 33 and Q. No. 32 together ?

ot wrer fagr®t wroddt : sar oo
qut o7 Tgr & W sy AT o o o
& & wrgar g % oe ww aew s § )
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§% W% § fir fufi st am & @
H ol §fr wmdm gem R e A
oW 97 | O §aTT e gwn geR §f ag
R R Y S § o s
Rromawm) agrewr Wy € @A @
wraTgy ol £ ?

oo Wt ww Y

it wew fagrdt wrodt @ AW A
i sy T wf

weaw wgtem : 32 WX 33 W Ow
w1 ¥ fordr ol ?

ot g fagrdt wyoedt : 9 aafaar
@, A & R oA fearan
WY &, YT A AW g

SHRI H. R. OOKHALE :
answered Q. No. 33 yet.

1 have not

SHRI ATAL BIHARI VAJPAYEE. I
have not put the question yet. May I put
it now ?

MR. SPEAKER : That was what [ was
asking him to do.

SHRI ATAL BIHARI VAJPAYEE : 1
now put the question. Q. No. 33,

vy g & werferad

«33, ot qaw fagrdt arodnlt © wr
ffwow m w0 g TR S
war fw .

(%) wiagaw g fr W% awr &
s & awmfy gt & fad danc
# of wowrr gfe ¥ agw wifew
wefeat ar§ o€ o ;

(@) mrog rew ¢ fr ssmafe
T & @ mEn gie W sywfee
& grife vt W o s A
it way a7 ; W
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() woreray gfadi & & wwely Al
® FrER mar areafs waerrelt €

T g afenfew w ¥ foX wwww
FEIBTANTRE?

THE MINISTER OF LAW AND
JUSTICE (SHRI H. R. GOKHALE) : (a)
and (b). No, Sir. The electoral rolls were
revised with reference to the Ist January,
1970 as the qualifying date. Immediately
after the dissolution o, the Fourth Lok-
Sabha, the Election Commission also issued
two Press Notes on 29.12.70 and 14.1.71
informing the public that all eligible persons
who had completed the age of 21 years on or
before the Ist January, 1970 but who did
not find their names entered in the rolls
should apply immediately 1o the concerned
electoral Registration Officers for the inclu-
sion of their names. All such applications
which wete received upto 5.00 pm on
18.1.71 were enquired into and disposed of,

(c) In accordance with the provisions of
section 21(2)(b) of the Repiesentation of the
People Act, 1950, the electoral roll shall be
revised in any year mn the prescribed manner
by reference to the ‘qualifying date’ (which
means the Ist of January of the year m
which it is revised) if such revision has been
directed by the Election Commission. The
Commission proposes to carry out a thorough
revision of the olectoral rolls with the lst
January, 1971 as the qualifying dafe.

ot wrw fagrd  wredd: ssaw
ey, & f53 a1y 1 o vt wgtea
I A wiw  Foerr wmgar § 1 R
W& w7 o (q) &

“whether it is a fact that there were
a large number of discrepancics in the
electoral tolls prepared for the recent
mid-term elections to Lok-Sabha ..”

wolt wgheg g B -

No, Sir."
T A AR e s g
FRTERT & AT ol o ol oY s Y
war §, fo ¥ ¥ fawrad Y ok § fr ant
W # wrel qweras & amr gRww 0w
¥ aft ¥, fory sl ¥ 1967 ¥ W
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fer, gk arw Y w @R A F§ o
¥, v ofe &1 A ar, @ g & AG
o1 AT G TS w1 ATH °@1, @ ofq &
aft uy, nfe ? quk wragg coR AgEw
m!fktﬁﬁﬂﬁwi 1§ g8 TG

SHRI H. R. GOKHALE : The answer
given was an answer to the question as
framed. When a question is asked whether
there was a large number of discrepancies
it has to be answesed in the context of the
large number of volers who were entitled to
vate in the whole country and not in any
particula-  constitucncy. Looking 1o the
fact that a substantial increase has tahes
place m the number of voters, and that
attempts were made and precautions were
taken under the law to include names or to
delete names, as the case may be, after
investigation, 1t cannot be said that the
names which were left over were of a very
large number.

wWeqW WERA ©  HEAIE AEE W
not gt AY § A, AfFw gAY gEd

#t qfea & st ¥ awr for g !
(Laughter)

SHR1I ATAL BIHARI VAJPAYEE :
This is not a laughing matter.

May I put a definite question to the
hon. Minister 7 Now that the mid-term
elections are over and reports are going
round the country that mid-term elections
for State Assemblies are being contemplated,
may 1 know whether the Election Commis-
sion has taken any steps to see that there is
total revision of eclectoral rolls before the
mid-term elections for the State Assemblies
are ordered ?

SHRI H. R. GOKHALE :

oft waw flenite owt : ol @ee
¥urar &% AR ¥ wywr gfeww Waw
ferar &1

oft waw fagrdt aroddt : v s
e gg Al ¥y f5 wR ww A
frfterrasy §olafw aay § 7

Yes, Sir.
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SHRIH. R. GOKHALE. The han.
Member has forgotten that I had addressed
all my clection meetings io Hindustani, I
may not speak as well as he does, but I
ceriainly follow Hindi.

ve i aeew o fielr ¥ o
afsu

ot qwo WTTe ftww : KX o T
# yarg ¥ faar 81 39 v 8 e e
FHmA &7 g ¥Uar & 5 1 oadQ,
1971 = wafawgnr ¥ @ ¥
vawgw ewr w1 foamgw  fear o
TAAT ¥ TG ¥ G T pARW
qoor H gHS FW 1 7O *ifgw A
Ay | AfHT & Avaet ¥ wflewr wEwy
fo g8 arc dur ff 7 & 5 ooy 3|
& arz qAFad & g 7 @)

SHRI H.N. BAHUGUNA : Is the
Minister aware that most of these grievances
about discrepancies in electoral rolls are from

States where the Jana Sangh or its allies are
ruling ?

SHR1 ATAL BIHARI VAJPAYEE :
Nonsense.
SHRI H. R. GOKHALE : 1In fairness,

1 cannot say that these grievances were only
from the Jana Sangh. There have been
some places where names have been left
out, but largely from places where the candi-
dates have been defeated.

SHRI ERASMO DE SEQUEIRA : In
the rocent elections, in our Union Ter:itory,
an allegation was made that a part of a
village which was included in one Assembly
constituency had boen registered in the rolls
of another constituency. Would Govern-
ment consider requesting the Election Com-
missioner to devise some procegiure whereby
it is impossible for amybody to change the
delimitation set by the Election Commijssion
in this fashion ?

SHRI H. R. GOKHALE : Even now

all precautions arc taken to see that persons
are not entitled to 'wote in mare than ong
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constituency. 1 am sure the Election Com.
mission will maintain the same precaution
in future,

SHRI ERASMO DE SEQUEIRA : My
question was different. The allegation was
made that a part of a village included in
one assembly constituency had been register-
ed ouly in the ro.ls of another constituency.

SHRIH.R. GOKHAIE : That is a
matter which will bc considered by the
Election Commission.

SHRI KALYANASUNDARAM : Is
the Minister aware that even the ruling party
in Tamil Nadu, the DMK, has got a
grievance with regard to the registration and
maintenance of electoral rolls. In spite of
the fact that the DMK, the ruling party
there, and we were put to difficulties, because
of the frightening propaganda carried on by
the leaders of the syndicate Congiess and
Swatantra, the administration could not
even be disciplined. Just two months before
the mid-term elections, elections took place
to the civic bodies. Names which were
found in the lists then were not found in
the lists for the mid-term elections. Are
Government aware of this complaint ?

MR. SPEAKER : This 8 & very speci-
fic question. He has brought in the DMK
and others, It does not arise out of this.

off Tt v @ gy Q@ war fF
waErar gt ¥ sarEvare ffeat @ wwe
¥ & fs qarfen &Y ey 40,45 ar
50 grer forelt o atx forer avit %Y wry
40,45 a1 50 @@ €Y, 3T Y Wiy 12,
13 ar 14 a fasly o, fom 37 aog ¥
wE A AW AR A 2 arr . wr wed
WU ¥ WHIT # Twfan) #y ?ﬂﬁ%
fer sraeqt WA & fag &are § 7

SHRI H.R. GOKHALE : Surely, it

is the duty of the Election Commission to

correct all these discrepancies. I am sure
all precautions will be takem to correct
them.

oft wog ofd : tml’ruim TaaT
g fr P ol & amr gz oy & R
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wfafer dfre ¥ w9% 9 e sU
any &) afrw 5@ At ¥ N N
werE fFar srar &, @8 agy =T 99
& qaTas a9 A% T &1 o adw we
FArA # AT FONT qgAT § AR faw
B FY A FET 4T FT AN qE § o
& AT argar § R war @wwre wirsy
® v dar wrarT adr Frardefy, frad
foqr @it & am oz 99, ¥ swwr
HIATAT & U2 &7 q% 7

SHRI H.R. GOKHALF : Regarding
the fees, as the hon. Member would know,
the fees which were to be paid while making

applications were substantially reduced. It
was only 10 P,

AN HON. MEMBER - Not only fee
he asked about procedure also.

MR SPCLAKER :
which he might note.

It s a suggestion

SHRI . R, GOKIIALF :
note of 1t.

I will take

TEATX QUAT &1 §17 ETW

#34. o AW ATCEW R wWr
geore qar Wt gweifrafon S ag
AN B FOFO fr

(%) T & v www feax geama
IR 14 I W@ § 5] A Fgi-agr feqa
g

(@) murag o & f& 9w wdx
ot Q& IO AT 9T F1F T A%
@E AR

() afk g, ot xe¥F AT FCw & 7

THE MINISTER OF STEEL AND
HEAVY  ENGINEERING (SHRI 8.
MOHAN KUMARAMANGALAM): (a)
There are at present five integraied steel
plants in production. Thase art located at
Bhilai (Madhya Pradesh), Rourkela (Orissa),
Durgapur (West Bengal), Jamshedpur (Bihat)
and Burnpur (Wes{ Bengal),
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(b) and (c). While the production dur-
ing the period April, 1970, to February,
1971, has been on the whole satisfactory at
the plants at Bhilai and Jamshedpur, produc-
tion was adversely affected on account of
disturbed industrial relations at Durgapur
and Burnpur and to some extent at Rour-
kela. At Durgapur and Rourkela, there are
also some technical and operational cons-
traints/deficiencies to which attention is

being paid.

Mo WE! ATCAW qie : § @row
areqw ¥ s =g e fage @ 9
agl & g7 @i f fradr gift gf ok
firr wreant & g€ aar 9A% FTaw A H
;agrﬂﬁa‘rmmgaaa fraelt =

SHRI 5. MOHAN KUMARAMANGA-
LAM : 1 want notice of thal. These
details are not immediately available. If
the hon. Member wants the details for
the last two years, they can be made
available to him.

WRITTEN ANSWERS TO QUESTIONS
Cament Factory in Andhra Pradesh

#18, SHRI ESWARA REDDY : Will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(&) whether the proposal to set up a
Cement factory at Yerraguntla in Cuddapah
District (Andhra Pradesh) has been under
consideration of Government since the
Second Five Year Plan ;

(b) if so, the reasons for the delay in
implementing the proposal ; and

(c) whether in view of the serious
drought conditions in Rayalseema and the
total absence of any public sector project in
the area, Government propose 1o give
priority to this project ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHR1 MOINUL HAQUE
CHOUDHURY) : (a) to (c). Licences/
Letters of Intent were issusd to certain
parties who proposed to set up a cement
factory at Yerraguntla during the years
1956-65. These were either surrendered or
vancelled for ome reason or the other,
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According to & feasibility report prepared by
the Cement Corporation the setting up of a
factory at this place was feasible. The
present policy of Government is to set up
cement factories, in the Public Sector only in
the deficit areas and discourage the coming
up of additional' capacity in surplus aress.
Andhra Pradesh is surplus at present in the
production of cement and there is no pro-
posal at present to set up a factory at this
place.

Report of Commission for Determining
Prices of Cars

*23. SHRI C. JANARDHANAN : Will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether the Car Prices Enquiry
Commission has submitted its report ;

(b) if so, the main recommendations of
the Commission ; and

(c) the decision taken thereon ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : (a) Yes, Sir.

(b) and (c). Thc Report was received
only on the 29th March 1971, i.e. yesterday,
and it is yct {0 be examined,

Soviet Experts Report Re: Underground
Railway in Calcutta

*24. SHRI RAMAVATAR SHASTRI :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether the Soviet Experis team has
submitted the techno-economic feasibility
report on the proposed Underground Railway
in Calcutta ;

(b) if so, the main details thereof ; and

() whether Government have approved
the report ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (8) Yes,
Sir. .

(b) In their Report, the Team of Soviat
Consultants have recommended the oon-
siruction of an Underground Railway,
extenaing from Tollygunge in the South to
Dum-Dum in the North, passing through the
Central Business District of the City. The
Sovigt Team have not pecommaended the
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construction of the Suburban Dispersal
Line,

(¢) The Report is currently umder consi-
dezation of the Government,

Memand for Funds for Implementation of
Social Welfare Programmes by the State

*26. SHRI ANANTRAQO PATIL : Wil
the Minister of EDUCATION AND SOCIAL
WELFARE (Social Welfare) be pleased to
state :

(a) whether some State Governments
have made representations to the Centre that
due to want of funds they cannot implement
social welfare programmes ; and

(b) whether Government propose decen-
tralisation of Social Welfare activities so
that the Zilla Parishads could be activised 7

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI SID-
DHARTHA SHANKAR RAY): (a) No ;
Many State Governments have asked for
more funds for Social Welfare Programmes.
Grants arc given to the State Governments
within the allocations fixed for Plan
Programmes,

(b) The responsibility of implementing
social welfare programmes rests with the State
Governments. It is for the State Govern-
ments to take action for decentralisation of
social welfare activities il it 1s considered
necessary to do so far activising the Zilla
Parishads.

Reopening of Standard Car Factory
in Madras

*27. SHRIR. R. SINGH DEO : Will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether there are plans to enable
the Standard Car Factory in Madras to be
reopened after sorting out the labour
problems ; and

(b) if so, the details of the plans and
the action taken By QGovernment in this
regard 7

THE MINISTER OF INDUSTRIAL
DEYELOPMENT (SHRI MDINUL HAQUE
CHOUDHURY) : (a) and (b). Asa fesult
Of & scitkomans toiwhed betiween the manige-
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ment and the representatives of labour, the
factory of M/S. Standard Motor Products
of India, Madras had already been re-opened
on the 22nd February, 1971

Increase ia Prices of Tyres and Tubes

*29. SHRI D.S. AFZALPURKAR:
Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state :

(a) whether prices of tyres and tubes
have gone high in black market due to the
shortage of these products in the country ;
and

(b) if so, the steps that Government
have visualised to cnsure the stability of
price of tyres and tubes ?

THE MINISTER OF INDUSTRIAL
DEVELOPMFNT (SIIRI MOINUL HAQUE
CHOUDHURY) : (a) Although there is no
overall shortage of automobile tyres and
tubes in the country, shortages, to some
extent, in certain categories of tyres, parti-
cularly truck and tractor tyres, arc being
experienced and reports alleging ccertain
malpractices and irregularities m distribution
were roceived during the last quarter of
1970.

(b) Government have recently issued
Letters of Intent for establishment of
additional capacity of 24 lakhs nos. eash of
automobile tyres and tubes. The manu-
facturers have also taken action to streamline
and improve their distribution system,

Laying of Rall Track Between Kathua
and Jammu

*30. SHRI INDER J. MALHOTRA :
Will the Minister of RAILWAYS be pleased
to state :

(a) the progress made for laying rail
track between Kathua and Jammu in Jammu
and Kashmir State : and

(b) the probable date by which the work
is likely to be completed ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) The
overall physical ptogress achioved upto end
of February, 1971 s 28.62%,

(b) The line is expectod to by completed

in 1912,
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Broad Gauge Line from Smastipur to Raxasl
via Darbhangs (North Eastern Rallway)

*36, SHRI BHOGENDRA JHA : Will
the Minister of RAILWAYS be pleased to
state :

() whether it is a fact that the survey
undertaken for extending the broad gauge line
from Samastipur to Raxaul via Darbhanga
has been completed 7 and

(b) if so, the steps being taken to com-
mence the execution of this scheme ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) and
(b). The survey work has practically been
compleled but the reports are still under
finalpsation and have not yet been received
by the Railway Board. An alternative route
via Muzaffarpur has also been surveyed, A
final decision regarding the alignment to be
adopted for this conversion would be taken
after examining the relative merits of the
two alternatives, keeping in view all relevant
factors. The actual conversion i3 also
dependent upon the resuits of the surveys,
the priority this work will merit among other
similar proposals, and the availability of
funds.
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Formgtion of a Natiousi Children Board
and National Policy Resolution on
Children’s Programme

27. SHRI SHASHI BHUSHAN : Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state

(a) the compasition and functions of the
National Children Board ;

(b) whether Government have since
finalised the proposal regarding National
Policy Resolution on Children’s Programme
and if so, the details thereof ;

(¢) if not, the further time likely to be
taken in finalising the proposal ;

(d) the names of State Governments
which have endorsed the proposal for setting
up of National Children Board ; and

(¢) thc names of those State Govern-
ments which have not accepted the proposal
and the action Government propose to take
in their cases ?

THE MINISTER OF EDUCATION
AND SOCTAL WELFARE (SHR1
SIDDHARTHA SHANKAR RAY): (a)
and (b). The proposal regarding the
National Policy Resolution on Children’s
programme which includes setting up of
National Children Boatd is still under the
consideration of the Government.

(¢) The Government hope to take a
decision on thé proposal soon.

(d) and (¢). The Governments of
Haryana, Jammu & Kashmir, Kerala,
Mysors, Origsa, Punjab, Tamil Nadu, West
Bengal, Andhra Pradesh, Mldhyl Pradesh,
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Gujarat, Assam, Rajasthan and Himachal
Pradesh have endorsed the draft proposal
of setting up of Nationsl Children Board
and one State Government, namely, Govern-
ment of Maharashtra have suggested that
instead of seiting up a National Board to
consider all the problems pertaining to Child
Welfare, such as education, health, nutrition
etc. it would be better to entrust to it only
the problems pertaining to special categories
of children such as physically and mentally
handicapped and delinquent children etc.

Expenditure incorred on Durgapur
Steel Plant

28. DR. KARNI SINGH : Will the
Miunister of STEEL AND HFAVY ENGI-
NEERING be pleased to state :

(a) the original estimated cost of the
Durgapur Steel Plant ;

(b) the total expenditure incurred there-
on 30 far ,

(¢) whether the plant is complete in all
respects ds envisaged ;

(d) 1 not, the extent of expenditure
likely to be incurred further ;

(c) the total loss sustained by this plant
so far ; and

(() the time by which
expected to break even ?

this plant is

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) The original estimate for
the 1 million tonne stage of Durgapur Steel
Plant was Rs, 115 crores. This excluded
Township and Ancillaries. The original
estimate for expansion by 0'6 million tonnes
was Rs, 66.20 crores,

(b) The total expenditure incurred upto
28.2.1971 amounts to Rs. 267.18 crores for
the Plant, Township and Ancillaries, includ-
ing Rs. 43.46 crores for the Township and
ancillaries.

(c) and (d). The Plant is complete
except in respect of some equipment valued
at about Rs. 2 crores. Cash expenditure
of about Rs. 1.1 crores is also likely to be
incurted towards final payments against
contracts, spares and escalations, in addition
to the cost of land taken over from the
State Government, the valwation of which

is yot to be finalised,
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(¢) Cumulative loss incorred
30.3.1970 was Rs. 83.54 crores.

(f) The Plant is expected to break-even
production reaching about 90% of the rated
capacity, if the industrial unrest in (he
Durgapur area is controlled. With tnss
improvement, the rated production is expect-
ed to be achieved by 1973-74.

upto

Under-Utilisation of Installed Capacity in
Capital Goods and Engincering
Industries

29. DR. KARNi SINGH : Will the
Minister of INDUSTRIAL DEVELOPMENT
be pleased to state :

(a) whether it is a fact that there is
under-utilisation of nstalled capacity in the
capital goods and engineering industries ;

(b) if so, the extent thereof and the
reasons therefor : and

(c) the steps taken to ensure the working
of the industrial units to thewr rated
capacity !

THE MINISTER OF INDUSTRIAL
DEVELOPMLNT (SHRI MOINUL
HAQUE CHOUDHURY): (a) to {¢). While
the nature of capital-goods and engineering
industries is such that utilisation of 100%
capacity or near abouts may not be feasible
for all the units over an indefinite period, a
substantial mcasures of under-utilisation had
developed 1n many of the capital-goods
manufacturing units during the period from
1966 tv 1968 following serious recessionary
trends in the economy during this period.
However, with the codsiderable revival of
industrial activity during 1969 and the last
year, the utilisation of capacity in various
engineering industries has improved con-
siderably. While this trend of revival has
ocoured in various machine-building units,
there continue to be certain sectors which,
with reference to the production figures for
1968, 1969 and the first half of 1970, have
about or less than 50% utilisation. These
industries include wood-working machines,
cement mill machinery, vehicular-type dicsel-
engines, road-rollers, structurals, cranes,
ralway wagons, transmission towers, water
mpters, lead and lead sheets, brass sheets,
steel castings and C.I. pipes.

2. The reasons for under-utilisation can
be broadly related to inadequate demand,
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shortage of raw materials and labour-
management problems. Metals constitute
the most important single raw material in
short supply, and shortage of steel in
particular has had a critical bearing on the
output of the entire engineering industries,
Government has been keenly alive to the
need for provision of sufficient raw materials
to sustain existing capacities and to mest
new ones. OQut of the total import require-
ments of the economy estimated at Rs. 9730
crores for the Fourth Plan period, Rs. 7840
crores would be for maintenance imports
or imports of raw materials, compenents
and spares needed for sustaining and accele-
rating the growth of industrial production.
‘The import policy places growing recogni-
tion on the need for imported raw materials,
particularly for the priority industries, export
industries and the small scale sector. Liberal
imports of stecl have becn allowed to meet
the cxisting shortage.

3. Government has always been laymng
stress on maximisation of production with
1eference to available capacity. In the wake
of recession, Government also anmounced
the policy of diversification which meant
that undertakings licensed for any patticular
article can also manufacture a new article to
the extent of 25% of the value of the licensed
capacity without a license so long as ther=
was no addition to capital and machinery
(except for marginal balancing equipment).
A number of industries, particularly on the
engineering side, have availed of the benefit
of this measure. This benefit is continued
under the new licensing policy with such
changes as have been necessary.

Issue of Licences to Birla, Tata and
Sabu Jain Group of Concerns

30. SHRI SOMCHAND SOLANKI :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

(a) the number of new Licences isaued
to big and small industrialists during the
year 1969-70 and the number out of them of
those issued to Birla, Tata and Sahu Jain
group of concerns ;

(b) what is the basic principle of the
Government of India to issue such licences
to particular companies repeatedly ; and

(c) how many compamies have started
working for which the licemces were issued
during the year 1969-70 ?



k) Written Answers

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : () Statistics relating to
industrial licences are maintained on a
Calendar-year basis and not financial year-
wise. During the years 1969 and 1970, the
total number of industrial licences, as dis-
tinct from letters of intent, issused for the
establishment of *““New Undertakings” only,
apart from cases of substantial expansion,
monufacture of new articles and for carry-
ing on-business, was 34 and 62 respectively.
No licence for the establishment of a *“New
Undertaking” has been issued to any of the
concerns belonging to Birla, Tata and Sahu
Jain groups during these two years.

(b) Letters of intent/licences are issued
on the merits of each application keeping in
view various factors such as technical feasibi-
lity of the scheme, foreign exchange con-
siderations, location etc, In the first in-
stance, a letter of intent is wusually issucd,
which is converted into a licence once the
conditions in the letter of intent are ful-
filled.

(c) Ordinarily it takes two to three years
for a pew industrial undertaking to com-
mence production. The licences, are, there-
fore, at various stages of implemen-
tation.

Opeulog of a Halt Station at Golbai
(South-Eastern Railway)

i1. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of RAILWAYS
be pleased to state :

(a) whether at the Zonal meeting held in
August, 1970 a decision was taken to open
8 Passenger Halt at Golbai on South-Eastern
Railway ; and

(b) if so, the steps taken to open this
Passenger Halt ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) No.

(b) Does not arise.

Constraction of Railway Colony
at Paradeep

32, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of RAILWAYS
be pleased to state :

(&) whether a Railway Colony at Para-
deep is coming up ; and
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(b) the name of the contractor party
who has been given the contract for the
Railway Colony and the estimates made for
the same ?

THE MINISTER OF RAILWAYS
(SHRT K. HANUMANTHAIYA) : (a) The
work is yet to start because of the delay in
getting land from the Paradeep Port authori-
ties. This work is planned for completion
under Phase-TI of the Project.

(b) The contract for the construction of
quarters at Paradeep Railway Colony was
entrusted to M(s. Republic Traders, Cal-
cutta, in May, 1970. The approximate total
cost of these quarters 1s estimated to be
Rs. 11.25 lakhs,

Expansion of Rourkel: Stecl Plant

33, SHRI CHINTAMAN]  PANI-
GRAHI : Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
stale :

(a) whether the proposed expansion of
Rourkela Stecl Plant has been finalised by
now , and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THL
MINISTRY OF STEEL AND HEAVY
ENGINEERING (8}R1 MOIID. SHAFI
QURESHI) : (a) There is no such proposal
under consideration at prescnt.

(b) Does not arise.

Setting up of Second Steel Plant
in Origsa

34, SHRI CHINTAMANI
PANIGRAHI :
SHRI D. K. PANDA :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state @

(a) whether the processing of site selec-
tion for the estalishment of a second steel
plant in Orissa, as promised by Government
in the last Lok Sabha, has been undertaken
by now ; and

(b) if so, the extent of progress made
so far, in this regard 7
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THE DEPUTY MINISTER N THE
MINISTRY OF STEEL AND HEAVY
ENGINECRING (SHRI MOHD. SHAF1
QURESHTY) : (a) and (b). The question of
projection of demand for stce! during the
next 10 years, is at present under exami-
nation. Only after the additional capacities
of sicel required to be set up is assessed,
location studies can be taken up.

Setting up of Stecl Plant at
Visakhupatnam

35. SHRI ESWARA REDDY : Will
the Minister of STLIL AND HI'AVY
ENGINEERING be pleased to siate :

(a) the progress made in the setting up
of a Public Sector 3Steel Plant at Visakha-
patnam ;

(b) the details and estimates ol the works
to be completed during the yecars 1971 and
1972 ; and

(¢) the time by which the project is ex-
pected to be completed ?

THE DEPUTY MINISTFR IN THF
MINISTRY OF STELL AND HEAVY
ENGINLLRING (SHR1I MOHD. SHAFI
QURESHI) : (a) Government have appros-
ed the recommendations of the Site Sclec-
tion Committee for the location of the Steel
Plant at Balacheruvu, about 25 km from
Visakhapatnani, On the joint recommcn-
dation of the Central Engineering and
Design Bureau of Ilindustan Stcel Limited
and M/s. M. M. Dastur and Co. (F) Limited,
acting in their capacity as General Consul-
tants to Government, an area of 8,400
acres for the plant proper and another 840
acres for the balancing reservoir have been
demarcated and the State Government have
been advised to notify these areas under
Scction 4(1) of the Land Acquisition Act.
M/s. M. N, Dastur and Co. have been en-
trusted with the work of preparation of the
Techno-economic Feasibility Report for a
2 million tonne integrated stecl plant and
their report is excepted by November, 1971,
The Committee on Coal and the Committec
on Raw Materials other than Coal and
Iron Ore have also comp’eted thiir Reports,
The Report of the Committec on Iron Ore
is expected shortly. The Survey of India
have been requested {o undertake the topo-
graphical survey of the project area. A
proposal for the supply of water to the
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Visakhapatnam Project by tapping th®
Godavari River (at a distance of about 20°
km. from plant site} prepared by the State
Government, is under e¢xamination. The
Railways have also been requested to take
up survey work for provision of marshalling
and exchange yards, railway sidings etc.

(b) The expenditure during the years
1971 and 1972 will be mainly on account of
preparation of the Techno-economic Feasi-
bility Report and the Detailed Project Re-
port, site survey work, land acquisition costs,
preliminary site and enabling work and for
such mitial work as may be required for the
development of township, and water and
power supply systems elc.

(c) Itis too carly to indicate the date
by which the project will be completed.
After the receipt of the Feasibility Report
a tentative time schedule will be drawn up
for completion of the Project.

Claims Preferred against Railways

36. DR. KARNI SINGH : Will the
Minister of RAILWAYS be pleased to
state :

(a) the total number and amount of
clums preferred against the Railways during
the last three years for damages in respect
of theft or Jamage to goods in transit ;

(b) the total number of cases decided
against the Railways ; and

(c) the total amount of damages decreed
against the Railways ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA): (a)
Statistics of claims for compensgtion main-
tained by the Zonal Railways do not indi-
calc separately as to how many claims have
been preferred on account of thefts or
damage to goods in transit.  Also in several
claims no amount is mentioned. Therefore,
the total amount in respect of the total
number of claims is also not ascertainable.
The total number of claims preferred against
the Railways duc tfo all causes is as
follows : '

Total No, of
Year new claims
rwgived
Rs.
1967-68 7,03,424
1968-69 7,20,036
1969-70 7,00,082
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(b) The number of cases in which Rail- figar o &7 | ¥fer Towre w1 Freg-

ways paid compensation during the last three
years is given below :

Year Number of claims paid
1967-68 3,64,647
1968-69 4,10,394
1969-70 4,01,667

{c) The amount paid on account of
court cases arising out of claims for com-
pensation during the last three years was as
under :

Amount paid on

Year account of
court cases
Rs.

1967-68 71,72,705

1968-69 79,35,050

1969-70 92,28,375
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Wage Board Award to the Employees of
Tannery and Footwear Corporation of
India Ltd. Kanpur

38, SHRI S. M. BANLRJEE : Will
the Minister of INDUSTRIAL DEVYELOP-
MENT be pleased to state :

(a) whether it is a fact that some of
the employecs working in the Tannery and
Footwear Corporation of India [ imited,
Kanpur have not been paid my amount as
per Wage Board Award ;

(b) if so, the total number of such
employees ; and

(c) the reasons for not paying them ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL
HAQUE CIJOUDHURY) : (a) Payment
has been made to all the employees who
were eligible for such payment,

(b) Does not arise.
(¢) Does not arise.

Production in Durgapur Steel Plant

3. SHRI G. VISWANATHAN : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased 1o state :

(a) the target of production in Durgapur
Steel Plant for the year 1969-70 ; and

(b) ‘wbeu:et there was & shortfall in the
production aad if s0, the steps teken to
increase it ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) and (b). The target of
production of imgot stoel in Durgapur Steel
Plant for the year 1969-70 was 1.1 million
topnes while the actual production was
818,254 tonnes.

The short-fall in production was largely
duc to labour trouble arising out of inter-
unios rivairy and political instability in the
area which had affected meighbouring indus-
trics also. Recognition of the accredited
Union of cmployees, regular holding of
bipartite discussions between the Manage-
ment and the recognised Union, revision of
incentive schemes, setting up of Grievance
Committees have, among other measures,
have been the steps taken to provide some
improvement. From June 969 upio the
present 40 agrecments have been signed with
the Union and have been honoured by the
Management. Another reason has been the
backlog in maintenance and shortage of
spares. Action has been taken to cffect
capital repairs, speed up the procurement of
spares and refractorics, and provide the
necessary balancing iacilities,

Production in Bokaro Steel Plant

40. SHRI G. VISWANATHAN : will
the Minister of STEEL. AND HEAVY
ENGINEERING be pleased to state :

(a) the time by which the Bokaro
Steel Plant is likely to go into production ;
and

(b) what will be the total cost and the
cost per tonne of steel at the time of pro-
duction 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERINIG (SHRI MOHD. SHAFI
QURESHI) : (a) Accourding to the present
schedule, the erection of the first blast
furnace complex to produce pig iron is 10 be
completed by December, 1971, and the
entire first stage to produce 1.7 million ingot
tonnes of steel per year by March, 1973.
Actual production will start three to six
months after the completion of erection,

(b) The revised estimated cost, including
off-site facilities, as worked out by Bokaro
for the first stage is Rs. 758 crores, an
investment of Re. 4,200 per tonne taking

into account the production of about 900,000
tohines of extra pig iron. The plant is being
expanded to a capacity of four million ingot
tonnes of steel per ysar in continuation of
the first stage and the total investment after
expansion jis estimated to be about
Rs. 1,090 crores. Taking iato acceunt the
production of about 900,000 tomnes extra
pig iron, the investment cost will be & little
less than Rs. 2,500 per tonne,

Modification in the Old Pattern of
Freeships and Scholarships to Schedu-
led Castes and Scheduled Tribes

4. SHRI SOMCHAND SOLANKI :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether Government have modified
the old pattern of freeships and scholarships
for scheduled castes and scheduled tribes
and

(b) if not, the reasons therefor ?
MINISTER OF EDUCATION

(SHRI SID-
(a) No,

THE
AND SOCIAL WELFARE
DHARTHA SHANKER RAY):
Sir.

(b) The pattern of freeships and scholar-
ships for Scheduled Castes and Scheduled
Tribes is working satisfactorily,

Allotment of Waste Land to the Scheduled
Castes and Scheduled Tribes

42, SHRI SOMCHAND SOLANKI :
Will the Minister of EDUCATION AND
SOCTAL WELFARE be pleased to state :

(&) whether there is any proposal to
aliot Governmen( waste land available in
the villages and cities to the Scheduled
Tribe ; if so, the details thereof ;

(b) whether any measures have been
proposed to amend the rules of Village
Panchayats to enable the aliocation of waste
land to the Scheduled Castes aad Scheduled
Tribes ; if 80, the details thereof ; and

{¢) if not, what iz the' new method
suggested by QGovernment to allot land 0
Scheduled Castes and Schéduled Tribes ?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
SIDDHARTHA SHANKAR RAY) : (8) to
(c). ‘Land’ being State subject undet the
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Consitution of India, its programme of
aflotmént is administered by the respective
State Governments. The rules pertaining
to Jand atlotment to Scheduled Castes and
Scheduled Tribes are framed by the con-
cerned State Government, keeping in view
the problems and priorities prevalent in their
States. A summary of Land Allotment
Rules of different State Government is given
in the Statement laid on the Table of the
House. (Placed in Library. See No. LT~
s2ml.

Terminal Tax for Pligirms and Tourists
Visiting Jagdish and Baidyanathdham
(Deoghar) on Eastern Railwavs

43. SHRI SHIVA CHANDIKA . Will
the Minister of RAILWAYS be pleased to
state :

(a) whether il 1s a fact that Jagdish and
Baidyanathdham (Deoghar) in  District
Santhal Parganas, Bihar, are visited by a
large number of pilgrims and tourists on
all the religious festivals throughout the
year ;

(b) whether a proposal for imposition of
terminal tax for Jagdish and Baidyanathdham
(Deoghar) has been pending with  his
Ministry since long ; and

(¢) if so, whether Government have
now agreed to impose terminal tax at
Jasidih and Baidyanathdham (Deoghar) to
enable the Jasidih NAC, Deoghar Municipa-
lity and Lodging House Commiitec to bring
improvement in the sanitary conditions and
to provide better amenitics to the visiting
pilgitms and tourists ¢

THE MINISTER OF RAILWAYS
(SHR1 K. HANUMANTHAIYA) : (a) to
{c). The net proceeds of any terminal tax
levisd under the Terminal Tax on Railway
Passengers Act, 1956, on passengers carried
by mailway from or to places of pilgirms,
etc., are credited to the State Government
as provided wunder Article 269(i) of the
Constitution, The levy of this tax is there-
fore considered only if it js sponsored by the
concerned State Government., No proposal
for the levy of a terminal tax on Railway
passengers visiting Jasidih and Baidyanath-
diram (Deoghar) hes been recsived in the
Ministry of Railways from the State Govern-
fnent,
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Express Tralo between Varasasl and
Baldysnathdbam via Gaya

44, SHRI SHIVA CHANDIKA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that a large
number of pilgrims and tourists who visit
Varanasi, Gaya and Baidyanathdham
experience great diffioulty for want of
convenient through trains between these
stations and they sometime become victims
of undesirable clements at Gaya and Kiul
stations at the time of changing the trains ;

(b) whether Government propose to
introduce an Express train between Varanasi
and Baidyanathdham wa Gaya and Kiuol
for the convenience of the travelling public ;
and

(c) whether Government propose to
divert the present Lucknow-Howrah Express
train viu Gaya and Kiul immediatcly instead
of Patna and Kiul ?

THLC MINISTER OF RAILWAYS
(SHRI K, HANUMANTHAIYA) (a)
No.

(b) No.
(c) No.

Manufacture of Tractors by HMT

46. SHRI R. R. SINGH DEO : Will
the Minister of INDUSTRIAL DREVELOP-
MUENT be pleased to state :

(a) whether the Hindustan Machine
Tons Ltd has submitted a proposal to set
up a factory for manufacturing tractors ;

(b) if so, the details of the proposal ;

(c) the reaction of Government in this
regard ; and

(d) to what extent it is likely to ease
the supply position of tractors in the
country ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL
HAQUE CHOUDHURY) : (a) to (c).
Hindustan Machine Tools Lid., have been
granted a lelter of intent on 25th July, 1970
for undertaking the manufacture of Zetor-
2011/2511 (20-HP) tractors for a capacity of
12,000 Nos, per annum in their existing uhit
alL Pinjore (Haryana) in collaboration with
M/s. Motokov of Czechoslovakia,
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(d) At present there is no indigenous
production of 20-HP tractors for which there
is definits demand in the country., The
production by Hindustan Machine Tools is
expectedio meet about half the demand for
tractors in this range.

Recrultment of Jodicial Members in
the All India Income Tax Appellate
Tribunal

47. SHRI N. K. SANGHI : Will the
Minister of LAW AND JUSTICE be pleas-
ed to refer to the reply given to Unstarred
Question No. 4705 on the 15th December,
1970 and state .

(a) whether the selection to the posts of
Judicial Members i the [ncome-Tax  Appel-
|M; Tribunal has since been finahsed ;
an

(b) if so, whether a statement showing
the names of persons who have been
selected, along with their qualifications and
standing in the profession, would be laid on
the Table of the House ?

THF MINISTTR OF LAW AND
JUSTICL (SHRI H.R GOKHALE): (a)
Yes, Sir.

(b) A statement is laid on the Table of
the House, [Pluced in Library. See No.
LT—53/711.

Demand for Financial Assisiance by

Mysore State Khadi and Village

Industry Board for Manufacture of
Household Utensils

48. SHRI D. S. AFZALPURKAR :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

(a) whether the Mysore State Khadi and
Village Industry Board has approached the
Khadi and Yillage Industries Commission
to finance the establishment of two atumi-
nium units for the manufacture of house-
hold utensils in the State ; and

{b) if so, the decision taken in this
regard ?

THE MINISTER OF INDUSRIAL
DEVELOPMENT (SHRT MOINUL HAQUE
CHOUDHURY) : (a) Yes, Sir.

(b) The Commission, in s budget
allocation for the State Kbadi and Village
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Industries Board for 1970-71, has made a
tolal provision of Rs. 1.20 lakhs for est-
ablishment of two units.

Scooter Plants in States

49. SHRI D. S. AFZALPURKAR :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be plased to state :

(a) the number and names of the States
where scooter plants have been set up :
and

(b) the average percentage of production
at these plants during the last three years,
yearwise ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MO’NUL HAQUE
CHOUDHURY) - (a) and (b), There are
four plants manufacturing scooters in the
organised sector in the country. The names
of the States, the number of plants in each
Siatc with the average percentage of produc-
tion at these plants during the Tast three
years are as under

Name of the No. of Percentage of
State Plants production
1968 1969 1970
Maharashtra 2 98.5% 99.1%, 98.5%
Tamil Nadu 1 01.5% 00.79% 00.3%
Haryana 1 Nil 00.2% 01.2%
In addition, a unit in the small scale

sector in Kerala State is also producing
scooters, Their production is, however,
negligible.

Loss to Railways due to violence in
Mysore State

50. SHRID. S. AFZALPURKAR :
Will the Minister of RATLWAYS be pleased

(o state : .

(a) the loss sustained by the Railways
due to violence in Mysore State on the issue
of border dispute betwsen Maharashtra and
Mysore during the last three years, year-
wise ; and

{b) the steps taken by Government to

recover it 7
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THE MINISTER OF RAILWAYS
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(a) the retail price of steel during 1969-

(SHRI K. HANUMANTHAIYA) : (a) The 70 and 1970-71 ; and

Joss sustained is as under :

During 1968 Nill.
in 1969 Rs. 8700/-
and in 1970 Rs. 6,70,139.50

(b) The loss could not be recovered. No
steps were taken by the Government to
recover the loss.

Retail Price of Steel
519 SHRI JYOTIRMOY BASU : Will

the Minister of STEEL AND HEAVY
ENGINEERING |epleased to state :

(b) the factors responsible for the
increase or decrease in the retail steel price ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) There are no ‘wholesale’
or ‘retail’ prices for steel. The following
table, however, shows the Joint Plant Com-
mittee and Hindustan Stecl Limited stockyard
base prices for some important categories of
steel at the beginning and at the end of the
financial year [969-70. The latter prices
still hold good.

TABLE
(Rs. per tonne)

J.P.C. prices H.S.1. stockyard price,

1-4-69 31-3-70 1-4-69 31-3-70
Bars and Rods (excluding flats) 14 mm
and below 810 877 875 977
Joists B89 977 964 1117
Plates 989 10092 1064 1342
Billets 659 721 709 821
B. R. Coils (14G and thicker) (Tested) 999 1102 1099 1372
C. R. Sheets (14G and thinner) (Tested) 1324 1427 1424 1800
G.C./G.P. Sheets (Tested) 1804 1866 1954 2146
Skelp 1009 1112 1084 1242

(b) Joint Plant Committee prices were
revised upwards by an average of Rs. 77.50
per tonne with effect from 1-1-70 mainly to
compensate the producers for cost escalations.
Hindustan Steel Limited stockyard prices
include a stockyard margin over and above
Joint Plant Committee prices to cover stock-
yard expenses. The stockyard margins were
revised upwards from the midnight of 10th/
11th December, 1969 due to increase in costs
and to mop up the margins available in the
market.
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Accumulation of Stock of Coal at New
Delhi Railway Sidings

56. SHR1 P. K. DEO : Wil the
Minister of RAILWAYS be pleased (o stalc:

(a) whether there was an accumu!a\:.ion
of large stock of coal at the Railway sidings
in New Delhs recently ; and

(b) 1f so, the reasons therefor and the
action, if any, taken in this regard ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) Yes,
Sir.

(b) The releases and removals at New
Delhi Mineral Siding were poor, and led to
accumulation of stocks in the siding. With
the assistance of Delhi Administration the
accumulated stocks have since been cleared.
The position now is almost normal.

Strike by Railway Employees at Dhanbad

§7. SHR1 P. K. DEO: Will the
Minister of RAILWAYS be pleased to state :

(a) whether there was a strike mear
Dhanbad of the Railway employees which
completely paralysed the machinery for
clearance of coal from the coal-beds ;

(b) whether some political parties were
behind the strike ;

(c) whather a statement {o this effoct was
made in New Delhi on 9th February, 1971

Written Answers $8

by the Chairman of the Railway Board ’
and

(d) the basis of the Railway Board’»
Chairman’s statement ?

THE MINISTER OF RAILWAYS
(SHR1 K. HANUMANTHAIYA) : (a) There
was a strike by a section of 1ailway employees
of Dhanbad Division from 3rd to 10th
February, 1971.

(b) to (d). In a press statement on 9-2-71,
the Chairman of the Railway Board stated
that certain anti-national elements which put
the interest of the country in the back-ground
and have some other ideas about the present
social order were behind the strike, This
was on the basis of his own assessment.

Curtailment of Passenger Trains due
to Coal Shortage on Western
Railway

58. SHRI P. K. DEO : Will the Minister
of RAILWAYS be pleased to state :

(a) whether the Western Railway recently
curtailed oeverval hundred passenger trains
owing to serious coal shortrge ;

(b) if so, the reasons of coal shortage
with the Railways ; and

(c) the action, if any, taken for augment-
ing supply of coal for the Railways ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA): (a) and
(b). 191 less important Branch linc passenger
and mixed trains were cancelled on the
Western Railway in February, 1971 to con-
serve coal due to dislocation of coal supplies
as a result of a sudden strike of Railway
staff in Dhanbad Division of Eastern Railway
fiom 2-2-1971 to 11-2-1971.

(c) Action was taken 10 keep up
maximum supply of loco coal to Western
Railway and other Railways from the
outlying fields during the strike. Loading
of loco coal from Bengal and Bihar fields
was also resumed as soon as the strike was
over.
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Rise in Pri.es of Consumer Goods in
Bihar and other States

62, SHRI BHOGENDRA JHA : Will
the Minister of INDUSTRIAL DEYELOP-
MENT be pleased to state :

(a) the extent of the 1ise in the prices
of consumer goods during the last six months
in various slates and in Bihar separately ;
and

(b) the causes of this price rise and the
the steps being taken to check the same ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRT MOINUL HAQUE
CHOUDHURY) : (a) and (b). A statement
showing the trend of retail prices of some
important consumer goods at certain centres
including Bihar State during August, 1970
to January, 1971 is laid on the Table of the
House. |Plured in Library. See No. LT—
55{71). The statement also includes the
causes for any notable price rise during the
period.

In order to arrest any undue rise in
prices of consumer goods, various measures
arc taken, such as :

(i) sustained efforts to step up the
production of agricultural as well
as industrial commodities to meet
the demand ; imports are also
resorted to wherever necessary ;

(i) building up of buffer stocks of
foodgrains etc, ;

(ifi) organisation of public distribution
system for commodities of mass
consumption like foodgrains, sugar
and milk ;

(iv) imposition of price controls,
statutory as in the case of vanas.
pati or informal as in case of tyres
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and tubes, matohes, dry cells, soap
etc ;

(v) fair and equitable distribution of
essential commodities  through
Zegulatory controls under the
Essential Commodities Act, 1955 ;

(vi) ensuring availability of essential
commodities through cooperative
channels, like super bazars, con-
sunier cooperative stores etc ; and

(vii) curbing excess demand through
fiscal and monctary measures, such
as tightening of bank advances in
order to arrest speculative increase
in priocs.
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12,00 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Closure of Cashew Factorles in Kerala.

SHRI A. C. GEORGE (Mukundapuram):
I call the attention of the Minister of
Foreign Trade to the following matter of
urgent public importance and request that
he may make a statement thereon ;

“The reporied wholesale closurc of
168 cashew factories in Kerala throwing
out of employment over one and a half
lakh workers.”

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA): Mr.
Speaker, Sir, Import of raw cashewnuts was
canalised through the Cashew Corporation
of India with effect from Ist September 1970,
The Cashew Corporation has been able to
successfully import adejuate quantities of
raw nuts for distribution to the processing
units.  Most of the cashew processing units
close 1 the month of September and
October and re-open by January or February.
I am aware of the fact that some of the
processing factories have still not reopened.
This is not due to the scarcity of raw
material. In fa:t many of these units have
refused tv accept allocations made by the
Cashew Corporation of lndima for raw nuts
on the plea that they have heavy stocks of
cashew kernels for which they have yet to
find foreign buyers.

2. The Government are greatly con-
cerned about this situation and all efforts
are being made to ligquidate the stocks of
cashew kernels, In a recent review made by
the Ministry of Foeign Trade, in consulta-
tion with the industry and trade, it was
found out that the major reason for
accumulation of stocks of cashew kernels
was inadequate purchases made by USSR.
It is customary both fo- the foreign buyers
as well as our trade and industry to carry
over stocks for their requirements of 2.3
months. The importers, it appears are
tryiag to liquidate their stocks before entry
into further import obligations. The problem
now being faced by the industry is, there-
fore, of a temporary nature. We are also
making special eflorts to locate new markets.
A long term marketing strategy is being
weorked out and the Cashew Export Promo-

Factories in Kerala (C.4.)°
tion Council has beea asked to step up its
export promotion effort.

3. I can assurc the House that all
efforts would be made to ensure that the
cashew industry and trade are adequately
serviced and assistead by the Cashew Cor.
poration of India and the Export Promotion
Council.

SHRI A.C. GEORGE: The cashew
processing industry is of vital importance to
ou, foreign trade as well as Kerala’s economy
and employment. During the last year this
industry earned more than Rs, 57 crores in
foreign exchange, It is a traditional industry
which employs more than a lakh of daily
workers and about ten thousand monthly
paid employees. The hon. Minister says
that some of the processing factories have
still not reopened. The fact is somewhat
different ; most of them remain closed. As
he rightly says the big industrialists were
importing raw nuts from African ceuntries,
A few months back the STC stepped into
this trade. The industrialists naturally did
not relish this idea and they are trying to
pressuri-e the STC and elbow it out. For
many months the workers remain un-
employed. The Kerala Cashew development
corporation has already stepped into this
and nine factories had been taken over by
them. Is the Government prepared to meet
the challenge of the big industrialists who
want to pressurise the STC out of business ?
It is time the Central Government came out
in a big way to finance the Kerala Cashew
Development Corporation with loans and
share capital so that it can take over as
many of the closed factories and help the
workers out of a miserable situation so that
the factories closed down by the big indus-
trialists may be taken over and the employoes
could get some relief ?

SHRI L. N. MISHRA : There is no
question of anybody browbeating or black-
mailing somebody. Some industrialists have
not opened their units but the reason is the
fall in demand from foreign markets. The
USSR has been our main purchaser. This
year our export is short by ten thousand
tonnes. A delegation is here since yesterday
and we are trying to persuade them in our
discussions with them and also with some
other persons to buy more. The moment
we are able to get a forcign buyer the
industry will reopen, As regards taking over
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the industrial units, if the Kerala Govern~
ment comes forward with some suggestions,
we shall be too glad to help them, As regards
eredit facilities, ¥ might assure them that the
Corporation has decided to help the indus-
trialists by extending credit for 35 or 45 days
and if necessary | can take it up with the
Reserve Bank of that they can get adequate
csedit facilities,

SHRI C. M. STEPHEN (Muvattupuzha):
1 am somewhat disappointed by the state-
ment of the hon. Minister for two reasons,
Firstly he thinks it is a problem of the
industrialists, Secondly, he does mot fully
appreciatc the situation. May [ <ubmit
that the situation has a much bigger
magnitude and possibly the Minister could
not imagine. In Kerala over 1.5 lakh
workers and a large number of monthiy paid
employees are without jobs, for the last seven
months. 1 have just now received letters
from our office in Quilon saying that the
workers are having a morcha to Trivandrum,
and notice has been given by an MLA, of
staging a hungerstrikc. A mgjor situation
is developing. The question is, how to tackle
the problem which involves the workers and
not how to solve the problem facing the
industrialists.

Now, three things are admitted by the
Minister. Firsily, he says there is no  dearth
of raw nuts. Secondly, he says the employers
do mot lift the 1aw material. Thirdly, he
says that the employers do not lift the raw
nuis becausc they have gol heavy stocks with
them and they are not ablc to sell them.
Therefore, the position is that foreign
countries are not lifting the stock and there-
fore they have got a heavy stock here,
Because the stock is not lifted, it 18 not bring
processed, and the workers remain un-
employed.

The key to the problem is, whether the
STC can step into the place and take over
the kernels which rematn unsold here ; rather,
whether the STC can contemplate stepping
into the foreign market also, and selling the
kernel, bringing the cashew here rather than
handing them over to somebody else,
expecting somebody else to do the job,
holding the stock for them, and thus clear the
whole difficulty and get the workers
employed.

The key to the problem is the STC Aas
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got to pass or to the logical second stage,
stepping up export trade and purchase
kernels and soll them and thus eaging the
situation. The Minister gets perhaps a conso-
lation by saying that it is a temporary phasc.
Let us not forget that every day matters. It
is a question of lakhs of workers. It is not
a temporary phase ; the workers have been
starving for six months, To say thatitisa
temporary phase is a cruel statement to the
starving workers. Therefore, the Government
has got to step into it.

The question is this. Supposing the cntire
cashew is 1aken over by the mdustry. My
cxperience, 1 would like (o submut, 50,000
tonnes of cashew have already been brought
m here. 50,000 tonnes have been sold to the
industrialists. 50,000 tonnes of cashew are
enough for three months for processing. Yet,
eacepung 12 factories, all the other factories
arc remaiming closed. Why ? In order to
defeat the numimuni  wage provisions, they
are provessing the nuts in unauthorised areas,
making money out of 1t, kecping the workers
in vomplete starv ahon. The workers in Kerala
are demanding that the STC must come in,
purchase the nuts, distribute them to the
[actories on a factory basis, accepting the
factory as a consumplion unit,

We have becn making representations.
They have not been so f(ar accepted. The
whole difficulty is, the $TC 1s not approach-
ing this problem as a social problem, keeping
in view the interests of the workers.
Thereforc, may 1 ask the Minister whether
he would sce that the entry of the STC does
not resull in laiee-scale unemployment 1o the
detriment of the cconomy of Kerala, and
with that purpuse, whether the Minister
would kindly consider the question of
distributing the raw nuts on a factory-unit
basis, on a consumption-unit basis and would
firmly accept the responsibility of taking over
the kernels, kecping them with them for
having holding power and entering into the
export trade, so that this challenge to the
industry could be met and the workers could
be saved ?

SHRI L. N. MISHRA : As far as labour
is concerned, T know that Mr. Stephen isa
great labour leader, and naturally he has
sympathy for the workers. But I have also
got my own sympathies for the workers. I
hope it is not his privilege only, Now, it is
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a fact, that as 1 stated earlier, a number of
workers are out of job because some
factories have not come into operation when
the scason is on. But the reasons, as | said
carlier, is the fall in foreign market, We are
trying to explore new markeis. [ am sending
4 team, a delegation, also to other countries
to explore all the possibilities.

About the stepping in of the STC into
thc market, it is out intention, and it s our
ultimate ohjective, to take over the whole
frade. I do not want to say it, but then, |
had a discussion with Mr. Stephen and other
leaders also, and earlier on, my idea was
both in the case of the Cotton Corporation
and the Cashew Corporation, we should take
over the trade ; the purposc is to have them
in the public sector and not allow any
private sector (o deal with them.

But there is practical difficulty on the
first year of opcration. After a ycar or so
the Cashew Corporation will be able to
handle both the internal and export trade
So far as export this year is concerncd, |
have had talks with some of the people con-
cerned with this. T have also had talks
with representatives of foreign countries. It
is the resolve of the STC to enter the export
market also in course of time. But this
year we have some difficulty, We have not
been able to huild our own market. There-
fore, we do not want to lose foreign
exchange by wwitching over (0 a system
which may not work satistactorily.

As regards the assurance to the worhers,
1 bhave pgiven it in my original statement, |
repeat it that it will be the endeavour of the
government to sec that workers are given
work and factories start working. If there is
dearth of capital or want of capital, govern-
ment would be ouly too glad to give the
neoessary facilities, cither directly or through
the State Government, or, if necessary,
through the Reserve Bank of india.

12.16 hrs.

RE. CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

(Query)

MR. SPEAKER : Now papers to be

Jaid on the Table.
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SHR1 KALYANASUNDARAM (Tiri-
chirapalii) : Sir, let us have some question
hour for the Bpeaker also.

MR. SPEAKER : I am sorry, you are
standing up so abruplly without giving any
notice. Kindly sit down.

SHRI KALYANSUNDARAM Kindly
listen to mec before asking me to sit down.
There is a very serious  situation facing the
cane growers, and nore than three lakhs of
them are put to hardship. 1 have given
notwe of a Calling Attention and Short
Notice Question. Today | have given notice
of an adjournment motion.

MR. SPEAKER : That does

entitle him to get up as he likes.

not

SHRI KALYANASUNDARAM : Now
there are only three days morc. Where am
I to seek remedy ? 1 must be allowed to
raise it. Otherwise, why am I here 7

MR. SPEAKER :
s0 abruptly 7

Why does he get up

SHR1 KALYANASUNDARAM : For
the past ten days I am trying to raise it.
Kindly ask the Minister to make a statement.
Here also the position is as important as in
the case of cashew.

MR. SPEAKER :
seat.

Kindly resume your

SHRI KALYANASUNDARAM : Do
not think that I am raising it just for the
sake of raising it. 1 want to know what
action the Minister is going to take with
regard 1o the difficulties of the cane growers,
Now three lakhs of cane growers are
jnvolved and they are small peasants.

MR. SPEAKER : If he goes on speak-
ing without permission nothing wili go on
record. 1 would request him to listen to
mc before he makes his submission.

SHRI KALYANASUNDARAM : You
must appreciate my position. I am not
ralsing it just for the sake of raising Jt.
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MR. SPEAKER : It is only this morn-
ing that I decided that if no statement is
forthcoming from the government then I
will allow the Calling Attention. But you
do not listen to me, Why don't you listen
to me before you have your say ?

st N W (Jare) - s R
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fork ifew R &

MR. SPEAKER : If that statement is
not forthcoming, I will allow it also.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHR! RAJ BAHADUR):
Sir, we should know the nature of the state-
ment that is expected of us. We shall try
to do whatever we can,

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : With regard to the statement
that i3 being mentioned, may I make a sub-
mission ? Suo motu statements deprive the
the House an apportunity to ask questions.
So, as far as possible Calling Attention
Notice should be admitted rather than allow-
ing suo motu statements,

MR. SPEAKER : [ really fail to under-
stand how the question of suo motu state-
ment arises here. Hon. Members themselves
want the statement. ] would request hon
Mcembers not to get up abruptly without
any notice and without any intimation, 1
am not going to allow it m future. So
far as Calling Attention ;s concerned, even
though I receive many notices, I could
select only one for a day.

12.20 bra,
PAPERS LAID ON THE TABLE

Notification wnder Representation of the
People Act, Advocates Act and
State of Himachal Pradesh
Ast

THE MINISTER OF LAW AND
JUSTICE (SHRI H.R. GOKHALE): I
beg to lay on the Table :

(1) A copy of Notification No, 8. O.
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3767 (Hindi and English versions)
published in Gazette of India dated
the 18th November, 1970 making
certain corrections in the Delimi-
tation of Parliamentary and
Assembly Constituencies  Order,
1966 relating to the State of Maha-
rashtra, under sub-section (2) of
section 9 of the Representation of
the People Act, 1950. |Placed in
Library, See No, L.T—43]71].

(2) A copy of the DNehmitation of
Council Constituencies (Mysore)
Amendment Oider, 1971 (Handi
and Enghish versions) published in
Notification No. G.S.R. 223 in
Gazette of India dated tle 1lith
February, 1971, under sub-section
(3) of section 13 of the Represen-
tation of the Pcople Act, 1950,
| Placed in Library. See No.LT—
44/71].

{3) A copy of the Regwitration ol
Electors  (Second Amendment)
Rules, 1970 (Hind:1 and Englhsh
versions) published in Notification
No. 5.0. 4098 in Gazetic of India
dated the 29th December, 1970
under sub-section (3) of section 28
of the Representation of the
People Act, 1950. |[Placed in
Library, See No. LT —45/71].

(4) A copy each of the following
Notification (Hind: and English
versions) under sub-section (3) of
section 169 of the Representation
of the People Act, 1951 :—

(i) The Conduct of Elections
(Amendment) Rules, 1971,
published 1n Notification No.
8.0, 353 in Garzette of India
dated the 16th January, 1971,

(ii) The Conduct of Electioas
(Second Amendment) Rules,
1971, published in Notifica-
tion No. S.0. 479 in Gazette
of India dated the 27th
January, 1971.

(iii) The Conduct of Elections
(Third Amendment) Rules,
1971, published in Notification
No. S.0. 575 in Gazette of
India dated the 29th January,
1971, [Placed in  Library,
See No. LT—46/71),
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(5) A copy of the Admission as Advo-
cates (Training and Examination)
Amendment Rules, 1970 (Hindi
and English versions) published in
Notification No. $S.0. 4101 in
Gazette of India dated the 310th
December, 1970, under sub-section
(5) of section 49A of the Advocates
Act, 1961, [Pluced in Library.
See No, LT —47/71).

(6) A copy of Notification No. 5.0.
360 (Hindi and English versions)
published in Gazette af India dated
the 19th January, 1971 containing
Order in respect of the delimita-
tion of Parliamentary Constituencies
in the State of Himachal Pradesh,
under sub-section (5) of section 17
of the State of Himachal Pradesh
Act, 1970. ([Placed in Library.
See No, LT—48/71].

Railway Accidents (Conpensation)
(Amendment) Rules

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, ANI) SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
Sir, on behalf of Shri Hanumanthaiya, |
beg to lay on the Table :

(1) A copy of the Railway Accidents
(Compensation) (Amendment)
Rules, 1970 (Hindi and English
versions) published in Notification
No. S.0. 3768 in Gazette of India
dated the 19th November, 1970,
under sub-section (3) of section
827 of the Indian Railways Act,
1890. [Pluced in Library. See
No. LT—49/71).

(2) A statement showing reasons for
delay in laying the above Notifi-
cation. |Placed in Library. See
No. LT-—50/71).

12.22 hrs,
ELECTION TO COMMITTEE
Wy
Indian Council of Agricultural Research

THE MINISTER OF STATE 1IN THE
MINISTRY OF FOOD AND AGRICUL-
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TURE (SHRI ANNASAHIB SHINDE):
I beg to move :

““That in pursuance ot Rule 3(13) of
the Rules of the Indian Council of
Agricultural Research, the members of
this House do proceed to elect in such
manner as the Speaker may direct, four
members from among themselves to
serve as members of the Indian Council
of Agricultural Research for the term
commencing from the date of election
subject to the other provisions of the
said rules,”

MR. SPEAKER; The question is :

“That in pursuance of Rule 3(13) of
Rules of the Indian Council of Agri-
cultural Research, the members of this
House do proceed to elect in such
manner as the Speaker may direct, four
members from among themselves to
serve as members of the Indian Council
of Agricultural Research for the term
commencing from the date of election
subject to the other provisions of the
said 1ules.”

The motion was adopted.

——e

12.23 hrs.

STATE OF HIMACHAL PRADESH
(AMENDMENT) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISIER OF STATE, DEPTT. OF
ELECITRONICS, DEPIT. OF ATOMIC
ENERGY AND DEPTT. OF SCIENCE
AND TECHNOLOGY (SHRI K. C.
PANT) : Sir, 1 beg to move for leave to
introduce a Bill to amend the State of
Himachal Pradesh Act, 1970.

MR. SPEAKER : The question is :

“That leave be granted to introduce
a Bill to amend the State of Himachal
Pradesh Act, 1970,” )

The motion was adopted.

SHRI K. C. PANT :
the Bill,

Sir, 1 introduce

*Published in the Gazette of India Extraordinary Part II, Section 2, dated 30.3.71,
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STATEMENT RE. STATE OF HIMACHAL
PRADESH (AMFNDMFNT)
ORDINANCE

THE MINISTER OF STATF IN THF
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPTT. OF
ELECTRONICS, DEPTT OF ATOMIC
ENERGY AND DEPTT. OF SCIENCE
AND TBCHNOLOGY (SHRI K C
PANT) *  Sir, I beg to lav »n the Table a
copy of the explanatory statement (Hind:
and Fnglish versions) 1 1ng reasons for
immediate Jegislation by 1the State of
Himachal Pradesh (Amendment) Ordinance,
1971, as tequired under 1ule 71(1) ol the
Rules of Procedure and Conduct of Business
in Lok Sabha. [Placed in Library. Sce
No, LT—51/71}

12.25 hrs,

IMPORTS AND EXPOR1S (CONTROI)
AMENDMENT BI1 ]

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA): Mr.
Speaker, Sir, I move* :

“That the Bill further to amend the
Imports and Exports (Contiol) Act, 1947,
as passed by Rajya Sabha, be faken
into comsideration.””

This Bill, as you are aware, was di--
cussed in the Rajya Sabha on the 25th and
was passed. The Bill sechs to continue
powers to prolubit or control imports and
expocts. Hon. Members are aware that the
need for the Central Government to have
jegislative powers to confrol the foreign
trade of the country 1s as great today as 1t
was in 1947, The country has embarked
on an ambitious Fourth Five Year Plan,
The country 1s progressing towaids indus-
trialisation rapidly, The defence require-
ments also are much more than in the past,
The nesd to conserve [oreign exchange is,
therefore, imperative and the position needs
to be controlled closely and continuously to
ensure optimum  utilisation of available
foreign exchange resources for the purchase
of goods required to sustain ndustrialisa-
tion, to protect the indigenous ndustry and
to meet essential requiremsnts i defeace an |

Imporis amid Exports (Control) 76

Amds. Bill
expori-oriented Industries. On the exports
side, it is necessary 1o ensure heaithy
practices in our foreign trade and to safe-
guards the interest of the country in respect
of items primarilv required for home con-
sumpuon. The Imports and Exports
(Control) Act will cease to have effect after
the 31s. Maich, 1971, from which date there
will be no legislative sanction for continuance
of the imports and exports control,  As the
need for the continuance of exports and
imports control 1s ~ull imperative. 1 propose
to extend the hfe of the Act on a perma-
nent basis [ hope, what 1 have said would
have piven hon Membess a broad idea of
ils purpose and 115 provision,

With these few words. Sir, 1 move the

amending Bill for  considciation  of  the
House,
MR. SPFAKLR Motion moved .

“That the Bill further to amend the
Imports and Exports (Contiol) Act, 1947,
as passed by Rajva Sabha, be tahen inlo
consideration ™

SHRI N  SRLEKANTAN NAIR
(Quion) . 1 have got an amendment , in
fact, the only amendment 1s 1n my name,

MR SPEAKER * The procedure 18
that we have general discussion first and
after the consideration motion 15 passed we
go o the clauses. At that ume you can
move your amendment.

I think, 1t 15 much better that we finish
it catly becausc more time on it will take
out the time fixed for the discussion on the
President’s Addiess.  We must finish it by
3 O'Clock, excluding the lunch hour,

SHRI N SREEKANTAN NAIR rose —

MR. SPEAKER : Do you want to
speak on your amendment or dunng the
gencral discussion,

SHRI N. SHREEKANTAN NAIR :
During the gencral discussion. The amend-
ment is part of the general discussion. By
this amendment [ want to pin it down to
a particular year instead of making it a
permanent legislation,

+*Moved with the recommendation of the Presidont.
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MR, SPEAKER : All right.

SHRI N. SREEKANTAN NAIR : Mr.
Speaker, Sir, my amendment is intended to
extend the lifc of this legislation by another
28 years, So, I do not propose to opposc
the spirit of the Bill. But [ say this is very
unfair on tle part of the hon. Minister to
bring forward a piece of legislation to make
it a permanent measure. And this is
Immediately after the General Elections
when the people voted en masse for the
socialist order of society. Within 28 years,
the Government can take over the entire
import and export nadc and introduce a
socialist order of society.  So, this picce of
legislation will have to be scrapped or radi-
cally changed.

Now, I come to the question of re-
organisation of the Import and Lxport
Department, A Jownt Secrciary to  the
Ministry alse holds the charge of the office
of the Chief Controller of fniports and Ex-
ports. There have been complairts that
that particular individual has been gomg
whole hog with certain  mdustrialists n the
private sector,  So, | would 1equest tue hon,
Minister to see that a compeical man who
belicves 1n the socialistic pattern of society
is appoinied as the Chiel Controller Imports
and Exports and that the Mmistry be ilso
manned by pcople who are more intere,ted
in the public sector than in the private
sector,

Coming to the question of penalties, the
penalties must be very sevcre and must be
imposed strictly. But Section 8 (b) allows
the officers to keep in abeyance any appli-
cation indefinitely without giving even a
show-cause notice. That is very unfair.
1 want a categorial assurance from the hon.
Minister that the whole question will be
decided in 2-3 months time and that the
persons found guilty will be punished and,
if not found guilty, they will be given the
import licence.

I would like to refer to the most im-
portant problem of the cashewnut industry
and the Cashewnut Corporation. The S.T.C.
without knowing anything about it and
studying the details of it went into the trade.
There are persons who know the trade and
who could have advised them. But, un-
fortunately, the officers were so hasty that
they rushed to Tanzania and mede & bulk
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purchase. They were advised not to do it
by persons who know about it. But, the quess
tion of selling and purchasing in the cashew~
nut trade and industry has to be done gimul-
tancously. Both selling and purchasing in the
cashcwnut f(rade go together. The price of
a processed nut depends on the price of the
raw nut. The officers went in for a whole-
sale purchase from Tanzania. They are sip-
ping Scotch in Dethi that they brought back
from in Tanzania like the Nero playing the
fiddle when in Kerala thousands of families
arc starving. You must understand that this
problem is correlated with buying and seli-
ing al the same time. Therefore, 1 would
request the hon. Minister to take over the
foreign trade also so that you can turn the
industrialists into mere processors so that
they get their actual costs plus some
profit, It should be done like (hat so that
the honest industrialists like the Cashewnut
Corporation of Kerala will not be adverse-
ly affected and will not be destroyed in
competition,

Then, as my hon. friend, Shri Stephen
pointed out, these industrialists have taken the
nuts and kept them in readiness for produc-
tion surreptitiously ¢n cottage industry basis.
All this is illegal. Or, they want to send it
to Tamil Nadu where the minimum wages
legislation and such other legislations are
not existing, This should be checked.

It is a very wrong thing on the part of
the Government not to bring in uniform
legislation of minimum wages where an in-
dustry is spread over in more than one
region. The Central Government has shown
dereliction of daty in not bringing forward
a uniform minimum wages legislation for an
industry which is scattered over more than
one region, All this can be tackled by the
process of buying back the nuts and giving
industrialists the actual cost plus commission
or profit, whatever it is, Tf this is done,
this problem can be solved. ‘Therefore, in
order 1o take over this trade and sce that
the Russian buyers come in the field; we
ought not to have made a bulk purchase in
Tanzania.

The whole difficulty is that the price
that is paid in Tanzania is known to the
buyers. So, the selling price is dependent
on the purchase price the foreign buyers are
not prepared to buy of a higher rate. You
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have to put pressure on Russian buyers
immediately to purchase at the current prices
g0 that America may also be tempted to
come back into the market. Unless and
wuntil Russia comes in, America will not
come.

Therefore, the bigwigs that are in the
corporation must study the industry. They
must take advice from people who know it
and also from people who are in the indus-
try. They should not ride roughshod over
the suggestions made by thc industrialists
though some of them may be recalcitrant
and are against the corporation and wanting
to defeat the functioning of the corporation.
Therefore, when you ameond this Bill, sec
that this does not remain a permanent piece
of legislation on the statue bonk, We do not
want imporl and export control to be conti~
nued for a longer time. We want a
socialist order of society wherein import
and export is tahen over completely by the
State.

SHR! JYOTIRMOY BOSU (Diamond
Harbour) * Sir, I had expected to-day after
hearing all the noise that this Congress
Party has been making for the last one year
about socialism, about nationalisation of so
many things, a Bill for nationdlisation of the
entire foreign trade. But what have thoy
done ? They wan! to main‘ain the same
old pattern of foreign trade which the
Britishers had brought in and enforced dur-
ing their 200 years of calonial regime The
entire foreign trade of this couniry 1s just the
same as the Britishers brought in thss country.
Their sole object was to take awav the in-
dustrial resources and cheap raw materials
by depriving the sons of the soil, the fruits
of their labour and forcibly dump on as
their finished goods and this Government,
this socialist Government— they have got a
self-imposed name—have politely used the
word ‘raw material and traditional items.*
I will show from a recent Reserve Bank
bulletin published in the Economic Times,
not a CPM paper, which says :

“Apart from the jute manufactures
export and other important traditional
ftems such as tew, hides, skins, raw
materials, skii, raw skin, groundnut,
coffee, fish, raw cotton, etc. also showed
a decline during the period under review.
On the other hand, items such as oil
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cakes, spices, cashewnut kernels, cotton

yarn, etc. showed an increase.”
Why is it so? The foreigners, just as
before, want to take away our raw materials
for a long. They do not want and they are
not interested in having our finished goods.
There is decline in exports of East India
tanned hides and skins, handicrafts, hand-
made carpets, ruggets, gems, clc. That shows
the charac.cr of the forcign trade. Even then
they have been boasting that they have made
an infiltra'ion in'o the markel of export of
certain finished goods.

T will give you a small example They
have been exporting sewing machines not
painted and not branded and without the
mouf. They have cxported the sewing
machines 1o a London fum and the landed
cost is £5 Then those peopic spend another
£2 on that for painting and for getting them
branded with their own stamp while India is
nowherc seen in that and they spend another
IS shillines for fixing the motif and sell 1t
for €25, That is the glory you are trum-
peting to-day. Sir, the trade gap 1s widen'ng
terubly,  The wrade figures arc like this.
According 10 official figures received here the
cxtent of exports during the first 8 months of
1970-71 are a little less than 19%. Mr,
Mishra, pleasc note. The totlal value of
exports including the prowisional figures for
1970 and re-exports during April-November,
1970 amounted tv Rs. 931.8 crores, only
about Rs, 8.2 crores higher than the aggre-
gate value of exports during the first eight
months of 1969-70.

Imports during April-October, 1970 (for
which figures are available totalling to
Rs. 946 crores) were higher by 6.9 crores,
compared to imports during the comparable
period of 1969-70. Mr. glorious Foreign
Trade Ministers, 1t is time you pulled up this
inglonious s'ate of affairs. Also it is stated,
the overseas balance of trade has increased
to Rs. 138.5 crores during the First 8 months
of the current financial year. During April-
October this stood at Rs, 121 crores. You
are tahing the country very successfully
towards a graveyard.

In the matter of foreign trade one
important thing which shuws the heaviest
decline is the manufactured exports. This
declined from 3.53 lakhs tonnes worth
Rs. 94,9 crores during April-August, 196} te
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1.6 lakh tonnes worth Rs. 51.9 crores during
the period under review. That is, Rs. 43
crores or 45 per cent in terms of value and
37 per cent in terms of quantum of exports.
Mr, Lalit Narayan Misra, are you aware of
all these facts and do you know what is
happening in the foreign trade 7

In spite of Mauritius agreement to regu-
late world supply to stabilise world price of
tea, exports of tea by India during the period
under review stood at Rs. 34.34 crores aad
this has shown a fall of as much as Rs. 13.4
crores compared to the same period April-
August, 1969. The decline in the quantum
of export was 23 per cent. In terms of value
it was 28 per cont, because of the fall in the
unit value of realisation.

Mr. Speaker, you are a good judge to
understand the wondeiful performance of
this wonderful Foreign Minister of & wonder-
ful Government in this country. On top
of it, due to their wrong fiscal policies, they
have sold and mortgaged this whole country
to foreign monopolists and today you are
paymg 45 per cent of your total export
earnings in foreign exchange as the interest
and servicing charges, Mr. McNemara, the
World Bank Chief said, the day is not far
off when you will have to pay 100 per cent
of export earnings towards the payment of
interest and serviciag charges. You, socialist
Congressmen, are greasing these forcign mono-
polists.

I come to State Trading Corporation
which is having a magnificent building,
wonderful, top-heavy administration, and a
galaxy of bureaucra's. What is it doing ?
Its share in the total foreign trade of the
couniry is not even 4 per cent. Its per-
formance is not even 4 per cent of the total
country’s foreign trade. This STC is
importing medicines, drugs, basic chemicals
and they arc selling at prices which is far
more than cxorbitant, las anybody asked
them, what is your method of doing it ?
Did you issue global tenders ? Did you make
enquiries from all other countries? No.
This STC, the socialist congress’s nationalised
trading institution is doing sales promotion
of foreign monopolists, who want to sell all
their stuff and dump them on the poor
Indian masses. Iam willing to' quote as
much as you want to establish what I have
stated,

1 come to US AID. Look at the price

hete. Certain quantity of drugs and chemi-
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cals which in the continent are available at
Re. 700 a kilo are being imported at
Rs. 11,000, This is the state of affairs. What
bappened to the packaging Corporation with
regard to Tea, Mr. Lalit Narayan Mishra ?
He appointed a sub-committee ; we sat in the
morning and we sat in the afternoon and we
sal in the evening, all for the Rs. 51 that we
were being paid.  After making us work, the
Foreign Minister gave a written assyrance
that the corporation would be formed within
two months...

MR. SPEAKER : Not Foreign Minister,
but Foreign Trade Minister.

SHRI JYOTIRMOY BOSU : I am sorry.
1 shall call him the Rt. Hon, Foreign Trade
Minister, What has happened to that
assurance ? It is now six months past, and
yet the corporation has not been formed. I
know that the British people came here and
my hon, friend developed cold feet. He dare
not interfere with the British foreign
moncpolists,

Then, again, take the case of the Indian
tobacco companies. Take the case of the
Indian Leaf Tobacco Development Co. of
Andhra. What is happening there...

MR. SPEAKER : At this stage, the hon.,
Member should only confine himsell to the
principles of the Bill before us. '

SHRI JYOTIRMOY BOSU : Let the
Rt. Hon. Foreign Minister dispute a word
of what I am saying. Everything relates to
foreign trade.

MR. SPEAKER : Let him not go beyond
the scope of the Bill. Now, I have seen the
Bill and I know what the scope is.

SHRI JYOTIRMOY BOSU: In the
Leaf Tobacco Development Corporation,
they buy a k.g. of flue-cured virginia tobacco
from a farmer for Rs. 9, but they sell it in
this country and export it at Rs. 120,
because the excise is there but over and
above that, a huge margin of profit is there,
This is in regard to raw tobacco. What
about the export of finished tobacco ? The
figures are just about the same. You cannot
touch them because if you touch them they
will practically throw you out of pewer. So,
yeu dare not tough them,



8 fmports and Expares

[Shri Jyetizmoy Bosu]

Now, what about iron ore ? Shri B. R.
Bhagat had entered into a forward contract
for export of iron ore We are giving away
the most precious natural wealth of the
country If I might quote one of our most
eminént Indians, namely the late Dadabha
Naoroy, he said, for God's sake, do not
allow the foreigners to take advantage of
your precious raw m-~'erials But my hon
friends have forgotten all this under the
pressurc of the foreign monopolists Today,
what is happening ? In the export of iron
ore, we are losing Re 15 per tonnes fob,
and on top of that, we are a giving away
iron ore frec of cost, bacause there 15 no real
material value included in the invoice for
export of non ore That s what ©
happening

What about jute » Our Government had
paid about Rs 33 lakhs to the Amerxan
Deadham Laboratory, which 15 a textije
rescatch laboratory, and they had given a
report that iutc can be converted and
processed and made into surable fibre for
human garments But what have Govern-
ment done about 1t > They have done
nothing about 1t because the foreign mono-
polists would not aliow them to do anything
After spending Rs 33 lakhs on payment to
the Yankce research scientists, they have now
cold-storaged the whole process and the
whole method

As far as the cashew industry 1v con-
cermed, we are solcly dependent on imports
of raw materials Why 15 it that Government
have not subsidised the extension of cashew
cultivation ? We have ashed this question
time and agamn, but Government do not
want to do it, becausc unless they have some
sale and buy-up with foreign countries, they
cannot allow fiddlers 1o come in, and unless
the fiddlers come in

MR SPEAKER ' The hon Member

should try conclude now

SHRI JYOTIRMOY BOSU You had
given a lot of time to the RSP which has
just two Members Kindly give me five more
minutes

MR. SPEAKER - I had given hm only
five minutes.

SHRI JYOTIRMOY BOSU : Tihem, §
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come to cotton cultivation. ‘We ape import-
ing cotton to the extent of Rs 90 crores A
shirt which used to cost us Rs 5 about
twenty years ago i now costing Rs 20 and
it wiil soon cost about Rs 45 And yet, why
18 1f that Government are not giving subsidy
for extension of cotton cultivation ? They
ar¢c not doing so, because the American
masters of thewrs want to rum ouvr cotton
cultvation and keep the monopoly for
dumping American sub-standard cotton as
they have done in SBouth Korea &0 success-
fully

Then take the case of the coir imdustr
They have given licence to a few monopolists
most of whom do not run the factories
properly Research ts not being done on
cotr to Lthe necessary extent and we 4re still
sticking on to the old process L wvidently,
they want our raw materals to remain m
that condition so that the foreign mono-
polists can exploit us and continue to explort
us., There are 1,25,000 workers who are
invelved 1n the coir ndustry

Then as regards  over-invoiumg  and
under-invoicing, the ARC has admitted that
there 1s suffivient  scope for this malpractice
1 have said here time and agamm that by
this malpractice, which means that when
vou buy from abroad you pay more,
and when you sell, you get less, you are
losing at least Rs 400 crores i foreign
exchange annuaily But you cannot touch
them because they are all persons who aie
YOur patrons

According to my modest calculation,
Bird and Company in their export of
manganesc ore and carpet bagging materials
have made no less than Rs 80 crores by
this dubious means Imtially, you did
some dancing before them Then Lord
Mountbatten came in and pressure was
execrised The whole thing was d.opped
A mountain yielded a rat You cannot touch
them

Hete 1 would quote from the Report of
the Public Accc unts Commuttee,

MR. SPEAKER, . This 1s just a one-hne
amendment,

SHRI JYOTIRMOY BOSU . There
should be an Act of nationalisation,

SHRI S, M, BANERJEE (Ksapur) : To
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explain the one-line amendment, the Minister
read 100 lines,

MR. SPEAKER : He is covering the
whole field.

SHRI JYOTIRMOY BOSU : This is
from the 56th Report of the PAC, your
Committee, Sir.

MR. SPEAKER : He can quoic it later
during the budget discussions.

SHRt JYOTIRMOY BOSU They
say :

“An dea of the extent of over-
valuation can be had from the fact that
imporied raw hides and skins, both
cleared and uncleared, though the value
of it was estimated at Rs. 1,03,500 were
invoiced " —

do not get shocked—-

‘“‘at Rs. 1,54,32,438, that 15 149 times
of the assessed value.
This must be taken note of.

“In the opinion ol the Commiitee,
the commission of these frauds has been
made possible by loopholes in procedure
and certain [acunae in the export pro-
motion scheme as it cxisted upto 31
August, 1963. The Committee got the
impression during cvidence that hardly
any check was exercised against over-
invoicing at the licensing stage. Even
though there was a provision for the
indication of thc quantity of import
Hcence, no such indication was given in
the case of non-capital goods, nor was
there any check at the foreign exchange
relcasing stage. All these combined
with laxity at the importation stage
facilitated the perpetration of this severe
frand".

H I were the Foreign Trade Minister,
I would not dare to come before the Housc
with this Bill. Now I would, ask a few
categorical questions and, to the relief of the
Minister and to your relicf, Sir, sit down.
The Minister will kindly answer them in his
reply,

Are you proposing nationalisation of
foreign trade ? If so, how soon ? What have
You dams about the Jute Inquiry Commission
Report for West Beagal ? Then about
the Package Corporation—how soon will it
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come about ? Will you give d subsidy for
extemsion of cultivtion of cbitol, cashew,
silk ? Will you give a subsidy for irrigation
for jute cultivation ?

MR. SPEAKER : This is just a one-
linc amendment for extension of the Bill.
In his speech. In this, all subjects have
been covered. 1 do not know if the Minister
is in a position to answer all of them. In
his eloquence, the hon. member did not care
for the one-line amendment. That was
already determined.

st Wer W (S9T) ¢ oA
agea, g ot wwvew fadww e g,
Y gw A & frowm @ @i
Wt W ¥ e o RRdftam &
TETH F1 #1¢ fadaw  go e
srom + afsw g o fadas wraT § 9
g #1 & fau qov s A @ fah
T At faafaa A & ST ¥ I
& W @ Ty vl faear gu foae
T AFAY & | GATT & IgN HLHC HT TG
Aga @t i g gw o ag Aaq 6
fr wamrarsl & wa % & fa¥ a3y
araas § v wagardt #1 @ O H
ar ¥ srgeq fear 91y @R AR dET
far « AfFr o g AT qE@
Tdf g ) o s fadelr =AW
oy foew ¥ ™ gu & wwafa 9w,
AT A% §HA FT AW B FTHL A
wTar e 78 T § )

FE arei 4 @ gzq & e @R
MR IAN ARG 2 fr N a
gramafan a1 WaT EwEtaT g g,
TaET T AT | TE T T AHR 0T
% frafere 7 ®C @k W A @ W
awdt § 1 wa N e frafera fear
s, et wrar Al ¢ ) gad faq &
frdt safer ot g dAT T A
g | aft e &t @t R g A
ot N A ¢, sawy Fraferg fwar ar
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2wt gg few Hifs &1 Dawr g ? w1
wq sfrwa ww odEw ¥ Afw f
AR 7y @ § @ ¥ e AT F@T§
AfFT R AR FT R Ega iy N @
SUTRT REE FT 4181 H7 GF §L WY &9
RTET a7 9T F4) o § 7

SHRI D.D. DFSAI (Kaira): With
reference to the Bill that is now under
considcration, 1 want to draw the attention
of the House to the problem of inflation,
unemployment and the low standard of
living which are our main difficulties today.
These are the things which have to be
resohved by application of this measure and
Import trade & control should not aim at
nationalisation merely for nationalisation
sake because must of the goods which
are exported are produced in the private
sector.

The entire agricultural production is
coming from the private sector, and most of
the exports of finished or manufactured
goods are also from the private sector.

Now, our experience has been that the
imports are mostly for and in the public
sector. Theic are large quantities of material
and components permitted to be imported by
the public sector companies which subse-
quently store for long periods and merely
some assemble and deliver them to the
customers. The result is limited added
value, production and employment within
the country,

MR. SPEAKER : He may continue
after lunch.

13.01 hrs.

The Lok Sabha adjourned for Lunch sill
Fourteen of the C.'ogk.

The Lok Sabha reassembled after Lunch
at five minutes past Fourteen of the
Clock.

[Mr. Deputy-Speaker In the Chair.]
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Wt ofw guw (sfrm feeeld) :
Ay wgiza, & uw 337 w7 WUgAT
g | T oo faw ¥ @rF ameE @ T
g 99w g Afaefls ®) gEE @
@3 & fad gamr wmar g s e
AT q1T 541 9@ A0 §IER @I
Qqémmm%: g9 gar? Gfass
7Y IFHAE G W@

14.06 hrs

IMPORTS AND LXPORIS (CONI1ROI)
AMENDMLNTIT BILI - Contd

SHRI D D DESAI Sir,
king on the subjt ol high imports by
public sector enterprises In this 1espect |
had drawn the altention of the House to
the point that many ol the products which
are permutted to be impoit are manufactured
within the countrv and certain of the items
which are mmported continue to remdin fin
sereral years within the public sectlor vom-
panies stotes.  Bewides, there 15 no  guaran-
teed phased progiamme as to by which date
these public sector companes would bu  seli-
rehant , that means, substitute the mports
Theretme, while operating this control, we
request the Goveinment to exercise celiain
amount of caution in respect of public seclor
companies

I was sped-

There have been ceatain comments also
on the imports by certiin public sector
bodies like the STC o1 the MMTC Manv
times the profits charged are high  this
results in inflauon tor the end-product.  The
cost of tmports 1s high and the Iimitation.
of knowledge of the product imported also
mhibit the quality of the end-product made
In respect of certamn public ector enterprises
goods manufactured within the country
should not be continued to be imported. For
this certain bodies hike the ISI o1 sumilai
ndependent bodies, may be allowed to give
a certificate about the availability of proper
gquality of goods within the countiy  Presen-
tly this clearance 1 obtamed from the
Minustty of DGTD. 1 consider this not
to be adequatc because 1t 1 within the
Gouvernment that the exeruse 5 done.

In respect of public and private scctot
companies, since 1mpoits now are essentially
ol raw materials and machinery, I request
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that certain amount of caution shoyld be
exercised and certificates or bonds be
obtamned that the imported product will
tesult in increased productiom, increased
cmployment and increased generation of
wealth within assured tume Thus three
inhibtting tactors—inflation, unemployment
and & low gcr capira income- would also be
tackled 1n this particular mannct

On the whole, | think, impoit trade
control has worked in the countiy very well
and 1 s 4 necessity  Nobody questions
the ralidity or the requirement of such
control

With these womments | thank the hon
Spedher and the hon  Deputy-Speaker for
permitting me to speak 1o much

it fra e fag (5 37) . soTeaw
AEY, g1 A% 9 yAenz fam 7 @A
¢ THwr Y & gAgw Fear g1 fE gE
gaTeT Mgz fAaml W WAT FTA AT @
& 1947 31 gar gy fge &1 1947
e & 7T A e famgw fe @
g AT gare 3o FY A frdy ot Ay
BT Frady @At &1 Afpa @M 47 &
AT ATT 1971 & gy q@ AT AN &
AN # wYv gav qraa 7 e aga
T 3F7 ¢ | yafan & wfas 1 g
arFe § ag Angm fr ogr aw g
TFEE W UHIEH FT G § AT
TR T AN I AT ok Q@ s d
TRFT AATFAT §T | AT a% ANCHE
fasr o1 war7 § wEwr O § @wdw war
Frafea a7 grr @1 owdedz gard
HTHTEATHY FT A ZATY AT #Y g
@ & ) e g s e o@ ¥ 31
wrd B 98 e g @1 § wive 5w 3w
At TaHY g F@T %0 § 1 AfeT gmrd
T TN 3T oagale & IqC 0w
gt ®7 & fasqa #1397 A 1947w
FTIA EATY WA Y wrgarsy w710 gy
FWE A AA S gramew & goarfaw g
74 & 1 cafoe ¥ af g § fe TR
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WX g &7 | FE AR
AT §Y 1T AR & g A A i
a1 £ 5 78 w0 ot naedld g1 o)
WY owag & Amar ey @ o
grawe famsr wgde WM R Ay
IR @1 2, aR A argaw
A ¢ a7 o &G & AR T oATAN
¥ aga @ fosmd ar W@ &1 @Y g
e aga W fawd w1 @R T oqn
T[EE FOUA &1 agd @ WA ;T
sefafar o9 swwT gevEr sy &
A yafgr &t ATt 7 Fw T F%
sgfeaa sarg & fam sam1 g g
&) aga A ot fiq @ B A Ty o
¥AT FTUA T AT F 1 FeogwA ¥ forn
Fg H1A qga ALY QI § W A gAET
AN T WIHT ¥ F7H AT YA )
TER—TET A% THAUE KT A 2, IAY
TET & AWAT ¥ FAIA AR wafad
YTy, gafam z@ am@ F TA§ fom
"R T F faem & fae o2 Hix
T 3T FT AAATIIAT AT AFRy |

g ot F arg & fr¥gw T fn
ug faggs o qw @1 afew g
oF a7 fadgs @@, foead @ ard
fafgs &Y wiT gF0F qur owE 3T AT
AFAETENT 1 &Y

sft v T wwt (aiEr) @ Saeaw
9geg, 1957 ¥ uFgqd WX ITEH
ufafrast 3 i & fp os g S AEY
TN RN, I FAN T ewmT & DT RIY
Tger & wiwar org atv wwd g fad,
e qd gew ¥ arg FET Wil
T g b AT 9 9% AR g
faw xw qow & ot o€, @ifd @ auy
oY o sqgewr & @9 2 @AwT frgr
AT YFAT | FT U & WETAR W

ey e e g
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Y TH AN W TR gwT, 99
a9q uwmqre F7 wew 7 sfawq @
a1, fea fagy ad a8 o ¥a7 4 wfa-
T QI FHT WX T A¥ A graw 4 sfa-
oe a% Y AP GG | qq T A[q@ AT
gearEa frar wan, T o Ay gad A
Fifam Ay 7 fe qar From ¥ fs weg 7
sfras aF 7@ qgar, @ gvw F FrA
ATE /YA & 12 0% & qdr e
fr agt a7 #1§ 2 ¥ Tawqae FArfE) a8
g1 as amm § ol gy ome
M A qAT g oFEqrE  uwfeaar 2,
IAY QTG § AU AHT T TAATRE
ogqif Y & aw @ nF Tar faeed &ty
wer fr o gw v| worfedt @Y Faw
AT AT vEREGE qEw QI A ARAT A
TH A #1 WAA F a8 AXHILA A9
ag FAT ] W7 g fHar AR 37 A
#Y AT sqr 7gr faar f d oty & 2w
& faasy gwg & zwrw w7 gfqae
& w1 97 ¥ 4 sfawad w AR
8 AT g2 4 wfqeA § W &W 3y
A 3% qreafas 9 F) a8y
gt os af fiw gAt AR Ak,
IHT I3 AT AEY 4T | T T IANTHES
aIf & gaTiaT & Aa77 T@E IFW
Ht 7@y amwrd wifs fafwdt @Y Fag
FQ afeEr 4, §9 wEAdE T A
AT F AT | FT o oTo AT
qAT 4T qF T OFARNE TR §F ¥ 48 0F
FIIQT 9T |

TFEIE Y a3 & fAy g A FH
FW @ F2m I3, 2§ A X gEe-
aw @ & foo A & w1 gEw
qr—nFNadas qew & fom sy &
gy AT, afeT g7 & fam g A
Y wae7 9@t fear . moAr &S w6
crad s & fad g¥ qEy AT«
qrdeq A wrar Arfgd of, I« qLy A
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[t T <o ]
weqay AT wifgy 97, gak feamgar
Re? 9, 3% W e IR @, e
T gu ww At ey o, fred e g
Prdeft aror<t & ww wrET fa¥ shoew
u9A qr W wod Ag AL FI 9T¥ | g9
a1e & guR Ffeme wgeey Fv ol
oY WZTAT T @ ) WY, [E, THWITEN,
hfrafar 7 ammm—g &= A&t F7
frafe wer 8, a-gdome  wreE @
frafa agr & AT e A w0 AT §
fif €7 ®a aral &1 SO0 T OF | aqd
qeadia gy & gTOW ¥ | wEA A
st w frfa s & fav &t
wed ;R A A P €

I @ ITRET &7 W@ AF AW
t—3R qar ¢ f fararfge, v, At
wrfe sgl ¥ Frefta a9 & 1 97 FAET
TR 12 FAT w97 T 9T, 3I9% AT
fre w2 10 797 7o gor, AT 9 #e
WA FT AT AT AT 8 FAT TN 3T @
war & #ar s § fF og fafa gAar
Wz @y 7w A gh e wedt i
R ugt & Fre fTw oy &, U aver
W Y I qane §, Feorrgw aary § u
W IF I F A AA § W A A
HIET T HX TG AT AT JoRdo WK
Eo‘l{ﬂ'oﬂofﬂ'ﬂ'fa'ﬂ‘ag "R I Gar
v § 1w gark agi aOR Y avw
¥ ITFT qwR Ao @ w0
gfrer a1 qur A & o, wfw ag
i w7 dur gat gew wwry §, @A &W
W WEY AW wu fata oY agr @nd

WIS WY G1 HIORT Tw 9w i o
e v R mAw amie
wionrgat §—& v *femal M aww
worT ®r wire freay g @ 1 R
TF-Tew S $TCE %7 wrw §, 4y 90
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T At vz g, vty 90 fuw b JER

I 8 ) §F wnw S (T B
90 faw ¥ frarr g3 wvar wEEAE T
Y §, T FTOw ITer wEra ¥ gréte-
AIE-TFERE G2 TqAT IML AT wFAT
o 9y qT |y g AE FT 9@ o
festrgs & Tt ¥ o 3w a1 arw A
Faeme A }, W WY 9T ATEL Q@
7EY w7 qra, feqrga Wil FAC H A F
P gfirs 771 @ S, @ @i §
f garr we s Rfa m AR gmT
frafe =2, fyaar frafe e #on

A1fEd, IaTT AE FT IO |

7EY fegfy qar s A @1 AR,
AT # G GE gFAAT 4 a9 F7
FH FLA & | mgodloHIo IAFT fHala
FXAT g 1 AfFT g QAT &F adrw A
Ay g maforar & S N5 w v aTw
JAMGT &7 AT § A FATHT qEAA X I
g g) gFmard 31 faawr arfew o
IqH G 2 !

T 919 Q1Y 58 U gdad o §
foor oY o< e A B e wf fear
~wz-{ca@r & 10.3 whea os
T & qrAT gt § 6 wwe vy vy
¥ Fe a8 a<s ¥ |1 wew eTr
Tar § | wgrat & fawia gwy i feay
Ewr T A weddw o Ewn
Y & mrad Rfaew aww §
s ¥ @fer dfefadte g,
TET AT § | W22 A% R Y wre
'ﬁﬁm%fmﬁmwaﬁ}
& Pred wra Y A9S ag N § WK
WA Sy g et § fis g fedwt @
AT A FT 9 § 1 ATw JvA &

fory fosd =Y et § 1w forg, afs g
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wY AT ¥ Ay g B agrr @ @
fore wivy Srord o wregizE @ WY
W g o awy TR qwaR Rfwe
ey Wiy, e o ar 7 A
R, A7 a7 aF ¢ W -
R JEATa ® & gATT W &
Wy garc S0 wE Fr wwaa eergee-
We famar @ Bfer i g wTAT WY
7 T ot gw A A ff @5 & war
% weftor ag dmr @ 5 saTeEwatsl §1
Fs afesm FeaT qear §

oI ¥w & Wt @ @ g fAala
@A WA W F AL AR,
WeETAI A 8, afvrfaaard § g
frater saar agar aifed fr aw s &
Pore wrres fadelt gar oww FTAF
wafod A g @ fr oo faats &
$iF 0 2o e wY o @y, forad
AL 3 & wigwre &7 AT A&
7w wirmy maw fr owstrafy
FR & w oamam-fats & fea
wredte fay 'y feadt ofaw & for oy
W% iR for izl o fo o ) v T
% ¢ s uw wredw A ezt ey faar
far'g frad ¥ sama-dag AN & fau
R & §v a1 & v W faQd
WY 7 o

SHRIMAT! BHARGAVI THANKAP-
PAN (Adoor) : Mr. Depuiy-Speaker, Sir,
I will bring to your notice an important
thisg about Cushew Industry and exoorts.
In'thiy sonnection fist of all, T would like
tobring to your notice that there are about
168 privately owndd cashew factories "which
‘hdve been closed in Kerala for the last two
years,. More ‘than onhe lakh of cashew
‘wotkers "ufe ‘there. They are affected and
divir Turmilies are affected by the closure of
Thewe “castiew fictories, They ate not &ble
o eatn Mvenr (heir dadly ‘“bread. They tan-
Wbt sdutete their “children without enrming
wages from these factories. This remains a

burning problem in Kerala,
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Therefore, Sir, 1 tedhdst 'the '‘Céntral
Government to give necessary financial aid
to the Siate Government so that the Seate
Development Corporation could take over
all these factories and run them.

Sir, I again reque-t the Gentral Governs
ment to channelise the exports of cashewnuts
as they have done in the case of imports,
Thank you.

SHRI C, E. BHATTACHARYYA
(Giridih) : I shall, while, supporting
the Government's motion, bring tv your
notice cerlain lacuna which has affected not
only the earning of foreign exchange, but
which has impeded the growth of income
and employment opportunities so far as my
area is concerned,

In the post-devaluation period the mica
industry has been hard hit. The stamina
of mica exporting industries has been very
much undermined by cheap attificial substi-
tutes of mica and alternative centres of pro-
duction abroad. The mica industry in
Bihar had been one of the major industries
and it is essentially labour-intensive. This
affects the employment of directly aboul &
lakh of persons who are einployed in this
industry. If wec include their dependents
and thewr families we can say that nearly
half a million persons are affected.

Government has given a subsidy, onm,
rather, has withdrawn the export levy from
the jute industry which is a highly organissd
industry but it has discriminated so far as
mica industry is concerned. Mica industry
has not been given that benefit, The result
is this. There is large-scale smuggling of
mica by powcrf{ul mica exporters via Nepal.
Government is actually losing foreign
exchange by allowing and by permirting this
sort of things to continue. What Govern-
ment would have lost by this alternative in
the marter of export duty would have been
more than compensated by what Govern-
ment could have saved on the foreign
exchange.

There is quite a lot of foreign exchdoge
in mica Wwhich is going via Ncpal. You'are
unable to chetk it. Tha geographical fastors
are such that you are not able to cheok the
smuggling of mica, going w=cross Nopal,
During the l#st 3 or 4 yoars Nepal has
emerged as a major mica-exporting eontre,

This brings ibout a demotlisation of "a
“wectibn “ 5f ‘'the Adminfstiatibn, a section of
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the Excise, and a section of the police all the
time, What are Government gaining by
this ? Government are not gaining any-
thing. The country is not gaining anything.
On the other hand, the country is losing a
lot of foreign exchange. By persistence
over the export duty, Government are only
encnuraging thic sort of blockade-running
or smuggling or illcgal activities.

Further, we find that the competitive
power of the mica industry is also seriously
being undermined. 1t is a labour-intensive
industry. The mica industry in Bihar,
or in India for that matter, has to stand
up against the synthetic substitutes which are
being produced in large volume by verv
powerfully cntrenched organisations like
General Electrics and against subsidised
alternative production centers as in Brasil.

There have been these many months
which the locusts have ealen. Mica has
been going the indigo way over this decade,
and unless we takc urgent steps, [ am afraid
that we shall soon be witnessing the penu'ti-
mate stage of this industry which is labour-
intensive. Becausc of inadeyuate apprecia-
tion ot the complexities of the problem,
this industry over which India held a mono-
poly all thesc decades is slowly shpping out
of our grip.

*SHRI J. M. GOWDER (Nilgiris) :
Mr. Deputy-Speaker, Sir, I would like to
say a few words in my mother tongue,
Tamil, on the Import and Export Control
Bill,

The Import and FExport trade plays a
major role in the economy of thc country.
I wonder why the import and cxport trade,
which contributes greatly to the economic
growth of the country, should be in the
hands of a few and why it should not be
taken over by the Government. All of us
are aware that the Government earn a bad
name due to the fact that a few persons
enjoy the monopoly of import and export
ttade. Sometimes, allegations are made
that licences have been issued to the
favourites of the Minister. Do we really
belicve that the Government will be in a
position to remove the cconomic disparities
prevalent in the country and b-ing about
socialism, allowing the import and export
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trade to continue in the hands of a feV
individuals ? Socialism should not be con”
fined to the political scriptures. Socialism
is a way of life and it should become a
reality in our country.

You will recollect, Sir, that a high rank-
ing official of the Hindustan Steel was
punished by the Fourth Lok Sabha because
he misled the House. He gave wrong
information to the House. He stated that
a person who got the licence was not given
the licence and vice 1ersa.  Such mal-
practices not only abund in this system of
issuing import and export licences but also
are multiplying.

In the recent General TUlections the
Ruling party has sccured a massive mandate
from the people of the country They could
do so because of their political plank that
they would banish paverty from the country
and bring in socialism. The people have
reposed their faith in their assurances and
returned them (o power with a great majo-
rity. 1 would appeal to thc Minister that
as a first step in the process of establishing
an egalitarian souicty in our country the
system of issuing imporl and export licences
should be ended forthwith and the import
and export trade must be nationalised The
whole of import and export trade should be
in the public sector and the benefits accru-
ing from the import and export trade should
go to the pecople. Then only the people
will faith in the professions of the ruling
party and the ruling party also will be in
a position to establish socialism in our
countiy, 1 would appeal to the Minister
that he should accelerate the pace of socia-
listic growth 1n our country by taking over
import and export trade.

Mr. Deputy-Speaker, Sir, in the export
of tea, tobacco and so many other commo-
dities we find malpractices galore. 1t is in
the hands of a few business magnates.
After ensuring for themselves enormous
profits, they allow a pittence of a share to
the producers of thosec commodities. The
poor producers are at the mercy of these
import and export trade magnates. These
people who are at the lowest rung of the
society will be able to get remunecrative
prices for their produce only when the
Government take over the import and

v TR

*The original speech was delivered in Tamil,
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export trade. Do we require the services
of these middie men to whom licences are
issued for the development of our import
and export trade 7 I would emphatically
suggest that these middle men should be
done away with.

Mr. Deputy-Speaker, Sir, 1 would
suggest that instead of seeking the vote of
the House to extend the life of this Act
with all its drawbacks and looplioles, the
Government should repeal this Act and
steps should be tahen for nationalising the
import and expoit trade. We have coa-
ducted four General Elections in  this
country and recently the Fifth General
Elections has given the Ruling Party two-
thirds majrity in this House. T would like
to repeat that socialism should not be only
a political weapon to fight the elections, Tt
should be translated into action tor bringing
prosperity to the poor, If the assurances
given to the people during elections are not
implemented, then the people will lose faith
in democracy.  If the ruling party is anxious
and keen to redeem the pledge given to the
people and usher in socialismy, then the first
step in that direction is to repeal this Act
full of loopholes instcad of extending its
life and to nationalise the import and
export trade immediatcly. With these few
words | conclude.

e Al Aragw 9 (HEENR) ¢
IqIEq AW, A ¥ g0 Ag@Irar gg
WY TPAT F W™ AW W1 gAT HTATT
R frafa A squear § qg oy SME
arg § | WiETd AT frafa g7 QAT ®)
ST R G @Y qar T fF g 3w
ey fata 5@ § go oy Oy &
freg®r 8-10 asi & wiwy gar w1 ufe
gw 3@ f& faar g fAafa frar € W)
gueT fraar sfoea agr ¢ oY gv waw
f& s ¥} Y gar ¥ g faafa
sfaera: ag & i3 &1 gank fafe &
wfawa: 2 wfama: &1 56§ WK 9 99
sgrarasar g s gn Pofe < ®
Bt g & o) IaFT vgla i gy sq
wgfer &Y gu afi vy qir € o A
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Fray & fs gw o 3T &Y ader gad
frgd g & .

g R ¥ oax qga W qEr A
& oNfs wigY & gea A ATAT § Jeg
gAY & S WG, FTEN, FTY, WOH HIT
Arary &Y AH ¥ dam g &
wfye & i o aaTe et #T @W frata
F&F T aarg F fadd gEr FAr oAaw
€ afer g g7 AT N aw W
fawe =g af T <@ & anfeg 99
g3 ¥ 19 FL ary, @faqral & &
FA A, IO A FA @ A
R ST FTEY ¥ grarg ¥ At §
FI@ AT & AT S+4F I101 § FIH FQ@
g o A1 graTg ¥ ¥AT A A FQ
g # 3@ ag * fazah gur Fwid A
IS 937 FIA § ATH IT AgAT FA A
faaral &Y #1 fadtar § 7 @ Y Y
g qg 9T A & Wi ag faRwi W
WY § YT @ AgT € 7TAT & weaR I
& fadalY qare@r GUT &Y FL L AW &
W AT § HIX SAHT geq o) AT #
qTT AT } 78 FTR wiuF wrey v g
IuFY gaar ¥ fEar oifs arvw st dar
FW § %1 9 dq7 fawar & 9w fgaw
¥ garfae gow 78 fawar & S¥  Tmer
sicared yed fawmr wifgw | g@r AEC
¥ Ty S gl 9 ¥ weEcoR
fparal ® 7 qar e Sar & ag
g g ' A g Ay o g
gt & FGT JAT § IEFY wAT ¥ gH
agd &% Ja1 frmar & afer a@ <=
AT Y NT AF & ¥ Far T AN 7t
qT AT AT § AT g@ A WK
St o 3 § ) wwiwg g o e
& a1y ¥ g qg w, wifs wfg § e
gt AR smar AR frafe @i &
MNaC AT ATgHT FT WyedT &F wey
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[ wwft, sroay wiR]
firft ST 7 FE A v § W S
T T gy | Y wreEw for 4§
sre forr Aol &Y ey o x & w7 SR
¥ g §f Ivaw fear & av WY 98
FGHIT Y A@AT T | qgT 94X ¥ §A
¥ 7y WrHET H§ I JoAT A 9T FH
& s wgr war § Fr g@ ww & fA W
ar@et ¥1 gearT fear war ¢ faa M
#Y arggw fagr war § W@ § @A
# 97 W ¥ 3 o § Ay W@ G
fpar WX SFCUHEST S SrEEE’
gowivr ga & ) foeg sw WX @ @
#ré g gk )

o, % ag P wcm g
forg &% & & mrar g 99 AW oA A
sqw IO ag AAE F1 IR A IA R
agt o< feardy Y S 39 AEW & A
g ur gAufa faadt § i I
FfeaTeat So=t YA § STEIC A A
ace 9¢ v W faan ¥ afg sEAy
WX &% dv § eg fear ww oWl g
WY gl & IAY ALE AF & ¥ A
faat Wy ok wEE s frafa @
sqaeqr A% & ¥ FAT I e @ &
gower g f& gH wrdr fadedt gEr Y
mife & awelt § 1 39 SFI ST I
oy § forir sfaa awaw faaem afeg e

SHRI L. N. MISHRA * [ am thapkful
to the hon. Mcmbers of the House for
giving general support to the Bill. This is
a simple Bill seeking exiension only. This
Bill was first passed in 1947, and it has been
given extension after cvery five years since

then. This time we are putting it on the
statute-book on a permanent basis

The House seems to be 1n a mood to
have a comprehensive Bill which can go
into the question of imports and exporis In
greater detail. T am in enfire agreement
with the House, and I would like to say here

that very soon we will be comung before the
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House with a comprehensive Bill which will
deal with the problem of exports and
imports i greater detail.

Most of the Members also rajsnd the
question of enlarging the sphere of the
public sector 1n the matter of exports and
imports  So far as import is concerned, we
are committed to take over the entire im-
port trade 1n course of time By the next
financial year about 70 per cent of the
wnports, will be 10 the public scctor, and the
balance 30 per cent will also be taken over
ultimately, and the entue mmport trade will
be m the public sector

So far as export 15 conceined, I would
not ke to have the same poliy  Export
has to be mncreased, and the talent of the
private peoplec has also (o bo taken advan-
tage of. Therclore, in the wxport trade,
private pevple wiil have a role to play.

Shri Sreckantan Nair has raned 8 nym-
bet of pomnts He raised the yuestion of
keeping some cases in indchmite abeyance.
This mattct has received my attention, and
I have 1ssugd posiuye orders o the organi-
sation of the CCI that theie must bg some
specified period for which any ﬁrn]‘ has tg
be hept in abeyance The firm mupt be
ginen a chaige-sheet containing the allegations
against them and they must reply, and if
they have to be pumshed, they must be
punished, but they cannof be kept in  abe-
yance indefinitely. This 15 the latest
mstruction.

He also raned the question of cgshew
industty m Kerala. There was a Callmg
Attention this morning on the subject and 1
have answered this powpt n great deiayl,
The Cashew Corporation came into being
only a few months ago. It i still trying to
find its feet, 1t has not been able to establigh
usell, There are difficulties, especially in
the matter of export of cashew. The
demand from the USSR has come down,
and that is the main reason for the presens
difficulty. We are persuading the Soviet
peeple to revise their offers and make gur-
chases of at least the same quantity that
they did last year. But at tho moment the
demapd has come down by about 10,000
tonnes, and that 1s why many of the factories
are not working, but, as T seid it the momn-

ing, wWosre Lying to mpke aFcangonXnty, fo
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credit facilities to the industry so that the
workers are allowed to come to work.

He-also raised the question of the joint
charge of the office of CCI by an officer
who was Joint Secretary in the Ministry.

At the moment a senior joint Sccretary
of the Ministry is holding additional charge
8s CCI also. This has been done as a
stopgap arrangement after Mr. Rebellow
went to hig parent State, Mysore as Chief
Segretary. We had to prepave the red book
and we negded some officer with dynami.nt
and imagination who could do this job. We
have put senipr joint secretary in change
of it. He is a hard working, outstanding
officer. He has been dJoing hia job well,
Byt this is only a temporary arrangement.
We have alrcady suggested a name for the
CCl and the moment it s approved, we
shall have full-time afficer separalely for this
wark. Mz, Jyotirmoy Basu also said thal
the present Bill did not meet all the nceds
of a sacialist society. 1 accept it ; this is
only an extension of thc life of the old
Agt ; it is a one line amendment. I never
claim that it is going to meet Lhe require-
ments of a socialist socicty.  We have stated
our policy in our election manifesio. We
have a pesitive plan in regaid to export-
import trade ; 1t has to be in the public scetor,
ulgimately. In regard to sewing machines
being sent to the Ungted Kingdom and we
getting only £5 while they charge £25, 1 can
only say that I shall look into this matter.
He also spoke about a powcrful tobacco
lobby. 1 wish 1o refute it ; there is no
question of any lobby. We have been dis-
cussing the problem of tobacco. If neces-
sary we can have some corporation ; we
are examining it at the moment. So far
as the export part is concerned, 1 should
like to leave it to the private trade for some-
time because they have built up a markel
and they have experience of thc trade. [
do not like to dislocate it at this momeat.
He also referred to the iron ore contract
with Japan. [ should say that my prede.
cessor did a good job to the country when he
approved of this deal with Japan ; there is
no need to be sorry for it; 1 feel rather
proud of this deal. He also referred to
jute and- the necd to do rescarch, We shall
have to do something about il: we face
tough competition ; synthetics are coming
up and our quality is somewhat iaferior to
Pakistani jute. Pakistan has also the latest

iae il out il a yet o be maggens-

ed. We have lost heavily in respect of
world market. In fact some research work
is being done in Calcutta and I was delighted,
to sce a product which resembled raw silk.
Somgthing mere has to be dene, in that
direction.

He also referred to cotton, This year
our cotton crop has failed and the price of.
cotton i3 rising unexpectedly high. We
cannot meet this problem through imports
alowe. Cotton growers have to be helped
by the Government with better seed, irriga-
tion facilities, pecticides etc. We had:- a
mecting of the officers from the Planning
Commission, Finance Ministry, Agriculture
Miunistry and my Munistry and we have set
up a smill committee to make recommenda-
tions. We feel that unless we do something
about cotion, we shall be in for trouble.
Cotton production in our country compares
unfavourably even with Pakistan, not to
spenk of UAR oc Sudan. The yield per
acre is almost half,

Suri Bhogendra Jha said that the Bﬂj
was disappointing  He also referred to the
take over of exlernal trade. [ have alrcady
staed o policy in regard 1o this matter,

He said thal we are importing also those
malerials which we produce indigenously. He
is right in asking why we should import if we
can produce certain things indigenously. But
suppose it we produce, say, just 0.1 per cent
of something, and if we need, suy, 5.5 per
cent of it, 1t 13 essential then 1o resopt to
import also to meet our full reguirements.
I'herc 15 an vrganization called the DGID
which looks into it before the lLicence is
issued. It is the body which sees to the
import of such materials as arg indigenously
available.

Shri Bhogendra Jha also wanted that
preference <hould be given to ‘upee countries
in the matter of imports. This is being
done, Whenever materials are available in
the rupee countries, we do not import from
hard currency areas. This is the esiablished
policy of the Government : that we give
perference to rupee countries since hard
currency is not easy to find.

Shri Bhogendra Jha also raised the
question of the canalisation of onion. We
export onion to Ceylon, There were some
complaints against the onion exporters,
Oyr High Commissioner wanted that this
should come undgr the public seciqi or
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some organisation should take it up under
the auspices of the Government so as to
avoid the difliculties and inconvenience
caused to the people of Ceylon. ‘rbat is
why some steps have been taken and 1 can
assure the House that we are going to re-
examine this problem because | am informed
that small traders are involved in this and
their return js also not very much. There
is no reason why we should not re-examine

this aspect. I shall try to i1¢-cxamine it and
do whatever is possible,
SHRI K. MANOHARAN (Madras
North) : Please expedite,
I

SHR L.N. MISHRA : I will try to
expedite it. Let u, see. Then, Shn D. D.
Desai raised the question of articles available
here being imported. 1 have already re-
ferred to it. Then Shri Shivnath Singh
wanted the nationabisation of the whole
import and exoort trade., 1 want to refer
here to the question raised by Mr. Ram
Ratan Sharma who said that we will not
achicve even fourper ccat of increase In
export. It is not based on facts. It 1s true
that our export performance has not been
very satisfactory. But in the comse of the
{ast six months or so, we have tried to pick
up. Ishall read out a small paragraph
about the position today.

In the course of the last s1tx months or
s0, there has been a welcome turn mn ows
exports. Last December's performance was
an all-time record in exports, reaching the
peak level of Rs. 151.27 crores. As the
House is aware, the first half of 1970-71 was
a pericd of stresy for our exports and till
June 1970 alone we had lost over Rs. 60
crores of our exports. The deceleration
trend was, however, reversed im October,
1970 when exports reached Rs. 129.5 crores.
The November performance was Rs. 138.36
crores ; it was a further improvement, and
the unprecedented record in December has
brough about a big change in the export
outlook for this year.

During April-Septcmber, exports had
declined by 3.2 per cent, bt on account of
the better performance in December, 1970,
the growth rate has shot up to 5.2 per cent
for April-December, 1970 period. 1t is my
hope that the special export drive launched
since January this year will have a percepti-
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‘ble impact on our performance in January-

March, Also, the average export perfor-
mance in the last quarter of any financial
year is generally better than in the previous
months, 1 ani, therefore, optimistic of reach-
ing the Plan taiget of seven per cent growth
in exports this year.

[ would like to say a few words about
the public sector also which has been
working with us. An mmportant develop-
ment in foreign trade during the last six
months hay been the commencement of
work by a series of newly-set=up public
seclor  corporations and  organmsations.
Firstly, the Cotton Corporation of India has
been set up to handle an annual import of
about Rs. 100 crotes worth of cotton.  Then
there 15 the Casbew Corporation of India
which will canalise the import of raw cashew
worth about Rs 30 crores annually. Then
the Jute Corporation of India which will
stabilise raw jute prices, underiake other
rclated functions and stop  malpractices
by the private sector m s vual trade.
Then there i< the Project and F quipment
Corporation, which will spccialise in the
export ol sophisticated  cquipments from
India and the Irade Development Authority,
which has been sel up to help, in  particular,
the small and medium sector export-oriented
umnits,

The Industrial Raw Malctial Assistance
Centre of STC has also made good progress
and is functioning effectively. Two other
new public sector  Corporations- one for
export of packaged tea from India and the
other for vilalising the marine products
export trade are in an advanced stage of
fiaalisation,

About this package tea corporation Shri
Jyotirmoy Basu raised some point. He
was in this Committee and he has made
some rccommendations, | can assure him
at this stage thal the papers for the Cabinet
are ready, We have got the comments of
the various Ministiics and some Ministries
arc yet 1o send thcir comments. Very soon
this organisation will conic into being. There
is no question of British pressure on us.
I would like to assure him that this Corpo-
ratian will come into being in three to
ﬁvc.weekn. in any case, belore the prext
session,

Then a question was raised about tho
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Jute Enquiry Committes set up by the
Government of West Bengal, 1 have made
some enquiries about it. This Committee
was set up by the Government when the
CPM was in power (wo years back. The
report has been submitted by thc committee
and that report is still not with us. T have
asked the Jute Commissioner to get a copy
of that report. I am awaiting the report.
If anything has to be donc on the basis of
the report, it will be dune.

Then a question was raised about the
issue of licences, especially during the last
two months. 1 would lbke to make the
position clear in this 1egard. One hon,
member of the House said that large-scale
licensing was done dunng the months
succeeding the dissolution of the Lok Sabha,
The lLak Sabha was dissolved on the 27th
December.

The actua) value of licences has increased
from Rs, 985 cores duting Amil 1969—
January 1970 to Rs 1342 crores duning April
1970-January 1971, representing an increase
of Rs 357 crores or %% per cent. The
largest increase in absolute terms has tahen
place in the case of the State Trading
agencies, which 15 Ry, 196 crores or 109 per
cent. The second cateporv which secured
large increase in licensing was the capital
goods and heavy eclectrical plants category
where heences to the extent of Rs. 110 crores
were issued against Rs. 59 crores last year
(April 1959 1o January 1970) which repre-
sents an increase of 86 per cent. Small
scale industries alvo secured a large amount
of licences during this period which rose
from Rs. 45 crores to Rs. 59 crores, that is,
an increase of Rs. 14 crores or 31 per cent.

Coming to the question of licences
issued during the months of January and
February this year, it may be stated that
two months period Jaauary-Fcbruary about
Rs. 289 crores of licences were issued azunst
a figure of Rs. 200 crores for the same
period in 1970, representing an overall
increase of Rs. 89 crores. Out of this
increase of Rvy. 89 crores, Rs. 57 crores has
been given to the State trading agencies
alone, while other public sector agencies
received Rs. 18 crores, thus making a olal
of Rs. 75 crores which has gone w0 the
public sector. The small-scale industries
sécured an addition of Rs. 4 crores of
licences during this period.

The private sector has got an increase of
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only Rs. 10 crores and not Rs, 300 crores or
Rs. 400 crores as alleged or as stated, what-
ever you may like.

With these words 1 have done and I am
thankful to the House.

SOME HON. MEMBERS rose—

SHRI JYOTIRMOY BOSU : I had
asked the hon. Minister to say as to whether
the Government has any plan to nationalise
foreign trade ; if so, how soon ; and about
subsidy for cotton, cashew and silk cultiva-
tion and irrigation for jute,

Wt gER 97T wgATE () ¢ ARA
& are # ¢ g 49 fear & ) 7D qréf
F AT ¥ AT F7 faom Fear war &0
3% faata arvg 0T § wT I AR
FAT A mar g1 gasr w8 faw A
fratnar g gATH | YA I oA XA
A I O gEX AW FT AW
g, gW¥ 3 BT I A AT9 A8 av
FI7OA F F98 FAR A Fg g I9
F1 WY #Y% gz 78 faar § 1 @Y Ty §
A 9% qugd aga w9 fawdt § 16w
71 oY FYE edrer T fmar g0

st @3 qredm (TSR ¢ XA &
TR & oft qAdlT gEew & gEw 9Smar
wer AT AT IALT 9@ F @HY GaraAr<
aga A ¥ 1 9EEY ARt F & feg
T ¥ FIA IFT @ & 7 IAL W WK
qEq q29T A THAY FIET FIE ATX A
THY GEAFY AN ATY AT AGL FL @
Flzara Ao aar FT @ E7

st afre aromm faw ;o wew @
a1 ¥ A 19 @ A9 AEHA AL
& qar @rs a7 {5 IqAT FAT WAEAT §Y
gFdY &, 47 wIg Ay o7 a5t 1 gAw
ary ¥ & darc ) T 78 wrar av |

So far as the question of nationalisation
of foreign trade is concern, I have already

stated the Government policy. So far as
import trade is concerned, by the end of the
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next financial year 70 per cent of it will He
m the public sector and ultimately we will
take over the entire import trade So far
as the export trade 1s concerned, the private
sector will be aliowed to play its role because
we have to bulld up our economy and for
that 1t 15 necessary that both the private
;un;lly the public sectors play their role success-

ot geR W wERm . FTA &
IR ¥ 57 7 +g ¢ ) o Pk 12
FOT & 9T A 4 FAT qAEm R
ofvaT & ot 2 €@ B X 9 , ¥ qwn
FECRAT FLAIAE 398 a1t 7 A
FaT et fear &

1500 hrs

MR DEPUTY-SPRFAKER If the
Minister does not give you the rephes, 1
¢annot compel Rim

‘SHRI JYOTIRMOY BOSU Ho »
wifling, He told me that he woula reply to
dath and eberyone

MR DEPUIY-SPCAKIR He has sat
down (Interruption)

'll‘hc question 15

“That the Bill further to amend the
'Thiports #nd Explorts (Control) Att, 1947,
as passed by Rajya Sabha, be tiken nto

consideration ™
The ntotion was adopted

SHR1 JYOTIRMOY BOSU Ihe
Munister nibst say someftung about the JSute
Inquiry Comtimission. We know that they
have collected Rs 50 crores from jute mag-
fates Qurimg the last glection **

MR DEPUTY-SPEAKER
hot'go on record

fhis wil

SHRI L N MISHRA What
Jyotirmoy Bosu has said 1S very unfair

Shn

MR. DEPUTY-SPEAKER  We shall
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how take up caluse-byianse Ednmiderstion
of the Bill fThe questson is *

m"'l‘}m tlause 2 stdmd pért of "te
1’!

The motion was adopted.

Clause 2 was ‘added to the Bul,

N e g wgER A i
FTAST & | WY ATE WeET W WA &
qHY @A ¥, AIFTT & AR Ay
zafan vay § fo qoee staera srer
F7h g27 F1 A guar 20 @ 4%
vt € & IqFT IFT AL AAAT A1 W
FAT ®T7 F70 7 AT 97 577 A7 Sl

fors 1w w1 grm ? o7y 3w feraTeY )
SHRI JYOTIRMOY BOSU [amona
poynt of order

SHRI R D BHANDARE (Bombay
Central) At the ume ol voting there can be
no pomnt ot v der  You must follow some
procedure

MR DEPUTY-SPFAKER Whit is the
point ot order

SHRI JYOTIRMOY BOSU My poiht
of order 15 on the business before Yhe
House

The Minis.er i3 replymg to the questions
raised by the hon Members of this House
He had categorically assured that these
questions will be replied to m his reply So,
far as { am concerned, out of four ‘ques(ions,
he has covered only one. He 18 trymg to
evade remaiwning three -questions Js the
Chair supposed to give protection to hon
Members or allow the Minister to eseape
from vital 1ssues that are raised by the hen.
Members of this House ?

MR DEPUTY-SPEAKER : There
only one pont that Mr, Kachwai ~and your-
self have made and that is that cortan
questions were raised and the Minster has
not replied to those questions, It §s for the

AR e

Trp— —
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Mﬁhsmtoreplyornottom:ly. The Chair
cannot compel him what to reply and what
not to reply. If you are not satisfied with the
reply, there are other means and ways to
take it up. There is no point of order.

Now, we take up clause 3.

Clause 3—(Amendment of section I).

There is an amendment by Shri Sree-
kantan Nair 1o clause 3. Are you moving
it ?

SHRI N. SREEKANTAN NAIR : Yes.
1 beg to move :

flpm l.
Jor clause 3 substitute—
*3. In section I of the principal Act, in
sub-section (3), for the figures “1971"
the figu-es “1999* shall be substituted”.”
)

MR. DEPUTY-SPEAKER . Now, T put
the amendment moved by Shri Sreckantan
Nait to the vote of the House,

Amendment No. ! was put and
nagatived.

MR. DEPUTY-SPEAKER : The ques-
tion is :
“That clause 3 stand part of the
Bill”
The motion was adopted.
Clause 3 was added to the Bill.

MR. DEPUTY-SPEAKER : The qucs-
tion is :

“That Clause 1, the Enacting Formula
and the Title stand part of the Bill”’,

The motion was adopred.

Clasue 1, the Enacting Formula and
the Title were added to the Bill.

SHRI L. N. MISHRA : Sir, before I
move that the Bill be passed, T would like to
say one thing to Mr. Jyotirmoy Basu. I had
no iatention of evading any of his points.
I replied abuut jute also. About the Jute
Enquiry Commission, I am told than an
interim report has been submitted to the
West Bengal Government. When weo get
that report, we will get it examined, About

e industry, we have.no sympathy for those
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people who are trying to exploit labour or
jute growers, That is why we are setting up
the Jute Corporation.

About mica also, the question of
smuggling of mica to Nepal was discussed
with Nepal Government when we had a
discussion w'th them. When our discussion
takes place again, we shall take it up with
the Government of Nepal. We have tightened
our borders and, I think, the smuggling of
mica to Nepal has come down considerably.

1 move :

“‘That the Bill be passed”

» gew wy wgErn ¢ P wEEw R
wTeft ot Xl e & Ak § gy
wgr g

MR.
moved :

*That the Bill be passed””

We are now at the third reading of the
Bill. If you want to say something, I will
allow you a nunute or two.

DEPUTY-SPEAKER : Motion

SHRI JYOTIRMOY BOSU: The
Minister has told us a cock and bull story.
The Jute Enquiry Commission was set up by
the United Front Government to protect the
interests of jute growers who have been
fleeccd by a bunch of vested interests 8o
close to the ruling party. The Jute Enquiry
Commission was set up 1} years ago and
during the last 18 months, this socialist
Government did not have the time to get
the report of the Commission expedited.
Today, we have to hear sitting here this
wonderful story that the interim report has
started walking from Calcutta, Don’t tell us
all these things. You want to sabotage the
Jute Engquiry Commission because it goes
against the vested interests.

About the nationalisation of foreign
trade, this socialist Congress party has been
making enough noise during the last 1§ years
that they want to nationalise the foreign
trade altogether. A lot of papet has been
wasted in writing and selling to the rest of
the world, Today, we hear that 70 per cent
of import trade will be handled by up and
30 per cent, more profitable one, will go to
the private sector. They are, after all, the
patrons of the socialist Congress party, The
entire export trade remains with the privatg
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sector who are doing under-invoicing to the
tune of Rs, 200 crores. Unless there is scopo
et for awindling for the-dig monopolists,
yon won't gét election contributions. Se, you
don't want to disturb them,

Feor setting up a Tea Packaging Corpo-
ation we worked caough for that. We arc
not bad persons like whole-time Gowvernment
servanats, We worked day after day, morning
after morping when we got ag assurance
that the Corporation will be formed within
two months. 1 have got a letter in my
possession from the Mimister and today
gfwr six months we have to come here and
fear him say that it will be formed within
3 weeks, 3 months, 5 weeks, 5 months or
7 months, 3 years, S years or 7 years. God
knows when it will come into being. Lord
Mountbatten might like to make another
visit to India to persuade this Government,
‘Don’t go for this. It is too big a job for
you, Indians. You are not strong enough.
So, you postpone it.’

I had asked repeatedly as to what abourt
the subsidy for exteasion of cultivation of
cotton, eashew and silk because you are
importmg cotton to the tune of the value of
Rs. 90 crores a year A kurta which costs
you Rs. 3 is costing you Rs, 13 and which
witl cost you Rs, 23 and then Rs 33 and the
money will be taken up yankees who have
found iIndia a dumping ground for thelr
sub-standard cotion which they cannot
soll In the open market as they have done
in the oase of South Korea and you have
deliberately collaborated with them. Iam
mying, ‘Why don't you give adeguate
subsidy for extension of cotton cultivation so
that the import of sub-standard Yankee
eotton conrld be refuced to the minimum
and/within five years we won't require their
cotton any more ¥

Same thing sbowt cashow..

MR. DEPUTY-SPEAKER : You spoke
during the finst reading. Are you not
repeating your arguments ?

SHRI JYOTIRMOY BOSU:
trying...

MR. DEPUTY-'SPRARER : Dea't
FRpea,

I am
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SHRI JYOTIRMOY ROSU: I pm
rubbing it into his head.

Saine thing about-the sxtdnsion of cashew
cultivation. Same thing about jute cultiva-
tion. We have been wanting minor irrigation
for the last ten years. We have brought you
billions of rupees in foreign exchange, But,
te-day you want to ignore us. Te-asy you
wan: t0 do away with ws. ¥You want to make
money.

My dear friend 15 going to speak. Get
op and speak. You are a young new-comer.
We want to hear you.

s} wn wox wHATT : AT WEIRT,
wg WA AR AW H I A F W
¥ T maT Few Wwdt FO AT
g 7T ¥ faga) 9 A9 9mar § WK
Ie¥ aga duv FAmET et & afe
war fe gogd woft ag=a, = afew
W, & ot =fre feay gqn, oY S ag
Fuer der 5 §, SR gy i AgAd
FT g ¥ IR TP w7 q9v Frmar
T T HYXT FAA ATAT BT EIAT INIT
WEaRawadey § ¥ @ wA &
T AT Y ¥ wded § O Iy g
wara § | ol A R gy A wETr
i g A M ¥ wogdt o Sfe
dur fawra & fag war sqweqr & 0k
g

ooy Iy Y Iy T W
TATERE Hreta fadwt ot fagde fed o
§, e oer frafe 12 0% o &
W %T 8 0¥ %7 @ 7ar § | fedaly A
AT AT 9T Q9 GET T FT W@
e ww €1 & ay wear g §
frwrfrlf & fwlr & aoft w1
o

TR s § fo sy sl sl B
R ¥ Fefewy ey ordy | gt g ¥
o ¥ R w



i
wo § ) Twy wer Gur wwTar W §

T wigd § fir e syecer o ard, fewdr
qxT Fok v WY dr T fre o

ot wfw avomm  faw o e
wgrE, ATAAT wee, off weAy, X fasw
Wi iz Y ara S @ | g feew ®
aR ¥ foer € ¥ ar@ wOr @ WA
fis St ok wegdd & fag s fear
T HFar §

frerfge & wrefat &7 s v Wt
| F3raT 74T 97 ST gHA  qY WS
feRT a1 for g 4y sqweqy wFOW WEA 3
fr awwt o, q@, @ s o faw
O o™ S ¥ I FEw O
arfe Tty w7 Qe Ay | e gl
7@ feawedt § | @@ www § fs W
g fawg & G & s ¥ wrg, A 97
T QRGN FHTAT o7 FwAT ¢ |

WA wae, o wifwa &g, |
Aq¥farsuRer S ak Ao g1 Qg
W ¥ oaf &) v Wit i gamr ant
FX AT E | qH FOiREw w1 ol
wATAT WigH § 1 g g § e g N
WO AuT {9 o @) e AR
% o ok onr oyt § e onlt o wawd
fofrd afY fusht & ) fodtd PiwR qe gw
AWH | g AT T o wTOREN
wwer § gma ww § feogEd Qe
Teqraet Wi wegdd ot age @t el
w7 nir ! e

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill be passed.”

The motion was adopred.

15.12 brs.

MOTION QF THANKS ON THE
PRESIDENT'S ADDRESS

MR DEPUTY-SPEAKER : The Houst
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will now take up disyussion on ths Motion
of Thanks on the President’s Address. Shri
B. K. Bliagat.
st #fto wixo wmn (WrgeT) © SW-
s Tgiew, & wew v f
“fx Tegafy W ¥ ¥ Fofwfew
oW # R AT NEE T e -
"o A ¥ gwaAw W Ny & aey
uezafa % sw e & forg ot
I 23 ard, 1971 N QW drg
guy oy w0 qurel & wnet
W oY gor Y, 9% werfas wrard

!l’ "
15.12} hes,
(Strl R. D. Biandare in the Chair.)

uT 99 g ATANNY ey A
FguAl TR W H E G AW
efagifas sgq waT § 1 WiF AT B
sfwar A @z aga woqm wie firll
t ok ag ofm Pl § fgeam
f Tow WA & & ¥ gs fo
Y W sW W oAgw § Wk R
o %) wrgw § r waew W gt
ar wfeq<aT W TEEIG & FTC o
% e # UF S
ST ¥ SEwY wrwr geea we far g
Tufy 1 o FE W & F &
g § R g frdet o & Ak
RE T A TR A W B A
ot g &g @ W e T A e
md sek oW § W T wa e
vafwes W AgC s i@ W
et o @ 5 s e b
% e 7 oY e R & O O W
a1 Wy AeT o wAw Y ) AW T
FIW G §eormer A wwror W 0@
Fevt Wi o O vl @ Wty
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[€7 dro wTo W]
ared ¥ gfewr ady ot 7 ot o WY
STET WY A A B & <@
S ¥ Tg W wRW gAr fF e
€T a9 gugq fyar 1 g FardedY 2w
® JareY § w1y ¥ ¥T qETEW ¥@d AT
WA e q@ A, I AAar W
HTATS Ft aRNA ¥ aga a@t e F
3% owar #Y 9 g T L A% | 4@
wIU § fiF W SAFT SwaT FT FWeA
agy oo WX g@FT S¢S FET
rfge | wafaq wiSr g 4T I SAr
%7 T AT Harg | W @ T F FAT
Py gfeT At § AT WY A #)
oAt A ATAY B GO ST, IR0
Aqew ¥ &1 @ w0 fRar g Wk IER
FTQY W WY a0y faor § geA W&
T TF A7 LT WA gar § R
ag g7 & Taifas afF @1, wordifes
fegar w1 1| wofY 37 fer agy gk T
qfafere Rfafadt &Y i gradw ar
ng Y quAfa awdt o sror 9w g
WT g g § WX ww A & yoaw 7
s ufer wrf &, oF wwAfas fegear
ot & | TAHT gHAY @r AT J1ign
®YC EWA TAHT AT ISTAT AR | ¥AT-
g% ¥ waw Ager A wewa g g W
ag a7 § v g dqa feretfo &
fag & g &) &fFT gaw dq 9
ST ¥ AG SATKT HECT § AR ;W
w3k gt ¥ @ qw ¥ gt ol foremee
sTas! & A, T I der @, 1
A T O §, AT W AF HgEAA -
Hfer WY qaw g ad g @ o
T ww awar § EfTg W W X
g @ § 5 @ dw ¥ = g
it & Aepew ¥ OF A AqE w1 oW
g & ST sfeT ot w7 ¥ @ AW
ey U e § afew gfei ¥
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v few dired ¥ SaeT OF Sg@ @
¢ wafae @ %1 gw f@ama v Q@ §
ool 3w ¥ gAY qgT § FEmw § W
frg® g # oY @AY, g W0 A
/T B Argw @, wwar & dreT g
g @grgwcgroame § fF @ &
ara fram a8 I waw €

I GATAT B EA W FAT § A1 gH
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Fardf W AJFa X F@ & MY
B gaw! and T & fad s Q@
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SHRI A. C. GEORGE (Mukandapuram):
Sir, I wholeheartedly associate myself with
this Motion of Thanks and gladly second it.
The great people of India have dope their

job, the President has maide his keynote
Address and now it is fer us to take up the

tesponsibility .and to pursue the mandate.
JThis year the President’s message is
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thronging with a tome ,.of optimjsm, a real
tone of optimism truly reflecting the expecta~
tions of the teeming millions of our rural
population. The general elections have in a
sense been a revolution of rising expéctations,
It was a new declaration of independence by
the new generation, a generation born after
independence. The older generation revolted
against the fore’gn oppressors ; the new
generation revolted against the internal
oppressors, the enemies of the toiling masses,
the vested interests and right reactionaries
and the agents of imperialism who go in the
disguise of left extremists or counter-revolu-
tionaries.

It is interesting to think in retrospect that
a boy or a girl born on or afier 15th August,
1947 could not vote in the Fourth General
Election. They attained the age of 21 only
on 15th August, 1968. So, this was the fi-st
general election in which the post-indepen-
dence generation patticipated.

There is a very interesting figure which
has'been submitted in this House garlier this
day. During the last general election the
voting population was 250 million ; in this
general election the voting populition was
275 million, which means an addition of
25 million. If you split it up into 500
canstituencies, we find that the new
generation’s voting strength was on an
average 50,000. This is & very important
figure because it speaks a lot. In this youth
wave so many, who were studying in the
nursery class on Independence Day of 1947,
have been swept into this House and are
doipg their job in an excellent manner.

1 may add that the new .generation does
not boast of years of imprisonment during
the froedom stouggle or of days of suflering.
The new genevation is boasting only of an
unetring urge to.serve the nasion and to xise
up to the occasion.

Some people, when they discuss the
general elections, speak of the invisible ink
or the magic ink. I may say that this
invisible ink that -malle a great victory
possible is red because it is the boiling blood
of the miltions of 'the rural population of the
entire country that Is responsible for it.

They speak of the magic ink which
disappears and which re-appears. ‘They say
Te-appoar. are speaking abouit
this Houge. I remamber the days, though

134
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I had a short span here during the Fourth
Lok Sabha, when some people were here,
But now they have disappeared. Somc people
were never here. And they have appeared
here. It is not a magic but the will of the
people, Let them not be guided by a few
technicalities of the chemical analysis.

Now, T would like to submit that we
have come here because of the people of
India, the masses of India, who made a
decision that they want to be governed by
their will. Some people speak about the
conspiracy. I have read in some newspapers
and weeklies that there was a conspi<acy
which led to this huge majority. It is only a
conspiracy of the poor villagers, millions and
millions, who conspired in a very mute
language in the lowest voice possible because
they thought rajas and maharajas, and their
traditional oppressors and ruling classes were
their enemies and so they could speak only
in the lowest tone possible. That is the
conspiracy which has led to this huge
majority,

Now, I remember the days, about a year
back—you may also be remembering— when
the general talk in thousands and thousands
of parlours of India was as to what has
happened to our zountry, that we are heading
for doom, that everything that has happened
is against us and that every headline
newspapers is against us, That was the tone
last year. Now, in every houses, in every
place, we find people with a beaming face.
They have a smile on their face. Thereis a
tone of optimism. And we hear—-you have
all heard it ; some liking and some not
liking—**She will do something.”” That is the
sentence that gocs round every parlour of
India, that she will do something, That is
the one sentence on the lips of everybody,
on the lips of millions and millions of
people. That is the prayer in every heart,
We do hope that this prayer and wish will
really come true.

1 may add, now-a-days, the nation is
guided by the tone of optimism. Wherever
we turn, there is a trend in our favour. The
only thing is that we have to live upto the
expectations of the people who have voted us
in power. As was ocorrectly pointed out by
my hon, friend, the mover of the Mdtion, the
people of India have left us with no excuses.
There 1 a saying going round that the
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believe that the masses are asses are them-
sclves asses. (Interruption) This time, the
masses of India have seen to it that we the
ruling party are left with no excuses,

We spoke about a stable Government,
The people gave that. We spoke about a
two-thirds majority to amend the Constitu-
tion. The people gave that, We are now left
with absolutely no excuse. Either we win the
people or we lose the people. So, it is
obvious that it is for the ruling party to see
that the work is done. As my hon friend
Shri Bhagat pointed out, the pcople undei-
stand 1t and they arc realistic cnough to
judge uws, Maybe, we do not perform
miracles in a short span of a year or two or
threce years. But before wc go back to the
electorate—1 think, it is after five years
only—then we will have to give them a
proper account. (Imterruption) 1 know the
peoplc there are more afraid about the rd-
term poll, not we.

So, I may add that in the President’s
Address, key-note Address, he has really
assured us in a differcnt tone, the common
talk in the parlours that she will do some-
thing. He has pomted out that his Govern-
ment is poing on with steps which really
mean socialism, will build up socialism and
will rise upto the expectations of the masses.

Here, I may add a few more things,
especially about para 10 of his Address. He
has comec to the coiect point, especially,
about the salaried people. Sir, the salaried
people in the Central Government and State
Government services or in the industries or
whichever walk of lifc they are engaged in,
got apparently wage increases. Sir, people
talk of wage freeze on the one hand and
therc is a clamour for further increase on the
other. The result is or the obvious factoer is
that whatever increase the salaried people get
is really eaten away in a big chunk by rent
alone. That is why I refer to para 10
because, the poor salaried people, whatever
the wage inciease they get then they go to
towns, a major silce of their pay goes
towards rent. In actual figures, the rent may
work out to as much as 35 or 40% of the
pay of the Central Govt, or the State Govera-
ment employces. So, what is the real benefit
of the wage increase ? Here and now I will
say that during the next five years, it must

masses are asses. I fesl that the people who be our earnest endeavour to seo that a
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bhousing programme is taken up as crash
programme and implemented in an intensive
manner, on war footing, I may add, becausc
when we go round the city of Delhi—
wo are all MPs going round only North
Avenue and South Avenue and we see
bungalows which are situated in areas
of 3 or 4 acres—but when we go to the
outskicts of the capital, we sec a different
picture of stinking slums, although we may
see signs of ostentatious spending which is
more in the heart of the civic administration.
Here, 1 am not pointing my finger against
anybody. I would say that we ourselves sel
an example and not occupy so much of land
in the heart of the city. Though bungalows
are taken up by Ministers and scnior M.Ps,
we poor MPs arc getting only flats,

President's

Next, I come to the point of workers’
participation. 1 am not elaborating on the
cconomic factors which arc explained at
length by my learned collcague. 1 want to
pinpoint one particular factor. For a giowing
public sector economy, workers’ participation
in managcment is esscntial and they should
really feel enthused to work. Every day we
hear about strikes, lock-outs and innumerable
problems in the public sector as well as in
the private sector, Unless the worker in this
year of 1971 fecls enthused and unless he 18
given a sense of participation and made to
feel that he has got to do something for the
pational cconomy, that he is working not for
bread alone but for national industry, things
may not improve, I don’t think sufficient
mention has been made about it here. 1
think workers' participation in management
of industries has to be particularly stressed
and this year must be a year for implement-
ing the idea of workers” participation in
management,

16.04 hrs.

1 come to another point about Scheduled
Castes and Scheduled Tribes. We are
consoling ourselves by saying that in the
past 23 years we have done a lot for the
Scheduled Castes and Scheduled Tribes,
So many stipends and so many allowanc-
es and so many encoursgements ar¢ being
given. But the social aspect and the social
epvironment of the Harijans is not taken
into account. Of course, the fact remains
that the scheduled castes and tribes are
given aliowances and stipends but we must
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remember the social environments where-
from he is coming. A poor boy is there
10 of his neighbouring boys are not having
education, They may be doing some menial
jobs and getting 50 paise or 25 paise or 60
paise per day, or less than a rupee per day.
A boy with the so-called stipend goes up to
the 8th standard. These people, his other
neighbouring boys, tell him, we are getting
50 paise or 60 paise. Thosc boys tempt him
by saying, what is the use of your education
and all thar. So, he does not continue with
his cducation, So, this affects the very
fabric of education.

Thercfore, I am suggesting an ‘operation
heaa-start’ which should be made. In the
Uniled States the Negro boys are given
allowances, stipends etc. Just like our
Harijans, there are also drop-outs. This
drop-out problem is there. For what the
US Government have started a programme
called ‘Operation head-start’. We should
see that these drop-outs do not take place
and we should see that thcy reach comple-
tion of the middle school education.

The endcavour of the Government must
be to see that not only doles or stipends and
allowances are given, but to sec that the
children are really properly educated and do
not drop out. He should not fail in the
company of the social environment in which
he is born. This 1s a very important aspect,

We go on saying that the Central
Goveunmient extends so many facilities ; the
Central Government is doing a lot, etc. But
we have to sce that he completes his school
education and does not drop out. So, I
suggest that an Operation Head-start should
be started. I am just giving a technical
name, & crash programme startcd, to see
that the maximum benefits are given and
that the bencfits already given arc properly
uti'ised so that they get proper school edu-
cation and proper college education and do
not drop out in the middle.

Before 1conclude, 1 have enly a few
things to point out. The President has spent
so many years in Kerala, 1 thought he would
have made a special mention of Kerala ; I
would not have raised this point but for the
fact that has devoted two paragraphs for one
State, that is, West Bengal. I have great
sympathy for West Bengal and 1 love Bengal,
especiully more so now that Bangla Desh is
coming. The President knows the problems
of Kerala more than any onme of us. 1}



19 Prosident’s

{Shei A, C. Gearge]

thought he should have devoted some para-
graphs 0 Kerala. This morning we heard
about the closure of cashew factories throw-
ing.out of employment so many workers,
and their families are suffering. Educated
unemployment is there in higher proportions.
We should see that this rising problem of
Asmemployment 1s checked in Kerala,

The masses of Kerala have come out
with & massive support for the good Govern-
ment and stable Government and a socialist
Government. They haxc  reected the
reactionaries as well as the counter-ievolu-
tionames and transferred many of them to
their proper places.

It is the desire of the Kerala people,
and the right of the Kecrala people, that
they want a steel mills. There are 4 southern
States, Mpysore, Andhra, Tamilnadu and
Kerala, The three other southern States are
already having stecl mulls. T hope this
~demand of Kerala will be considered with
sympathy. When I say this, 1 am not
against any other State, Kerala has got the
-bost quality of iron ore in the entire south
-of India,

So, I think that it was time that we
thought about it, apart from the petro-
chemical complex which could be developed
by the fast expanding refinery located near
the Cochin pot.

Special mention ought to have been
made in the Address about the fishing indus-
try also. I am not referring to Kerala only,
but to the entire coast of India. The fishing
industry which offers great potentialities of
expansion has not been sufficiently mention-
e in the Address. In Bengal, Tamil Nadu,
Origsa, Andhra Pradesh, Mysore, Gujarat
or Maharashtra, and m all States, except
‘Punjab and Haryana, the fishing industry
offers very vast potentialities for expansion,
1 hope this matter will engage the atteation
of Government.

I wauld also like to point out that the

port has got a ghare of 87 per cent
in the export of marine products. 1 would
request that early steps be taken lo see that
a Marine Exports Development Corporation
be started at Cochin as early as possible,

Jn conclusion, 1 would just say & word
!‘mq,p policy. I am in complete

¢ with the forcign policy of .the
Gowrmt of India. Since the President
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has devoted one full paragraph to this, and
since my hon, friend who preceded me did
not mention about this, I am referring to
this. While I am i compleie agroement
with the foreign policy, 1 would, however,
like to point out one very serious omission.
There is a huge continent called Latin
America, right from Mexico down to Chile
and Argentina with 27 wvotes in the UN,
which 15 important for a nation like ours.
1 had been 10 Mexico and the Latin Ametican
countries mysclf, and 1 have found that they
have got the greatest of goodwill for us.
We are spending huge amounts in public
relations aclivitics 1m  some  continents
where, let me tell you frankly, we have
got only the best ot enmuty fiom them.
The 1casons may be different and beyond our
control, but the fact remamns that some of
them have gor rcal animosity against us. But
here 15 a4 continent whih v completely
comparable to our countty in the social
aspects, in the development aspects,
1egard to the problem of the unemployment,
and the pioblem of the Campasions which
15 quite comparable to what prevails i our
continent. [ would submut that 1t 15 time
that we extend oumt hand of good-will to
these Latsn American countries and see  that
the people of the Afro-Asian and Laun
Amerian continent are brought together in
all common causes and n the interests of
a peace-Joving world and a thriving socicty.

With thesc words, 1 whole heartedly
second the Motion of Thanks,

MR. CHAIRMAN - There is a large
number of amendments to the Motion of
Thanks on the President’s Address. Han.
Members present in the House who .are
desirous of moving their amendments may
send ships to the Table within 15 minutes,
indicating the serial numbers of the armend-
ments which they would like to move.

SHRI MADHU DANDAYATE (Raja-
pu): May I poiot out that we bave
ajready sent the amendments and semt
our names? Let there nat be a fos-
mality again of sending the names and the
numbers of the amendments. Those amend-
ments might be treated as moved.

MR. CHAIRMAN ; Jt s possible ihat
hon. Members cuay Kies, to pick aad chaoss
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and, therefore, hon. Members may send
slips indoating the numbera of the amend-
ments which they weuld like to move. This
will save the time of the House.

4y

SHRI N. SREEKANTAN NAIR
(Quilom) : 1 beg to move :

That at the end of the motion, the
following be added, namely :—

“‘but regret that no practical schemes
have been formulated to raise the living
standard of the common pcople and to
eradicate unemployment that js rampant
in all sections of the people in the
country.” (1)

SHRI SARJO(O PANDEY (Gharipur)
1 beg to move -

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
in the Address of the need to remove
the corruption and nepotism which is
rampant in the country.” (2)

That at the end of the motion, the
following be added, namely :—

“phut regret that there 13 no mention
in the Address about the communal
riots in Aligarth and Muradabad 1n
U.R.” (3)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
in the Address about thc nationalisation
of the rest of the Banks in the country.”
4

That at the end of the motion, the
foowing be added, namely ~—
“but regret that there is no mention
in the Address about the nationalisition
of the foreign trade.” (5)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention in
the Address about the nationalisation of
the edication in the country.” (6)

That at the emd of the motion, the
fellowing be addéd, namely :—

“but regret ‘that ‘there is no mention in
the Address about the protection of the
Prdu- language.” (7)
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That at the end of thé motion; the
following be added, namely :—

“but regret that there is no mentient in

the Address about the creation of Spegial

Development Board for the Eastern
U.P” (8)
That at the end of the motion, the

following be added, namely :—

“but regret that there is no meation
in the Address about the creation of
special force to control the comtmmal
riots in the country.” (9)

That at the end of the motion, the
following be added, namely :—
“but regret that there is no mention

in the Address about the uplift of poor
and Harijan in the country.” (10)

SHRI S. M. BANERJEE (Kanpur) ; 1
beg to move :

That at the end of the motion, the
following be added, namely :—

‘‘but regrel that there is no mention
of payment of unemployment allowance
to the registered educated umemployed
youth.” (12)

That at the end of the motion, the
following be added, namely :—

“but regrer that there is no mention
of granting a need based minimum wage
to workers both in public and private
sectors.” (13)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
of participation of labour in manage-
ment.” (14)

That at the end of the motion, the
following be added, namely ;—

“‘but regret that there is no clear indi-
cation about amendment of Constitution
regarding right to preperty.”’ (15)
That at the end of the motion, the

following be added, namely :—

“but regret that there is no mention
of giving Urdu Language a proper place
in the country.” (16)

That at the end of the motion, the'
following be added, namely 1~

“but regret that thero is' nd Miéttion
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regarding nationalisation of General
Insurance, Export and Import Trade
and Foreign Oil Companies.” (17)

That at the end of the motion, the
following be added, namely :—

“‘but regret that there is no mention

President's

about the naked aggression in Viet
Nam.” (18)
That at the end of the motion, the

following be added, namely :—

*but regret that there is no mention
of effective steps to be taken by Govern-
ment to bring down the prices of all
casential commodities.” (19)

SHRI K. M. MADHUKAR (Kesaria) :
I beg to move :

That at the end of the motion, the
following be added, namely : —
“but regret that the interference by
Imperialistic Powers in thc West Asian
Crisis has not been condemned.” (24)

That at the end of the motion, the
following be added, namely :—

““but regret that no mention has been
made in the Address about the indiffe-
rent attitude adopted by the various
State Governments in regard to the land
reforms.” (25)

That at the end of the motion,
following be added, namely :—

““but regret that there is no mention
in the Address of nccessary assistance to
be givento State Governments for the
implementatio= of Gandak, Western
Kosi, Upper Seim, Bagmati, Western
Koyal Hydro-electric  Projects, full
development af Rajasthan Canal and
other river projects,”" (26)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
in the Address of any effort to check the
huge damnge being caused by floods and
soil erosion every year.” (27)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been

poade in the Address of the need to

the
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remove the continued power shortage in
Bihar and other States.” (28)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
in the Address of payment of crores of
rupees due to the sugar cane growers
from sugar mill owners as also the
nationalisation of sugar industry in the
country,” (29)

That at the end of the motion, the
following be added, namely :—

“‘but regert that there is no mention
has been made in the Address of natio-
nalisation and socialisation of basic
industries and tea plantations.” (30)

That at the end of the motion, the
following be added, namely :—

““but regret that there is no mention
in the Address of any change in the
clection laws with a view to avert the
incidents to capturing of polling booths,
and use of lathis and guns.” (31)

That at the end of the motion,, the
following be added, namely :—

““but regret that no mention has been
made 1n the Address about development
programmes for backward arcas specially
in Bihar, U, P. and Assam.” (57)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address of any programme
to accelerate the pace of economic
advancement of backward classes,
especially Harijans and Adivasis and to
ensure for them social and economic
justice.” (58)

That at the end of the mention, the
following be Added, namely :—

““but regert that there is no mention
in the Address of any specific pro-
gramme for distribution of land among
landless and to save them from the
atrocities committed by landlords.” (59)

That at the end of the motion, the
following be added, namely :—

““but regret that no motion has been

made in the Address about enacting such
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laws which may remove the obstacles
coming in the way of Government in
fixing ceilings.” (60)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address of any scheme to
nationalise all foreign banks and other
Indian banks.” (61)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
madc in the Address about the measures
to be taken to check bureaucracy pre-
valent in (he nationalised banks and
to change credit policy of such banks.”
(62)

That at the cnd of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about any pro-
gramme for all round development of
rural life.” (63)

That at the end of the motion,
following be added, namely :—

“‘but regret that no mention has been
made in the Address of any scheme to
nationalise the wholesale trade and
import and export trade.” (64)

That at the end of the motion, the
following be added, namely :—

“‘but regert that no mention has been
made in the Address about the establish-
ment of a proper labour machinery in
public sector undertakings and control
over them.” (65)

That at he end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about the measures
to check anti-labour attitude in private
and public sector establishments.” (66)

That at the end of the motion, the
following be added, namely :—

“‘hut regret that no mention has been
made in the Address about the policies
to be adopted te put an end to retrench-
ment of Iabour and lock outs in Private
snd Public Sector Establishments.”

N

the
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That at the end of the motion,” the
following be added, namely :—

“but regret that no mention has been
made in the Address about the need for
reforming the education policy in order
to achieve an overall improvement in the
educational system in the country,” (68)

Tha. at the end of the motion, the
following be added, namely :—

“‘but regret that there is no mention
in the Addrsss about any concrete pro-
gramme for achjeving the co-operation
of students in the educational iastitutions
and to direct their trend of mind to
constructive channels and to remove
unrest prevalent amoag them.” (69)

That at the end of the motion, the
following be added, namely :—

““but regret that there is no mention
in the Address about any time-bound
and phased programme to remove un-
employment among the educated and
uneducated youth.” (70)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
in the Address about amending the
Constitution with a view to achieve the
goal of socialism in the country expedi-
tiously.” (71)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address of the need o
democratise the administrative machinery
which may conform to the achievement
of the objectives of socialist economy."

2)

That at the end of the motion, the
following be added, namely :—

“but regrel that no mention has been
made in the Address of any new steps to
be taken to eradicate corruption ram-
pant in the entire administrative set up.”
(73)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the address of any steps for
bringing about austerity and economy in
the expenditure on Ministers.” (74)
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That at the end of the motion, the
foltowing be added, namely :(—

“but yegret that no mention has been
made in the Address of the need to
establish full diplomatic relations
with the German Democratic Republic.”
a9

That at the end ol the motion, the
following be added, namely :—

““but regret that no mention has been
made in the Address about the policy of
Government of India in regard to the
European Security Pact.” (76)

That at the end of the motion, the
following be added, namely .—

“but regret that no mention has been
made in the Address about the policy of
Government of India in regard to imme-
diate withdrawal of armed forces of
imperialist powers from Vietnam,
Combodia, Loas, etc. and anything about
the wvacillating policy of India towards
Yietnam."” (77)

That at the end of the motion, the
following be added, namely :—

““but regret that no mention hss been
made in the Address about India’s
sympathy for the popular agita.ion
launched by the people in East Pakistan—
Bangla Desh.” (78)

That at the end of the motion, the
following be added, namely :—-

‘““but regret that no mention has been
made in the Address of the need to
normalise the rclations with People's
Republic of China in the interest
of peace in Asia on honourable terms.”

()

That at the end of the motion, the
fellowing be added, namely :—

“but regret that no mention has been
made in the Address about the with-
drawal of cases filed against thousands
of farmers for harassing and supressing
them, who took part in land agitations

anything about providing them with
aid.” (80)

That at the end of the motion, the
following be added, namely :—

“but regret that a0 mention has been
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made in the Address about any policy
in regard to providing legal aid and
other assistance in courts to the landless
persons and labour.” (81)

That at the end of the motion, the
following be added, namely :—

“‘but regret that no mention has been
made in the Address about dcvising
ways and means to check the misuse by
farmers of raw materials and the steps
to ensurc-balanced price line,” (82)

That at the end of the motion, the
following be added, namely —

‘“put regret that no motion has been
madc in the Address for bringing down
the prices of chemical fertilizers so that
thesc could be madc available to the
farmers easily.” (83)

That at the end of the motion, the
following be added, namely :—

“*but regret that no mentyjon has been
made in the Address about delermina-
tion to check the influence of monopoly
capital.” (84)

That at the end of the motion, the
following be added, namely ‘—

‘“‘but regret that no mention has been
made in the Address for the removal
cultural backwardness of rural life.”
(85)

That at the ena of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about determination
to ban communal parties, communal

propaganda organisations and literaturc.”
(86)

That at the end of the motion, the
following be added, namely :—

‘*but regret that no mention has been
made in the Address about making an
appeal to all the progressive forces to
unite in order to defcal the apartheid
policies.” (87)

That at the end of the motion, the
fallowing be added, namely :—

“but regret that no mention has been

made In the Address about the clear-cut
policies of socialism.” (88)
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That at the end of the motion, the
following be added, namely :—

“‘but regret that no mention has been
made in the Address of the need to
ensure the preservation of language,
culturc and other rights of the miniority
communities.” (89)

SHRI MADHU DANDAVATE (Raja-
pur) : I beg to move ;

That at the end of the motion, the
following be added, namely :—

“but regret that no reference has been
made to the urgent need of restoring to
the Parliament t(hrough appropriale
amendment to the Constitution, the
severeign right 10 amend the constitution
80 that it may reflect the people’s will
to accelerate social change.” (111)

That al the end of the motion, the
following be added, namely :—

“but rcgret that no mention has been
made of the measures to prevent politics
of defections and piracy which is under-
mining the democratic fabric of our
political life.” (112)

That at the end of the motion, the
fallowing be added, namely :—-

““but regret that no mention has becn
made of the need to ensure greater
economic equality which must remain
the basic tenet of socialist policies and
programmes.” (113)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made of the recent developments in East
Pakistan.” (114)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made of the socialisation of wholesale
trade in food and other essential
commodities and also external trade.”
(115)

That at the end of the motion, the
following be added, namely :—

“‘but regret that nc motion has been
made of the nced to ensure a nced-based
minimum wage to the industrial and the
agricultural workers.” (116)
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SHRI RAM RATAN
(Banda) : I beg to move :

That at the emd of the motion, the
following be added, namely :—

“but regret that the address fails to
refer to the serious misuse of the
Governmental machinery particularly All
India Radio and Television for the pro-
motion of the clectoral prospects of the
ruling party at the centre and the steps
taken by Government to allay public
misgivings in this regard through a high
powered independent probe.” (118)

SHR1 S. P. BHATTACHARYYA
(Uiuberia) : I beg to move :

That at the end of the motion, the
following be added, namely :(—

*‘but regret that while upholding the
causc of Parliamentary Democracy
throughout India, democratic verdict of
the people of West Bengal is being
crushed by Central Government through
Police, CRP, Military, hired goondas
and bureaucracy ; various ways and
means arc being tried to bring back
Presidential rule o: direct or indirect
Congress rule in West Bengal by any
means whatever®, (119)
DR. LAXMINARAIN PANDEY
(Mandsaur) : I beg to move :

That at the end of the motion, the follow-
ing be added, namely :—

“but regret that no mention has been
made in the Address about the concrete
measures to be adomted to solve un-
employment problem and the programme
whereby unemployment problem could
be solved within a certain fixed period
and about the provision of certain fixed
amount to the unemployed persons in
the form of subsistance allowance till
they get employment.” (130)

That at the end of the motion, the
following be added, namely :—

“‘but regret that no mention has been
made in the Address about educdted
unemployed persons and fixing any rime
limit within which they would be pro-
vided with employment to salve the
problem and about cffecting any changes
in the educational system from this
point of view,”" (131)
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That at the end of the motion, the
following be added, namely :—

“sbut regret that no mention has been
made in the Address about land reforms,
clear-cut guidelines to solve the problems
of small farmers and conversion of un-
economic holdings into economic ones."”
(132)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about the failure
of nationalised banks to provide benefils
to ordinary peasants and suitable pro-
cedure to be adopted mn this regard.”
(133)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address no
mention has been made of the failure of
the supplying of power pump sets 1o the
farmers for irrigation purposes to render
any benefit in far off villages due to
centralisation of such  schemes.”
(134)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about any time
bound programme for construction of
sanitary dwellings m citzes, small towns
and villages instead of enhancing slums
as also for providing houses to the
homeless persons.” (135)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about a definite
programme under which residential
accommodation will be provided to the

landless people within a stipulated

period.” (136)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made to ensure a healthy competition
between the private and public sectors
80 as to boost industrial production
whilé dwelling on the need to speed up
the investment programme in these two
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sectors for the purpose of increasing in-
dustrial production.” (137)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made to ensurc a reasonable price of
agricultural products to farmers while
refecring to the technical know-how in
agriculture.” (138)

That at the end of the motion, the
following be added, namely :—

“‘but regiel that no mention has been
made to streamhine the procedure regard-
g the constitution and recognition of
trade unions and about the share of the
workers in profit of the industrial pro-
duction through a declaration to im-
prove the industrial relations,” (139)

That at the end of the motion, the
following be added, namely '—

“but regret that no mention has been
made about the procedure to be followed
to gear up the admnistrative machinery
and about the time-Imit within which
such toning-up is to be accomplished.”
(140)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made about the procedure to be followed
for the formation of the managerial
cadre,” (141)

That at the end of the motion, the
following be added, namely :—

“thut regret that no mention has been
made in the Address of the measures to
check the rise in prices, economic im-
balances and the requitement of commo-
dities to be imporied and time-limit of
such import,” (142)

That at the end of the motion, the
following be added, namely :—

*‘but regret that no mention has been
made in the Address about the disorder
and voilence in West Bengal and other
parts of the country resulting in & sense
of insecurity among the countrymen and
failure of the Government to protect the
countrymen.” (143)
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That at the end of the motion, the
following be added, namely :—

“'but regret that no mention has been
made in the Address of any steps to get
the Indian territory forcibly occupied by
China ag also other border areas of the
country under the occupation of foreign
countries vacated." (144)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about the pro-
gramme to manufacture atom-bomb
with a view to increasing the defence
potential of the country.” (145)

That at the end of the motion, the
following be added, namely :—

“‘but regret that no mention has been
made in the Address about the indus-
trial development of backward areas.”
(146)

That at the cnd of the motion, the
following be added, namely :

*‘but regret that no mention has been
made in the Address about the expedi-
tious introduction of Hindi as an official
language and action proposed to be
taken in this regard.” (147)

That at the end of the motion the
following be added, namely :(—

“‘but regret that no mention has been
made in the Address about India's atti-
tude and relations with forcign countries
in future and lack of concern on exodus
of Indians from neighbouring countries."”
(148)

That at the end of the motion, the
following be added, namely :—

“put regret that no mention has been
made in the Address about future re-
lations with Pakistan following the re-
cent hijacking of an Indian aeroplane.”
(149)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about the misuse
of Government machinery and All
Indis Radio including television service
by the party in power during the
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mid-term elections to Lok Sabha”
(150)

That at the end of the motion, the
following be added, namely ;—

“but regret that no indication has
been given in the Address to appoint an
cnquiry commission to go into the
charges levelled by the prominent per-
sonalities in the couniry regarding mis-
use of Government authority and rig-
ging of election results during the recent
General Elections.” (219)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address of the measures to
be taken in respect of transacting busi-
ness in our national language only within
the country and outside the country.”
(220)

That at the end of the motion, the
following be added, namely :—

“but regret that no indwation has
been given in the Address of the
measurcs to be taken about labour parti-
cipation in management and making
them partners in mills and factories.”
(221)

That at the end of the motion, the
following be added, namely —_—

“but regret that the Address does not
spell out the measures (0 be taken for
the defence of the country keeping in
view that China is in possession of atom
bomb and nuclear missiles and her
friendship with Pakistan,” (222)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address of the fact that
national income could be increased by
10 per cent, by recasting the Plan into
Swadeshi Plan and not by depending
on foreign money for its implemen-
tation.” (240) '

That at the end of the motion, the
following be added, namely :—

“‘but regret that no mention has been
made in the Address about giving voting
right to the persons between the age
group of 18 and 21 years,” (241)
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That at the end of the motion, the
following be added, namely .—

“‘but regret that no mentton has been
made in the Address about the steps
proposed to be taken m regard to the
hijacking and burning of plane of the
Indian Airlines and Pakistan’s refusal to
hand over the hijackers to India and 1o
pay compensation for the plane hyached
and burnt.” (242)

That at the end o' the motion, the
following be added, namely -

“but regret that no mention has heen
made in the Address about the proce-
dure to be adopted in providing loans
to small farmers, small entrepreneuts
and to others who want to start their
own business but are not in a position
to arrange security for obtaining loans.”
(243)

That at the end of the motion, the
following be added, namely -—

‘“‘but regret that no mention has been
made in the Addiess about the supply
of electricity at cheap rates to farmers
and villagers.” (246)

That at the end of the motion, the
following be added, namcly "~

*but regret that no mention has been
made m the Address about the measures
to be taken 1o ensure fair price to the
agriculturists for their produce as in the
casc of non-agricultural products ™
(247)

That at the end of the motion, the
following be added, namely —

‘“‘but regret that there 13 no mention
in the Address about the steps to be
taken by India to retrieve thousands of
miles of our tertitory under China's
illegal possession.” (249)

DR. SARADISH ROY (Bholpur): I
beg o move :

That at the end of the motion, the
following be added, namely :(—

*“but regret that the Address gives no
indication of abolition of the post of
Governors and of President’s rule in the
Siates,” (151)
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That at the end of the mouon, the
following be added, namely :—

“but regret that the Address makes no
reference about the revision of the allo-
cation ot powers and functions between
the States and Centre with a view to
to making the State’s power real.” (152)

That at the end of the motion, the
following be added, namely - -

“but repret that the Addiess mives no
indwation of most of the subjects in the
concutient hist of the Seventh Schedule
to the Constrtution  to be transferred fo
the States " (157)
That at the end of the motion the
following be added, namely

“but regret that the Address gives no
indication of complete control by the
State Governments over all s officials,
including those who belong to All India
Services T (154)

That at the end of the motwon, the
following be added, namelv -

“but regret that the Addiess gives nu
refeience about overhaul of the policies
of taxation with a view 1o make the bui-
den on the 11h heavier while giving sub-
stantial relef to the poot  (155)

That at the end ol the molion, the
following bc added, namcly —

“but regret that the Address mahes no
reference about the complete chimination
of all feudal and big landlotd interests
m the countryside including the aboli-
tion of all the privileges and privy purses
of the princes without compcnsation,
annulment of compensalion amounts
which are still due to the Zamindars and
other feudal landlords, takc-over large
estates held by big landlords.” (15 )

That at the end of the motion, the
following be added, namely :—

“but regret that the Address makes
no mention about a total reversal of the
procurement and piice policies 1 such a
way as to benvfit the poor and middle
peasants on the one hand, and to the
mass of consumers on the other.” (157)
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That at the end of the motion, the
followdng be added, namely :—

““but regret that the Address gives no
mention of any immediate solution to
tackle the problems of inflation and ris-
ing price.” (158)

That at the end of the motion, the
following be added. namely :—

*“but regret that there is no indication
in the Address in regard to the granting
the right of franchise to persons in the
age group of I8 to 21 yvears.” (159)

That at the end of the motion. the
following be added, namely * -

“but 1egict that the Address does not
throw any light on the problems of
po.eriy aml unewmployment which are
the outcome of 23 years of Congress
Ratle,™ (1600

That at (he end of the motion, the
following be added, namely :-

“but regret that the Address makes
no mention about the serous nature of
growing decfection  and action to  be
taken to cmb the defection.” (161)

That al the end of the motion, the
following be added, namely : -

“but regret that the Addiess makes
no mention about the non-fulfilment of
the communments made to the Scheduled
Castes, Scheduled Tribes and Backward
Classes in the country.” (162)

That at the end of the motion, the
following be added, namely :-—

“‘bul regret that the Address does not
mention about CGovernment of India's
ban on trade with Noith Vietnam and
steps to promate trade with Democratic
People’s Republic of Koreca and
Cuba.” (163)

That at the end of the
foll wing be added. namely : -
*but regret that the Addiess does not
mention about the question of quitting
the British C‘ommuonwealth even after the
Rhodesian 1ssue and the arms aid to
South Africa and racial immigration
laws.” (164)

That at the end of the motion, the
following be added, namely :—

mion, the
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“but regret that the Address does not
mention about the threat to peace and
independence of the people around
Indian Ocean due to the establishment
of British and American bases in that
area.” (165)

That at the end of the motion, the
following be added, namely :—

‘““but 1egret that the Address does not
mentjon about the measures to be taken
by the Government to reopen the closed
factories all over India,” (166)

That at the end of the motion, the
following be added, namely - -

“‘but regret that the Address does Jot
mention about the crash programmes for
rclieving rural unemployment.” (167)

That at the end of the motion, the
following be added, namely : —

“‘but regret that the Address does not
mention the steps to be taken to curb
the rise in prices, black marketing,
hoarding. eic.”” (168)

That at the end of the motion, the
following be added, namely :—

““but regret that there is no indication
of repeal of all repressive laws including
the Preventive Detention Act, the Indus-
trial Sccurity Act.” (215)

That at the end of the motion, the
following be added, namely :—

““but regret that the Address makes no
reference about putting an end to the
practice of resorting to prohibitory
orders, security proceedings to prevent
workers' strikes and other popular
struggles.” (216)

That at the eond of the motion, the
following be added, namely :—

“but regret that there is no reference
about the necessary amendments to the
fundamental rights Jaid down in the
Constitution so as to make it possible
for Parliament and tre State Legislatures
(o legislate against the private propecty
of foreign and Indian monopolists and
big landlords and other top strata
society, together with measures which
will further strengthen the democratic
rights of the common peopie, incuiding
their right to the land, instrutnents of
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production, and other gmall property
they won.” (217)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address gives no
indication of nationalisation of all the
heavy industrics and other key sectors of
the economy, whether they are owned
by foreign or Indian capitalists.” (218)

FPrasident’s

SHRI A. K. GOPALAN (Palghat) : I
beg to move :

That at the end of the motion, the
following be added, namely :--

“‘but regret that the Address does not
mention any intention on the part of the
Government to curb the right to com-
pensation by the feudal property owners
and big monopoly capitalists.” (169)

That at the end of the motion, the
following be added, namely :—

*‘but regret that the Address does not
mention any measures to abolish foreign
private capital,” (170)

That at the end of the motion, the
following be added, namely :—

“‘but regret that the Address does not
refer to the measures to be taken to curb
expansion of Indian big business houses.™
(171)

That at the end of the motion, the
following be added, namely :—

“‘but regret that the Address docs not
mention any measures for granting the
States the widest measurc of autonomy
so that they can develop without being
dependent on and restricted by the
Centre.” (172)

That at the end of the motion, the
following be addsd, namely :—

“but regret to note that the Address
has failed to mention the fascist type of
repression let loose on the people of
West Bengal and the politics of murder
and assassination initiated by the Govern-
ment of India under President’s Rule

st the democratic forces in that
State.” (173)
That at the end of the motion, the

fpllowing bo added, namely :~
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‘““but regret to note that the Address
does not mention the Government of
India's policy on land reforms in concreto
terms and has not declared a moratorium
on peasants’ indebtedness.” (174)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does not
mention any steps to amend the electoral
laws to provide for proportional repre-
sentation which only can ensure a demo~
cratic Parhlamentary system.” (175)

That at the end of the motion, the
following be added, namely : —

“but rcgret to note that the Address
docs not make any mention of the
question of abolition of the post of
Governors in States and measures to
stop the impositton of President’s Rule.”
(176)

That at the end of the motion, the
following be added, namely :—

“‘but regret to note that the Address
does not make any reference to the
increasingly frequent use of the Armed
Forces for suppression of democratic
movements.” (177)

That at the end of the motion, the
following be added, namely :—

“but regret to note that the Address
does not mention the question of aboli-
tion of privy purses of former rulers
without compensation.” (178)

That at the end of the motion, the
following be added, namely :—

“‘but regret to note that the Address
ignores the question of full diplomatic
recongnition of the Democratic Republic
of Vietnam, Democratic  People's
Republic of Korea, the German Demo-
cratic Republic, in subservience to
imperia'ist pressure and blackmail,” (179)

That at the end of the motion, the
following bc added, namely :—

“‘but regret to note that the Address
fails to condemn U. S. aggression in
Vietnam, Laos and Cambodia and the
mi;é)m‘y occupation of South Korea.”

(1
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SHRI RAMAVTAR SHASTRI (Patna) :
1 beg to move ¢

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
of unsocial clements and armed hooligans
who at the instance of the Four Party
Alliance (Grand Alliance) captured
polling booths, ran away with the ballot
boxes and forcibly prevented the Hari-
jans, Muslims and other Scheduled
Castes voters from voting at Begusarai,
Maharajganj, Aurangabad, Mujaffarpur,
Patna, Navada and in many other areas
of Bihar during the recent mid-term
election to Lok Sabha.” (181)

That at thc end of the motion, the
following be added, namely :—

“but regret that there is no mention
of illegal intervention and misuse of
Government machinery by the Ministers
in the S.V.D. Government of Bihar
and by the State officials and Police
during the mid-term elections to Lok
Sabha.” (182)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
of communal propaganda openly made
by the Jan Sangh candidates during the
mid-term elections.” (183)

That at the end of thc motion, the
following be added, namely :—

“but regret that there is no mention
of the failure of the §.V.D. Government
of Bihar to provide facilities to Harijans,
Muslims and Scheduled Casts for casting
their votes in spite of an announcement
to this effect made by the Election
Commission.” (184)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
of any sound and clear cut programme
for liquidating proverty from the
country.' (185)

That at the end of the motion, the
following be added, namely :—
“hut regret that no mention has been
made in the Address of adopting & non-
gapitalistic policy by deviating from the
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capitalistic one pursued at present for
the development of the country.” (186)

That at the end of the motion, the
following be added, namely :—

““but regrot that no mention has been

made in the Address about bresking the
monopoly capitalism,” (187)

That at the end of the motion, the
following be added, namely :—

‘““but regret that no mention has been
made in thc Address of providing
employment or unemployment doles to
unemployed persons in the country.'(188)

That at the end of the motion, the
following be added, namely :—
“but regret that no mention has been
made in the Address about making it a
Constitutional right to have employment
or an unemployment stipend.” (189)

That at the end of the motion, the
following be added, namely :—
“but regret that no mention has been
made in the Address about setting up
big industries to banish proverty.” (190)

That at the end of the motion, the
following be added, namely :—

‘“‘but regret that no mention has been
made in the Address about laying a net-
work of industries in the public sector,
instead of the private sector for the
rapid development of the country.” (191)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about nationalisa-
tion of basic industries.” (192)

That at the end of the motion, the
following be added, namely :—

“‘but regret that no mention has been
made in the Address regarding national-
isation of foreign banks.” (193)

That at the end of the .motion. the
following be added, namely —

“but regret that no mention has been
made in the Address about ndtionalisa-
tion of general insurance,” (194)

That at the end of the motion, the
following be added, namely :—

“but pegret that no mention has been
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made in the Address ahout, netionslisa-
tion of foreiqa tl'l-dl!'." (l93|)

That at the end of the matop, the
following be sided. namely -~
“byt Tegel that »o mention bus been
made in the Address about nationatisa-
tion of foreign oil companies.” (196),

That at the end of the motigm, the
following be adds, namgly —

“buf regret that 'no mention has been

made m the Address about any affective

meeasures 1o ¢heck the rising prices.”’(197)

That af thg end of the motiop, the
following be added, namsly .—

“but regret that nQ mention has becn
magde in the Address ahout any action to
be, 1nttiated against those responpble for
risipg prices 40d black-marketing ™ (198)

That &t the ond of thg mption, the
following be added, nagwly —

“hut rggret that no meation has been
made in the Addreas about any steps to
chegk prgs rise ar to pay deampess
allowance 1n proportion to the risc
prices * (199

That at the end of the mofwon, the
foljqwing, be, added, namely —

*hut pegret that no mention has been
mada in the Address about provading
reed based wages to Government or
privatp qmpioyeu orto the labouress.”
(200

That at the end of the motion, the
following be added, namely -—

“but that na tion has
made inﬁew;\ddm sban:a? any cﬁm
measares to check corruptioh.™ (201)
That at the end of the motion, the

fottewing be added, framely ‘-
t gyt t no fon has heen
made 1ri the Address hbo"u'?;"tchocktni the
increass of cormupfion in the nationa-
lised banks.” (202)
Thas at the end of the meotign, the
following bo added, namely, i—

“hut yegret thut no mertfon has been
made in the Address about any
measures to 5op Jomus 1oy black
magketass,’ 2A%),
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That at the end of tho motian, 19

foljowing be added, namely :— b

‘“but regret no ion

made 1n the&x‘ddmmt granting
thodt of the loans lo farmers, unem-
ployed enginieers and other unemployed
persons, sihall entreprencurs and cottage
industries.” (204)

That at the end of the motion, the
fellpwing be added, namely i+

“‘but regret that no mention has been
made in the Address about any steps o
uncarth black money from the safe
deposits of monopoly ocapstalists and
to use the same for development pur-
poses ™" (205)

That at the end of the motion, the
following be added, namely .-~

“‘but regret that no mention has been

made m the Address about any

measures to recover arrcars of tax

amountmng to abous 500 crores of rupees

outstandmg agamnst the big capitalisis
and big businessmen.” (206)

That at the end of the motion, the
following be added, namely *—

“‘but regret that no mention has been
made in the Address about any ‘measures
to prevent foreign capitalists fYom
remitting themr profits to their coun-
tries.” (207)

That at the end of the motiom, the
following be added, namely —

“‘ut. regrey that no mention has been
made in the Address about any sigpg to
aationalipe foragn industrias.” (208),
That at the end of the mohon, the

following bé added, namely —

“‘but regret that no mention has been
made in the Address about sctting up
an Inquiry Commissios ta enquire imto
the unfair means adopted in Bihar
duting the fast mid term eleébtions to
Lok Sebha.” (209)

That at the end of the motiom, the
following be added, namely :—

“but regret that no mantion thay: bes
mage in thy A shout, beoning
sommoupa) , ¥ ool

W i {0
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That at the end of the motion, tke
¥ ‘alflied, ramely <

“but regret that théfe it no Mmention
of doing away with the mmport of
food-grains.” {250)

‘That at the end of the motren, the
following be added, namely :~

bt regrét that there % rio mention
of nationaksation of sugar fwdustry.”(251)

That d4t the end of the motion, the
followinp be addéd, namely —

“bult regret that there is no meation
of any provision to supply fertilisers,
seeds, power and other agricultural
implements to cultivators at cheap
rates.” (252)

That at the end of the mation, the
fotlowing be added. namely :—

“but regret that there 15 no mention
of any proviaon to theck the eviction
of cultivators from their holdings by the
Landiords.” (253
That at the end of the motion, the

fdllowing be added, namely :—

“‘but regret that thére i§ no mention
of fixing a oeiling on the land-holding
and a time limut for the distribution of
fajil land among landless and poor
Fatrhers.” (254)

That at th¢ end of the motioh, the
followiag be added, namely —

““but regret that thére is no mention
of distribution of public fallow land
dmong the Hargans and the landless.”
(255)

That at the snd of the #rotion, the
following be added, namely —

“but regret that there 13 no srientom
of exempting the unprofitable holdings
from Jand revenye and gradual introduc-
tion of agricultural wealth tax." (256)
Thit at the end of the motion, the

following be added, pamely —

“but regre. that there is no mention
‘6F  stoppihg fiigation ‘Prodéedings
relating to peasint @id Tabour ‘move-
mobts,” (257)

That at the end df the motion, the
Ufblibwitig be sided, himely 2.
it ‘Hhgrét tht there is no nention
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That at the end of the motion, the
folowing be Hided, ndmely
“but regrét hat there is no friention
of Opening a branch of patipnlised
‘banks at all places having a rural glopu«-
lation of 25,000 people.” (259)

That at the end of the motion, the
following be addcd, ‘namely —

“it regret that fhere it no _meption
of lowering the rate of interest for the
foans gtanted to peasan(s by the nationa-
lised Banks.” (260)

That at the end of the mouon, the
following be added, rantely

“‘but regret that there is no mention
of cent percent grant to the State
Governments Yor slam-clearance.” (261)

Thit at the end of thc motion, the
following be added, namely :—

‘‘but regret that there 13 no mention
of owing the ‘respohsibility for the
development and rejuvetiation of 'otter
State capitals hke that of Calcutia
city.” (262)

That at the end of the motiof, the
following be added, namely .—

*‘but regret that there is 110 mention
of checking the corruptios, nepotism,
favouritism, castsism in the distribution
of housing units constructed by various
State Governments.” (263)

That at the end of the motion, the
followidg be added, namely :—

“but regret that there ts no mention
of any provision to alfot comstructed
tionses to landless agricultural labourers,”
(36%)

That at the end of the motion, the
following be added, namely -~

“but regret fhat there is no mention
of grantipg more amotmt fo State
Governments for the construction of
housing units.” (265)

That at the end 'of the motivn, the
following be added, namely :—

“but regrel thist no Mmémich has Héh
made in the Address about the abondon.
miént &f the old Rﬁi-lhﬂbur policy of
the Goveinineht.” (321)
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That at the end of the motion, the
fnllowinzbcsdcbd namely ;-

“but mt that no mention has been

made in the Address about introducing

socret ballot system in determining the

‘representative character of labour
unions.” (322)

‘That at the end of the motion,
following be added, namely :(—

“‘but regret that no mention has becn
made in the Address of the need for
bringing about a change in the attitude
of the managements of industrial insti-
tutions,” (323)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about putting an
end to the tendency of bureaucratism
prevalent in the administrative machi-
nery.” (324)

That at the end of the motion,
following be added, namely :—
_ “but regret that no mention has been

made in the Address about abolishing
the privileges of 1.C.S. officers.” (325)

That at the end of the motion, the
following be added, namely (—

‘““but regret that no mention has been
made in the Address about abolishing
Privy Purses of the princes without pay-
ing any compensation.” (326)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about condemning
the bombardment by America on
Vietoam."” (327)

the

the

That at tho end of thn motion, the
following be added, namely :—

‘“but regret that no mention has been
made in the Address about a concrete
suggestion for the solution of the Indo-
China problem.” (328)
That at the end of the: motlon, the

following be added, namely :—

. *but fegret that no mention hasbmn
made in the Address about the settle-
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mﬁt of disputes with Paoplen republic
of China and Pakistan.” (329)

That at the end of the motion,
following be added, namely :—

“‘but regret that no mention has been
made in the Address about strepgthen-
ing and increasing friendly relations and
trade with Socialist countries.” (330)

That at the end of the motion,
following be added, namely :—

“but regret that no mention has been
made in the Address about amending
the Constitution for putting a cciling on
the right of personal properiy.” (331)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about the major
irrigation schemes such as, Kosi,
Gandak, Sone, Swarna Rekha, Nagarjun,
Rajasthan Canal, etc., for erad;cataon of
famine from the country for ever.” (332)

That at the end of the motion, the
following be added, namely :—

““but regret that no mention has been
made in the Address about the measures
for removing corruption, provincialism,
casteism and losses which are prevalent
in the public sector enterprises.” (333)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about adoption of
standards of exemplary austerity and
economy by the Members of the Cabi-
net," (334)

That at the end of the motion, the
following be added, namely :—

*but regret that no mention has been

made in the Address about adopting the

policy of e¢cconomy in the administra-
tion.” (335)

the

the

SHRIMATI .BJBHA GHOSH (Nabo-
dwnp) I beg to move

Thatatthnendofthcmuﬁon the
following be added, namely :— :

“but regiet that the Address gim' 20
~ indication of bold initiatives to bring
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India's relation with peoples’ China
and Pakistan back (o normalcy.” (211)

That at the end of the motion, the

following be added, namely :—

“but regret that the Address gives no
indication of all the cultural agrcements
with foreign countries with a view to
eliminate all those provisions that cnable
foreign powers to penetrate into the
social and cultural life of the nation.”(212)

That at the end of the motion, the

following be added, namely :—

“but regret that there is no reference
about a firm line of struggle against
imperialist (particularly American) policy
in relation to the three Indo-China
States, to Korea to West Asia, (O
Germany and Cuba ; full recognition
by the Government of Vietnamese,
Koreans, the G.D.R. and Cuban
Government with exchanges of Ambass:a-
dors between each of these countrics
and India and recognition of the Pro-
visional Revolutionary Government of
South Vietnam.” (213)

That at the end of the motion, the

following be added, namely :—

“but regret that the Address makes
no reference about new initiative to be
taken by the Government to organise
common struggle of all the anti-imperia-
list countrics.” (214)

SHRI LALJI BHAI (Udaipur) : I beg

to move :

That at the end of the motion, the

following be added, namely :—

“but regret that no light has been
thrown in the Address on the malprac-
tices and irregularities such as misuse
of money, publicity on radio and tele-
vision in favour of the New Congress,
late starting of counting of ‘ballot-papers
by the Election Commission, all of a
sudden change in the system of counting
of ballot-papers, non-availability of
correct electoral rolls, ignoring the use
of force in the election and absolute
lack of arrangements for peaceful, fair
and fearless voting, commitied during
the list General Elections.” (223)

That at the end of the motion, the
following be added, namely :—

“‘but regret that no mention has been
made in the Address about the grave
malpractices and irregularities committ.
ed in the recent mid-term elections,
particularly misuse of Government
machinery by the party in power in the
Centre and very defective electoral
rolls.” (226)

That at the end of the motion, the
following be added, namely :—

“‘but regret that no mention has been
made in the Address about the number
of educated persons, specialists and
others who are unemployed or under
employed in the country and the
measures proposed to be adopted for
providing them employment instead of
resorting to slogan mongering.” (244)

That at the end of the motion, the
following be added, namely :—

“*but regret that no mention has been
made in the Address about the steps
proposed to be taken to check the entry
of great powers into the Indian Ocean,”
(245)

. That at the end of the motion, the
following be added, namely —

**but regret that there is no mention
in the Address about the steps to be
taken to check the efforts being made

by thc Ruling Party at the Centre to
encourage defections.’” (248)

That at the end of the mo.ion, the
following be added, namely :—

“‘but regret that the Address has failed
to give any indication of the measures
to check the increasing violence in the
coantry and the encouragement being
given by Government to cqmmunal and
fissiparous tendencies.” (268)

That at the end of the motion, the
following be added, namely :—

“‘but regret that there is no mention
in the Address of the measures to solve
the problem of non-avajlability of drink-
ing water in lakhs of villages in the
country.” (308)
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That at the end of the motion, the

following be added; namiely o
“*hut regret tha' 'there Is mo mention

of any schime to advance terest-free

jeuns for a perrod of five years to farmers

dJor th purchase of implements, sceds

and fertihrers so that the coumtty could

become self-gufficient 1n a short period ¥

(309)

That at the end of the motion,
‘following be added, namuly -

“but regret that no light has been
(Kedwhn oh the measures to be adopted
for §61virtg 'the problems of poverty and
miemployment which Has resulted from
23 wearw' rufe of Congress and to include
e ‘Righ. to Work® in the Fundamental
Rights enshriried in the Constitution, by
amewdiig the Constitution for  the
Prpose ™ (310}

Thatat the end of the motion, the
following be added, namely —

‘*but regret that the Addiess has failed
to present a programme for flood cont-
rol, provision of irrigational factlities,
checking of sol erosion, fisheries,
development of navigation and for digg-
ing canals alongwith preparation of 4
Maater Plan m reipect of Ganga Ruver
passing through area of 1500 sq miles
and influencing the lives of 21 crores of
people.” (311)

That at the end of the mouon, the
Y6llowing be added, namely . -

“but pegrot that these 15 no mention
in the Address of the measures to rehab:-
litate the persons affected by soil eosion
on thc river banks dnd to provide hous-
g facilitics to Jhugg! dwellers near the
iptéees of their employment in tities "(312)

‘that at the end of the motion, the
followsng be added, namely :—

“spaat regret that she Adidress has failed
to mentton the fabts that the New
Conpgress has prepared the ground for
¢he Yofthet division of the cotpfry by
entering fnto &t ‘#hante with the Muslim
league dunng the last General Elec-
tons,” (313)

Thet at the end of the motion,
Jfollowiag b added, bimely :—
“but tegret that theté is nt Hiention

he

the
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in the Address about the constitution of
a highipower Comnhissicn 'to by the
the fears of the peoplé By holdig h
impartial enquiry Jato the ajlegation that
Goveroment machinery like A LR. and
Television weie widely musused to im-
prove the Jhances of the victory of the
Ruling Party at the Centre ™ (314)

That at the end of :he motion, the
(ollowing bc added, namely -

“but regret that there 15 no mention
in the Address of the faul that the
clectoral rolls used 1 the recent nud-
ferm elections were very faulty as 4
result of which lakhs of genuine voters
were deprived of the right to exercise
their tranchise > (315)

That at the end of the
following be added, namely

“but regret that the Address hay fatled

to mention concrele meéasures to be

adopted for solving the problems of

unemployment and spiralhng prices *'(316)

motion, the

rhat at the end of the motion, the

followmg be added, namely —

‘““but regret that no mention has been
made of the steps to be taken by
Government to compel Pakistan 1 pay
oompensation tor  the hylicked plane
and to hend over the Hijuckdrs to
India ™ (317)

That at the end of the motion,
following be added, namely —

“‘but regiet that there 15 no mention
of formulation of an independent foreign
policy ™ (318)

the

That at the end of the melion, the
following be added, namely —

““but regret that the Addtess has failed
to meotion the necessity of India be-
coming a nuclear powér in order to
have an independent foreign poficy and
independent defence poficy.” (319)

That at the emd of the dnstioh, the
following b added, namely 1—

‘““but regrét tha't thére Is o mention

of reorientktion of the Fourth Five Year
Plari % achieve 4éif-su _M
statts gnd P 7 . (320)



¥

SHRI YARKEY GEORGE (Kottayam)
I beg to move *
' ‘Thit'dt the énd of the motion, the
following be' added, namely
“hut meevet to gote that no mention
has been made abput the Marne
esources and hence, efforts should be
iretted tb fuller explontation of marine
resources to augment our sources of food
supply and to earn foreign exchange
through cxport of marine products *'(372)

SHRT KATHAMUTHU (Nagapatlinam)
I beg to move

That at the end of the motion, the
following be added, namely —

“but regret that no mention of con-
crete schemes has been made in the
Address about the uplift of poor and
backward classes especially the Harypans
m thg country.” (376)

That at the end of the
foellowing be added, namely —

*‘but regret that the Address has failed
to menuon of any programme o fix
wages for agricullmial workers and 1ts
implementation 1n all States ™ (377)

That at the end of the motion, the
following be added, namely —

**but regret that no motton has been
made in the Address regarding disputes
ovet nter-States rivers between Tamul
Nadu, Mysore, Kerala such as Cauvery
(378)

That at the end of the molion, the
following be added, namely —

“"but regret that no mention has been
made in the Address of any concrete
programme about rural housing and
providing social insurance scheme for the
agrigultural workers."” (379)

That at the emd of the motion, the
follewwng, bs added, namely —

““hoat regret that no mention bas been
reade: 1n the Address rogarding extension
of . credat faciljties to amall peasants at
cheap tate of isterest.” (380)

SHRI MUHAMMED SHERIFF (Peria-
kulamy“ 'T $bg to move *
That at the end of the motion, the
ftland [l#tn&;led. ngariely ‘—
gt rogret bt e B o mention

motion, the
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That at the end of the mgptjon, the

following be added, namely —

“but regret that there is ne, mention
in the Address about thE protection of
the Urdu language * (382)

That at the end of the motion, the
following be addgd, namely —

“but regret that there 4 no menmtion

in the Address about the qregtion of a

special force to coptpol the comgunal
riots in the couptry.” (383)

That at the end of the motion, the
tollowing be added, namely :—
‘‘but regret that there 18 no mention
in the Address about the uplift of poor
and Harijans in the country * (384)

SHRI ERASMO DE SEQUEIRA
(Marmawgao) 1 I beg to move :

That at the end of the motion, the
iollowing be added, namely ~

“‘but regret that the Addiess cantgins
no mention of any inlent, to reepgpise
that pational progress 1s the responsi-
bilily of the entire nation, and 19 define
the nationalized, retracted, and credible
sphere, m which Government will assume
responsibility ™ (400) !

That at the end of the motiog, the
tollowing be added, namely .— F
“but regret that mention 15 made m
the Addiess merely of massive mgjarity,
without simultaneous sitatement of wel~
com¢ 19 constructive criticism, gnd
respect for dissent ** (401)

That at the end of the motion, the
followiag be added, namely -

“but regret specrfically the absehce in
the Address of any concrete plans {0 3
(a) turn the national Council of Mihis-
tors into an efficient team of hatio-
nal management, ;
(5) resmould planning ;
(c) revitalize the bureatcracy ;

(d) turn the mobilization of 1es0

into an ‘“’P""}"'ﬂ‘slf’f chau'gg(;!

(c) re-allocate revenpe betweep the

‘ Cenfre and 6 Stati oottimengy-
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[Shri Erasmo De Sequeira)
mate with respective responsibi-
lity ;
(f) re-cast priorities
and
(g) provide Parliament with opportuni-
ties of contribution and instruments
of control,” (402)
That at the end of the motion, the
following be added, namely -

““but regret that no mention has been
made in the Address of intent to grant
statehood to the Union Territory of Goa,
Daman and Diu.” (491)

in investment ¢

SHRI KALYANASUNDARAM (Tiru-
chirappalli) : I beg 10 move :

That at the end of the motion, the
following be added, namely : —

“but regret to point out that the
Government of India has failed in the
matter of rehabilitation of Indians,
particularly Tamils, repatriated from
Burmah and Ceylon, which is casting
undue burden on the Government of
Tamil Nadu.” (411)

SHRI CHANDRAPPAN (Tellicherry) : 1
beg to move :

That at the end of the motion, the
following be added, namely :--

“‘but regret that no mention has been
made in the Address about the question
of eradication of rural unemployment
and also of the unemployment among
the educated youth,” (412)

That at the end of the motion, the
following be added, namely :—

“‘but rogret that no mention has been
made in the Addiess about the effective
control of monopolists in our country.”
{413)

That at the end of the mo.ion, the
following be added, namely :—

“‘but regret that no mention has been
made in the Address regarding the
nationalisation of export and import
trade.” (414)

That at the end of the motion, the
follo:wlu be added, namely :—

“but regret that no mention has been
made in the Address about the nationa-
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lisation of foreign banks in Indis and
also the general insurance.” (415)

That at the end of the motion, the
following be added, namely :—

“‘but regret that no mention has been
made in the Address of any measures
to ensure any effective check on and
to arrest the galloping prices in India,”
(416)

That at the end of the motion, the
following be added, namely —

‘‘but regret that no mention has been
made in the Address about the removal
of regional imbalances in economic
growth.,” (417)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address of any scheme to
introduce meaningful structural changes
in the administration by which the
socio-economic changes can be expedi=
ted purposefully.” (418)

That at the end of the motion, the
following be added, namely :(—

“but regret that no mention has been
made in the Address about representa-
tion of students in all the administrative
and academic bodies of all the universi-
tics in our country.” (419)

Tha: at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made i1n the Address of the need to
ensure the full democratic rights of the
students in all the educational institu-
tions."” (420)

That at the end of the motion, the
following be added, namely :—

“but regret that more employment
opportunities are not visualised in the
Address by effective curbing of overtime
work in factorics, mines, railways, admi-
nistration, services, eotc, and also by
employing new hands,” (421)

That at the end of the motion, the
following be added, namely (—

“but regert that no effective proposal

has been suggested in the Address for

cradication of illiteracy, by appointing
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part-time teachers from among the
educated unemployed youth and by
promoting adult education through
official, non-official and voluntary
agencies.” (422)

That at the end of the motion, the
{ollowing be added, namely :—

“*but regret that there is no concrete
suggestion in the Address for a rapid
meaningfull and thorough reform of our
present system of cducation, which is
outdated, unrelated to life and insufficient
to mect the requirements of a modern
society." (423)

That at the end of the motion, the
following be added, namely :—

*‘but regret that there is no concrete
proposal in the Address o introduce
measurcs by which communal  and
reactionary organisations like R. 5. 5.
and Siva Sena, be banned in the interest
of perserving communal harmony and
unity of our country.” (424)

SHRI S, L. SAKSENA (Maharajsm.i} :
1 beg 10 move :

That at the end of the motion, the
following be added, namely :—

“but regret that therc is no mention
in thc Address of ways and means 10
eradicate rampant corruption both in
Government and in public life.” (435)
That at the end of the motion, the
following be added, namely —

“but regrel that there is no mention
in the Address about any definite plan
of distributing Jand to the landless by
reducing ceilings on land holdings and
distributiag surplus Government lauds.”
(436)

That at the end of the motion, the
following be added, namely —

“but regret that there is no mention
in the Address of nationalisation of the
sugar industry in the country as was
decided by thc Bombay Session of the
Congress presided over bv Shri Jagjivan
Ram in December, 1969." (437)

That at the end of the motion, the
gol lowing be added, namely :—

“'hut regret that there is no mention
in the Address about the failure of the
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Government to enforce Sugar Wage
Board recommendations by refusing to
pay arrears of increment in wages since
November, 1969, and to announce that
sugar labour shall be paid 509 wages in
the off season.” (438)
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SHRI BHOGENDRA JHA (Jainagar) :
I beg to move :

That at the end of the motion, the
following be added, namcly —

“‘but regret that no mention has been
made in the Address of immediate
nationalisation of three foreign oil com-
panies.” (459)

That at the end of the motion, the
following be added, namely :—

“'ut regret that no motion has been
made in the Address of any proposal to
immediately nationalise all the private
banks including forcign banks." (460)
That at the end of the motion, the

following be added, namely :(—

*‘but regret that no mention has been
made in the Address about immediate
nationalisation of entire foreign trade.”
(461)

That at the end of the motion, the
following be added, namely :—
*but regret that there is no mention
in the Address about immediate nationa-
lisation of general insurance.” (462)

That at the end of the motion, the
following be added, namely :—

s'put regret that there is no mention

in the Address to maintain constant

balance between the prices of industrial

products and agricultural produce.” (463)

That at the end of the motion, the
following be added, namely :—

“‘hut regret that there is no mention
in the Address to provide employment or
uncmployment allowance jmmediately 10
all the educated and unediucated unem-
ployed persons.” (464)

That at the end of the motion, the
following be added, namely i~

«put regret that there is no mention

in the Address to grant loans to the

farmers and the agricultural labourers

from banks without asking for any
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gurantee of their property with a view to

increase production.” (465)

That at the end of the motion, the
following be added, namely :—

“‘but regret that there is no mention
in the Address about fully checking the
rise in prices.” (466)

That at the end of the motion, the
following be added, namely :—

“but regret that therc is no mention
in the Address to show sympathy for the
valiant struggle being launched by the
people of Bangla Desh for their demo-
cratic rights.” (467)

That at the end of the motion, the
following be added, namely ;—

“but regret that there is no mention
in the Address of any dezision to estab-
lish full diplomatic relations with Demo-
cratic Republic of Vietnam.” (468)

That at the end of the motion, the
following be added, namecly :—

“but regret that there is no mention
in the Address of the rerewal of the
trade pact treaty with Nepal.” (469)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address has not
termed the setting up of a Naval base by
America in the Indian Ocean as a hostile
act.” (470)

That at the end of the motion, the
following be added, namely :—
“but regret that no mention has been
made in the Address to quite the British
Commonwealth.” (471)

That at the end of the motion, the
following be added, namely :~—

“but regret that no mention has been
made in the Address about the demand
for early withdrawal of entire Amcrican
troops from Indo-China.” (472)

That at the end of the motion, the
following be added, namely :~—

““but regret that no mention has been
made in the Address for immediately
establishing full diplomatic rolations with
the Germaa Democratic Republic.” (473)
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That at the end of the motion, the
following be added, namely :—

“‘but regret that no mention has becn
madc in the Address of the decision to
grant recognition to the provisional
Revolutionary Government of "South
Vietnam.” (474)

SHR1I A.K. GOPALAN (Palghat) :
Before I come to the President’s Address
proper, I would like to draw the attention
of the House to an important and serious
development taking place in  Fast Bengal or
Fast Pakistan. This was not there at the
time of the Addiess by the President. The
situation has developed rapidly, and the
People’s Republic of Bangla Desh has been
declared and a piovisional government
formed.

16.09 hrs.
[Shri K. N. Tiwary in the Chair]

Fiewe fighting is going on, with the
people of Rangla Desh fighting heroically
against the West Pakistant aggression,  In
this strange sitwation, it is not enough to
give lip-sympathy to the people of Bangla
Desh. We have expresscd our moral support
alr.ady, but now thc time has come for con-
crete action and material support.

We demand that the Government
immediately recognise the Republic of Bangla
Desh and provide all moral and material
help to the fighters of Bangla Desh. We
should actively intervene in mobilising sup-
port among other countries of the world and
in the UN.

In India, we have got a history of sup-
port to people fighting for freedom and
democracy against fascist repression, It has
been a glorious traditton during our national
struggle. We cxpressed our sympathy and
support to the Republican forces in the civil
war in Spain and extended our help to
many Afro-Asian countries in their fight for
frcedom, If we are not to besmirch this
great tradition, let us rise up and be one
with the people of Bangla Desh in word as
well as in deed,

Coming to the President’s Address, it is
a futile exercise in evasfon. It conceals the

deep economic crisis we sre passing through,
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a crisis generated, fostered and deliberately
imposed on the people of India by the
Congress Government. It is an excellent
illustration of the bankrupt policies of the
Congress Government from which we have
suffered for the Jlast 23 years, The Puesi-
dent’s speech is full of empty promises and
platitudes. 1t stales that the Government
have got a massive mandate for change, 2
change which must come swiftly. Yus, the
masscs also want swift and radical changes ;
if we delay, the masses will take their
own course, whether peaceful or non-
peaccful.

The Addicss gives no indication of how
the rulmg Congress proposes to fulfil its
promises. Howaver, it is ciystal clear on
one fuct, that the basic policies of the last
23 years are not going to he clianged,
policies that have admirably seived the
monopolists, the landlords and  the bureau-
crats, The Indira Government has come
out with a slogan, garbi hofwe, but in
practice, the 1esult of the policy followed
is ¢ garibon ho hatuo,

The Addiess contains many vague pro-
mises to cradicale poverty and unemploy-
ment. This has also bcen mentioned in the
Budget prescnted a few days ago. 1aiso
loohed into the President’s Addresses from
1952 up to date and, fortunately, in every
Address there is a patagraph about uncin-
ployment and a promises that unemployment
would be eradicated.

In the Budget, the Government have in
creased the cxpendilure on the Cental
Reserve Police by Ks, 9.5 crotes. It hus i to
announced a dccision to raise Iwo 1ic
batialions of the notorious CRIP an expand
the Central Industrial Securiy i owee. I
this the fulfilment of the pledy> to Lsher
progress and social justice” lo Lelp the
toiling masscs of India, wlo b ¢ lawed the
barbarities of the CRP, vho aite hen ~worn
encmies, this 18 the step G.overn .ot have
taken.

As far as the jpron.ises are voncerned, [
am not simply <aywg that they will not be
implemented ot fulf iled, | am say.ng this
because of my ¢xpetiace in this House for
the last 18 scurs and the fate of prumises
made herc ana outside.

A fpicnare vas given to the people of
Kerala that theie would be a second ship-
buiiding yard, It was only & yeur ago when
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the people of the locality ef Ermakulum,
launched a boat not made by Government but
by themselves, not of steel but of paper, to
celebrate the 10th anniversary of the premise,
So every year, they will celebrate the anni-
versary by launching a paper boat.

Fiom 1952 onwards, every session we
had put questions on this and the answer
given every time was the somcbody will go
to Japan immediately and find something.
Shri Raghuramaiah was busy going to Japan
every now and then. Now he is not
there. F do not know who will go now.
That is how the promises are kept.

As far as the phytochemical factory is
concetned, not only was & promise given but
they advanced a little further. The land was
also acquired and so the people were satis-
fied, but now theie is only the land, no
phyto-chemical factory. In tle case of the
precision tools factory a'sn, lund was simi-
larly acquired and even some work was
done, but after that it went to some other
place,

SHR1 K. MANOHARAN (Madras
North) : No precision.

SHRI A. K. GOPALAN : So, if you
think thal the people in the country will
feel su’shied by your promise that something
will o¢ wone, the people, as well as we here,
Lnow that these promises will not be
hept.

‘1he Congress has declared its policy of
{,ghting unemployment and the President's
Address talks of a scheme to provide for
cmployment opportunities, but this is a moc-
kery of the reatitics that exist in India today,
because the Government's figures thcmselves
show lhat there were over 200 lakhs of un«
employed in 1970 and that this would in-
crease to 315 lakhs by the end of the Fourth
Plan, This does not include disguised une
empioymeat and under employment, The
Cong.css now promises five lakhs additional
jobs cvery year whereas the labour force is in-
cieasing at the rale ot 57 lakhs every year.
$o, this will not decewve the people,

The problem of uncmployment is worsen-
ing. Apart from fresh entrants to the
ranks ol uncmployed, thousands of workers
in existing cmployment are being thrown
out of their jobs, The coir mat, cashew,
hand'oom and textile industrics are being
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destroyed because the Government refuses to
get rid of the monopolistic traders, expor-
ters and middlemen  In the case of textiles,
because of blackmarketeers, the yarn prices
have gone up by Rs 20 in the last four
months, an inciease of 50 per cent This
has led to distiess sales and closure ot
factories 1in Tamil Nadu, Bengal, Maha-
rashtra and other places Thousands ol
workers have been thrown out of theu jobs

In Kerala, the coir mdustty which sup-
ports six lakhs of workers and their depen-
dents 1s suffering 4 slow death  Despite the
struggle of the workers, the Cential Govein-
ment has callously evaded the question Two
months back the Minister from Kerala came
here and ashed for Rs 15 crores, at the rate
of Rs. 5 crores per year f[or three yeais, so
that they might revitalise the coir industry
That was not given. Now 1,25,000 worhers
are unemploycd  Now there 15 a promise of
Rs 52 crorcs to be set apart for solving the
question of unemployniunt, but these 1,25,000
workers are going to be saved because by
the time they do anvthing, these workers
will not be there, they will die, From the
Assembly proceedings I find that the Labour
Minister in Kerala has said that they had
asked the Central Government for some
help but this was not given.

When the coir revitalisation scheme was
submatied by the Kerala Government requir-
ing Rs. 15 crores from the Centre, this was
rejected despite repeated pleas Now the
Budget allocates Rs, 52 crores {or employ-
ment programmes, when a whole industry
could have been saved by the timely ex-
penditure of Rs, 15 croies

As far as the cashew industry Is con-
cerned, 1t 1s similarly in doldrums not only
because of money but because the Govern-
ment 1s not willing to break the giip of the
monopolistic traders and exporiers  We de-
mand that these tiaditional industries should
have mtensive care from the State and the
export-import trade in these products be
nationalised.

Till the schemes mooted by the Addiess
come to fruttion, there 1s no suggestion of
relief for the unemployed. We demand that
relwef of atleast Rs. S0 per month be given
to every unernployed person till he 1s gain-
fuily employed.

I think the Munuster is aware of the pro-
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blem faced by the handloom industry. In
many Stales even handloom co-opeiative
societies have been closed down In Kerala
alone about 135 lakhs are employed in the
handloom industry , it 1s a major industry
The workers are staiving because the
Government 1s not able to control black-
marketeers, profitecrs and monopolists and
the price of vain goes up and cotton piice
dlso has gone up Unless and until the
Government could control these things and
also cvolve a machinery for the distribution
ol yarn the problem of the uneniployed
persons m the handloom indusuivy .annot be
solved

Rural Unemployment 15 more chronic
than wiban uncmplovment Here the Govern-
ment by encouraging nuchanization is
actually swellimg the rarks of the rural poor
and destitutes  Muchamzation through trac-
tors in agriculture 18 orcating havoo n the
countiyside Morener wwen in industries
Itke Coir , mechanization of thieshing husk
15 thiowing  thousands of womun labourers
out of work  In this ndustry alone there
arc 125 lakhs who ar¢ out ot jobs The
Government while talbing of fighting un-
cmployment 1s by 1ts poliies of mechani-
zation and automation creating unemploy-
ment.

My request to the Government is that
they should dot creatc unemployment. In-
stcad of solving the problem of unemploy-
ment they ate today creating unemployment
by allowing mechdanization 1o these mdus-
trics. Unul some alternative jobs can be
provided aultomation and mechanization
should not be int1oduced,

Next, I come to the question of land
reforms. It 1s & very important question.
In every session we had bewn talking about
land riforms  The Piesidenual Address has
shown no awareness of the criousness of the
agraitan c11sis and the uselcssness of paper
legislation on land reform The Address has
said that a Commitice on Land Rdcloims 18
to be mstututed under the Union Mimister of
Agriculture  Fvery tin ¢ you are faced with
4 problem 8 Commttce will be appointed
and then 1t s dergotten,  After sumcume
when it comes up again another Commuttee
will be appoinied So imany panels and
Committees had been there What is the
use ot these panels and Committees if they
do not solve the land problem ? 1 was my-
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self a Member in one of the panels. They
had so many panels and then they had some
agricultural commissions. Now also they
say that they will appoint a Commission.
1 want to point out that at the conference of
Chief Ministers which was held last year
when the Prime Minister said that the land
ceiling must be reduced atleast (wo or three
Chief Ministers openly seid that they could
never lower the ceiling. Ceilings have not
been lowered. If 1 refer 1o the land reforms
and say how it has been implemented it
might be said that wc¢ arc attacking the
Government because we are in the Opposi-
tion, There is a report of a study group
set up by the Mome Ministry. 1t is a big
reporl of about 10C pages and 1 hope the
hon. Ministers have rcad it. 11 says that
nothing had been done about the imple-
mentation of the Jund reform lcgislation.
We also know that pothing would be done
if we depend upon burcaucrats and also do
not want to change the system that exists
today. This is an extracl frem the Home
Ministry's report,

“No fixity of tenure to 81 per cent of
the tenants. About 82 per cent of the
total number of tenants mainly in the
States of Andhra Pradesh, Assum, Tamil
Nadu, Punjub, Bihar, Haryana and West
Bengal do not cmjoy finity of teuure,
They are either tenants-at-will or  subject
to landlord’s right of resumption or
enjoy a temporary protection only."

Secondly, large-scale forcible ejection of
tenants is there. In several States, parti-
cularly where attempts are made to prevent
eviction, the gjectments of the tcnants have
occurred on a large scale under the guisc of
voluntary surrenders, Certain Siates like
Gujarat, Kerala, Maharashira, Madhya
Pradesh, Rajasthan, Manipur and Tripura,
have made provisions for verification of
surrenders by the revenue authorities.

As far as the most down-trodden people
the agricultural laubourers, are concerned, it
is said here that no material change in the
conditions of agricultural labour has been
there. *The condition of agricultural labour
bas not changed materially and in some
respects has worsened.”” This is not what
I say, This is what the Home Ministry, Mr.
Chavan, seys. If 1 say that, it may be
denjed. But this is what Mr. Chavan says :
that “the condition of agricultural labour
has not changed materially, and in some
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regpects has worsened in spite of land
reform.” The incidence of unemployment
isas high as 15 per cent for agricultural
labour as compared with three per cent
among the other rural households, What
about minimum wages 7 It is a dead letter,
That is what it says. They are not imple-
mented, It is a dead letter. That is what the
Study Group report says. As regards
minimum wage in agricultural labour, the
report says that the Commission came to
the finding that the Minimum Wages Act
remains a dead lctter, because wages were
fixed about eight 10 10 years ago and have
not been revised. The ruling wages in some
cascs are higher than the statutory wages.
The rural labour is mostly ignorant of the
Minimum Wages Act.

So, they have come to this conclusion.
What 1s the conclusion 7 As now, the lund
reform measurcs have not benefited the actual
tiller in all cases, There is considerabls
concentration of ownership. Much of the
lund is cultivated in small holdings by tenants
and share-croppers who have no security of
ienure and who have to pay exorbitant
rents.

The conclusion of the Study Group has
been cared for by the Government at all,
because the officers who went there gave a
warning ; they said that ‘*‘the problem, in
other words, has to be tackled on a wide
{1ont effectively and imaginatively. Failure
10 do so may lcad to a situation where the
discontented elements are compelied to
organisc themselves and the extreme tensions
building up with the “Complex™ molecule
that is the Indian village and in an explo-
sion,”” That is what has becn said by them.
1 sce you arc going to put your hand on the
bell. Pleasc give me some more time,

MR. CHAIRMAN :
taken 20 minutes.

You have already

SHRY A. K. GOPALAN : The Mover
and the seconder have taken more than one
hour, you must also give me one hour,

Our party believes that there caa be no
real land reform with the burcaucracy and the
courts, Uniess they are changed, land
reform will remain a dead letter, The
Kerala High Court has blozked the Kerala
Land Reform Bill. Only two days back,
the Supreme Court passed a stay order,
staying the clause in the Kerala Land Act
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saying that the land that is in excess should
not be given, It must be stayed. Why talk
of land reform ? Where is the land reform ?
Where is the legislation ? What happens to
the legislation. I want to know from the
Government. Before talking of land reform
legislation and implementation of the legis-
lation, eitker you spell out whot sou are
going to do and allow those who are bencfited
and implement the land reform  legislation
and help them for implu (ntation of that
legislation, or else, sce tl ot the Consiitution
is changed. Every day, whatever the mmpor-
tant cleuses are theie concernming the small
peasants and agricultural latowmas and hut-
ment dwelles, they wie scrapped by the high
courts and the Supreme ( ourt.

1t 15 only three duys back, before the
Piesident's Address, that {lec opciauon of
the Kciala 1and Reform legislatien, which
is very important bocause it is taking away
land above the ceiling was stayed by the
Supreme Court. How can the goseinment
implement it when 1t 1s stayed by the courts?
Even if the government want to implument
it, they cannot do <o tecause ot the hindr-
ances placed in thar way by the Suprume
Court and the High Court. Government
sheuld change the Constitution so that once
a legislation is passed, however incflective
or meagre it is, 1t can be implemented by the
State without any hindrance from the
judiciary. Unless that is there, what 1s the
use of having a land reform legislation
because it cannot be implemented. So that
problem has to be tackled at the root.

Coming to the implcmentation of land
reforms, & decision was taken 1n Keiala that
10 cents of land would bc given to the
hutment dwellers. But when the hutment
dwellers tried to occupy land, government
did not permit them. In fact, the govern-
ment in co-operation with the landlords
prevented them from occupying lands or
evicated them and there are 50,000 cases
pending against them in the courts. When
the government itselfl 1s against the land
legislation, how could it be implemented.

It was only the other day that in
Fdvankadd a landlord shot a labourer and
inflicted injuries on others. Yct, no case
was filed against him. On the other hand,
120 labourers were arrested,

We demand that the land ceiling should
ke reduced at least tothe level as in West
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Bengal and Kerala of five hectares of irrigated
land per family, cultivated with their personal
labour, We also demand that the landlord
terror which is taking place 1n Uttar Pradesh,
wheic gram panchayat land has been in
possession of landloids and agricultural
lobourers #1o being terrorised by armed bands
bocked by the polie ot the State Govern-
ment should be put an end to. Similar
«vents are happening 1n Andhra, Ganganagar
of Rajasthan and Andhua Pradesh. We
should rot olicw the pelice, CRP and aimy
to Lelp the landlords to beat down the toiling
masses,  Thee should be a vub on the
powdrs of the court to give injuns iop, o far
o6 land 1eform legislations e concerned.

Coming 10 (entre-State relations, which
1% 4 vy mnportant problem, the Central
Govannicit has concentiated on aself all
rowers. financial, Jeeslane and esecutive,
L nder this ssstem the State Governments are
nothing more than glonficd  municipalitics.
‘Thiough the nstitution of Governors it
summatiy  dismisses and mstalls Ministries
1cgatdicss of the popular mandate. Non-
Congress Governments are treated as poor
relatives and then  demands lor finance, aid
cte, are hghtly drenus ¢d, We would like
1o affium tl ¢ nuuli-natiopal  character of the
Indian Unun und dumand autonomy for
States and their rights should be recognised
by drastically amending the Constitution.

[or making the powurs of the State real
wc demand that 75 per cent ol all the
Centially collected tanes should go to the
States and must of the subjects in the Seventh
Scliedule to the Constitution should be
translerred to the States. The Centre should
essentially contine themselves 1o the coordi-
nation between differcnt  States, foreign
affurs, defence, currency and similar all-lndia
subjects.

The President’s Address is surprisingly
silent on this 1ssue, when right now the
Centre is trying (o suppress the people’s
motement in West Bengal by sending its
Cential police and troops to murder and
violate the basic rights of the people,

Coming to Kashmur, the President has
spoken of dumocracy as if the Ruling
Congress weice the sole repository of demo-
cracy., The conduct of the elections in
Kashmir, where the respected leader of the
Kashmir people, Sheikh Abdullah, was
prevented f-om entering Pakistan, and the
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iflegal banning of the Plebescite Front shows
the respect for democracy of the Ruling
Congress.

The problem of Kashmir will not be
solved by military means and semi-fascist
methods. Elections won by jailing onc’s
opponents cannot still the grievance of the
people of Kashmir. Woe say, give the State
of Kashmir full autonomy as per the Instru-
ment of Accession ; allow Kushmiris
to run their affairs through their frecly
elected representatives, What is happening
today in Bangla Desh isa lesson to our
Government.  They should see  that not
in Kashmir but in other parts also full
gulonomy is gmiven to the States and they
help in  developing those States  with
coordination by the Centre,

About nationalpsation of industry, the
Government  boasts  of nationalisation of
14 banks and of its determination to do
away with privy purses and princely privie
leges, That is good, but the nationalisation
of banks has not been followed by taking
over the monopoly concerns, nor have the
foreign banks been nationalised. The credit
policy of these banks, in essence, continucs
in favour of the big business concerns and
the landlords and not in favour of the
small industrialists and the poor. If you
only go to the Reserve Bank in Haryana,
you will sec that about 80 per cent of the
amount is given 1o the big people and small
industrialists and farmers do  not  get
loans and credits,

The Government refuses to take over
foreign banks and nationalise the British and
American concerns and plantations. Nationa-
lisation is @ meaningless slogan with heavy
compensation.  We demaind that all foreign
concerns and Indian monopoly houses be
taken over without compensation. Do
away with privy purses but we would wel-
come that if compensation 1s not paid. The
Supreme Court should not sland in the way
of these measures. For this it as to be
drastically overhauled.

The Fundamental Rights should be
so amended that the right to work, ecduca-
tion and health is guaranteed as also the
right to cnjoy personal property while those
of big business and landlords arc abolished.
That is how the Fundimental Rights should
be amended,

Instead of taking over foreign firms and
mionopoly houses in India the Government
is actually strengthening them by patronising
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them with licences, Monopolies have grown
enormously. Between 1963-64 and 1967-68
the assets of the top 20 houses increased by
546 per cent while the real wage of the
workers was declining. The Government
was using repression and the police to
crush the workers, the peasants and the
middle classes.

About foreign aid, we are mostly build-
ing up on foreign aid. Foreign aid has
become the mainstay of our development
programm*, OQur foreign debt has increased
from Rs. 32 crores in 1951-52 to over
Rs. 7,000 crores in  1970. Foreign collabo-
rations have increased to 3,151 industrial
ventures by September 1970,  We now colla-
borate with the Americans also 10 produce
chewing gum, biscuits, cosmetics and to
build luxury hotels. What a terrible distor-
tion of our economic prespective | The
same government uscs CRP and the police
force to beat down the workers when they
demand an increase of a pittance in their
wages. Of what usc can these collaborations
with foreign monopolists be to the starving
coir, cashew and textile workers except to
appease the profit-hungry monopolists 7

As far as foreign policy is concerned,
the Government promises non-alignment and
an indcpendent foreign policy but in action
it is not sn. The dismal record of our
foreign policy is a record of capitulation and
weaknesses in the fuce of mounting imperia-
list aggression all over the world, On
Viectnam the Address calls for the withdrawal
of all foreign troops from Vietnam.

This is what the American also say,
They also say, *“*Withdraw all foreign
troops.” The Indian Government should

catcgorically demand that the American
aggression should stop and the American

troops should quit Vietnam. It refuses to
recognise Lhe Provisional Revolutionary
Government of South Vietnam. It has no

word of condemnation about the barbarous
kind of warfare using chemicals and also
indiscriminate bombings that c¢he American
troops arc indulging in Vietnam.

It does not repudiate the UN resolution
of Korca and does not demnd the with-
drawal of American troops from South
Korea. It refuses to give full recognition
to North Korea and the German Democras
tic Republic. Where is this so-called non~
alignment ? It is not non-alignment, If you
want to call it like that, call it doyble
alignment,
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The Government has no word of con-
demnation on the latest American invasions
into Cambodia and Loas, It does not
recognise Sihanouk’s Government as the
legally representative one even though the
countries like Ceylon have do e so.

The Government does not take any
action on the sale of arms to South Africa
by the British Government. 1t still clings on
to the membership of the colonial Common-
wealth. It refuses to express solidarity
with the oppressed people of Africa, It
does not dare nationalisc Britush concerns
because it is too much dependent on Western
loans.

Befere I conclude, 1 have to only touch
upon one pont and that is about politics of
murder as prominently mentioned by the
President in his Address. The Government
has expressed its determination to supress the
politics of murder. Wc accuse the Govern-
ment of initialing and encou.aging this
murderous politics. In Srikakulam, morc
than 120 Girijan leader were arrested and
shot dead as Naxalites. They anested
Nirmala, Annapurna, the wives of Girijan
leaders, raped them and killed them. In
Punjab, its police arrested the so-called
Naxalite leaders and tortured them and shot
them dead.

Even in the Kerala Assembly., the ques-
tion came up of the so-called Naxalite who
was captured, who was put in boiling water
and his eye was takea out and was shot dead.

In West Bengal, the Centre's the Home
and the Intelligence Departments conspire
with the anti-social elements and WNaxalites
and encourage them with the direct conni-
vance of the police to murder CPM cadres,
The politics of murder has worked. 250 of
our party comrades have been Killed
and martyred at the hands of thesc assassins.

It is the police in Bengal that arrested
some of the Naxaiites, shot them dead and
dumped their bodies in Barasat, about
which we had a disussion in this House.

They also tried to stab an ex-High
Court judge who was conducting an
inquiry through the hands of a police
agent.

They have hatched conspiracies like
attributing the murder of the respected Shri
Hemanta Kumar Basu on the C. P, M,, an
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infamous slander which rivals Geobbel’s feat
of the ‘Reichstag Trail’.

During the elections, the military and the
CRP were used to terrorise our workers and
sympathisers. The murder and arrest of
our cadres continues in Bengal. Now after
the elections, we are going to give a memo-
randum to the Prime Minister which
contains how many of our workers have been
killed,

The declaration of stopping the politics
of murder is going to be used to further
repress our movement and the democratic
struggles of the people, But the Congress
rulers should take a lesson from East Bengal.
There a military dictatorship is trying ruth-
lessely Lo stamp out a people’s movement.
But it cannot stop the clemental force of a
pcople awakencd. I hope, the Government
will keep this in mind. We will fight the
policies of this Government tooth and nail
and expose the true character of the ruling
Congress. The CPM pledges itself to serve
the people of India.

The Government talks of democracy and
talks of stopping the politics of murder,
practised goondaism and terror with the aid
of the police and army in Bengal and
Kerala, But without going into the past,
et us look at what is happening after the
elections, In Bengal, police and military
altacks have been intensified. Towns and
villages are being encircled as ina war and
people are being arrested and tortured en

masse. ‘The whole State is under Section
144, Curfews have become a regular
feature,

West Bengal has been practically placed
under Police-military rule, The voice of the
people is being gagged. This beginning
shows what further dangerous all-out attacks
are in store for the people if the conspiracy
to impose a Congress Government or to
continue President’s rule succeeds, as it has

succeedcd. It also signifies a serious dan-
ger to democracy in the country as a
whole.

Similarly, in Kerala police attacks are
continuing and increasing. In Nochupalil,
Mandur, etc. several labourers were beaten
and arrested and tortured in lock-up. Nahu,
an estate worker at Vandhazhi Choora-

patty estato, was killed by the estate manager
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alded by his family and goondas. All this
happens under the cover of the slogan ‘Stop
the politics of murder.’ Sir, it i3 the case
of the theif calling ‘Stop Thief.” I would
only wish to say, ‘You can foist and do all
these things but, as far as the people are
concerned, people are determined and they
will resist all these things.” 1 .hink the
Government will understand wliat is happen-
ing in Bangla Desh to-day and will not
resort to these things so that such a thing as
what is happening in Bangla Desh may not
happen here, Sir.
Thank you. Sir.

1o Miasa 1w (FAgR) © garafy
oY, oY M7 & 5AX &8 WTERM FY
I FAFTH W @ AT IR A J
FEr WET #§ A A9 § oA ff 7 gy
AT WX T FE ey g &7 am-
qTZ 9T | I WINW ¥ JET § P AT
waAaT S faimr 78 g o4 ) Rl
oar & fg aga 39 F@ A HOA
ATEW F AT &Y T FF qArw foar
afex ¥ o7 217 FY g a7 FF Wt q@n
¥ aroar gy daar faar g1 9@ ¥ IHW
gfiew a% AT S & % ey aw
sfoefy gfeaey aiedy A Y avwar gl @
VT qF I K7 awerar gy ¢ ! afx ag
AEFAT FAAT F1 AR § Ay 6T Spqar o
arey off Murem & g7 § @ar Tl |

A% Haw &) a9 udr o S HF
R wr ¥ g, fomd e & agaa g
ow & 7% i 9% a% aFrQ gL 4
aw % w¥t «¥t axfiat ¥ 7 wwar o
wiifE ea® IFTS @A | GHT ) s
NTAT F §F G I FOW  sqi A
g 1 @h A ) Az v fr
T wga o Aift ok wEww, gar
A g HHATY & 9% srow wid
w7 § ofega 7l ) ¥ @ Aw § of
of weard W W 9T A gF e

e wifigd

CHAITRA 9, 1893 (SAKA)

Address (M) 154

vy & v fasg¥ qx e § ohfie
ad grgar & w1y woAr wew SRy
w1 gu o way o § 7gt a¢ duw Gy
d g ox gad oy & aw w wew
JAAT AT F | W 5w gfie w7 qady
oS5t @, Tg A @A ag wrvar @
¥t ag ade s ol W& § gewe
frarx 78 wear 1 3@ wdNS st o
frg & B dae &, foast & oY warfine
7 FY & & 78 w7 el sl oy ol
€ wwfg gwaY S wner & aw ww
ATATHY A waw § W YW ATeT A wew
&T g9y q87 AEA § | gArR wefiy wurH
Tl do AT AW AYE A AN ¥ Iy
797 qgw Fawa # sfaw wedw wie
afufy ¥ o e faor ar—fevifen
Arafasy |

g7 fadyar w1a a5 § I9 g AN
@y Ot F o o= H @&
e WYX E AT wrgar § | fedgergee
Jrrfer Arafasw sufa fadfas sor-
aifss awwarg | afs g9 ¥ 2|W F
QAATL, g7 ¥ 7T WEgS & W Ay
FT AT 7 9 TAFT TAS FET 7S €
@ 7¢ Prfeza soraifas e § @
REFaT FTE A F qr T T o)
# qrd AT °r e & @y AT Aw
# um ger a7 AfgEFR § A W IR
& 7y ara WOk TR &Y QE |

gfrar & g9 o 4R g awoATd
& 7T ST A At WA |, 3y ¥w
§ gt sorraer § FETSATT A & WA
w5 2w QX oY § o sorraifes awToT
HamrRi e AT WY
oY fadfeaer sroaifos guTwaTT WY AT
F7ar @ a1 39 9% frax v @

fg g oft 7T 0 wTeW R W |
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[wre Wi wrw]
oY 99 g &7 WY wrde § SEH ¥ AW
Wl o & www gt & @R AR
ORI & §PIY TEAT B OGAEY mTew
WIA FT gH g9 qeeTEl W w14 €9 X
ofre st & fadfee wararfas
garvare  (fedzmresey dWafes A
frow) &1 ag FrdET daw g F WA
LT I ¥ & g0 TE & AFAT | TR
fam g% o W=t qT FIw FTET AT
qgeT Ay aY @% FT &) §A% A WIS
& fagré wa =fwar gfger meft F g1
Rrgurr faware & f5 g% s A
fafza somafas AuTwEE F A&
forg seary @, fadaw @@ ¥ wEv 97
wfeTe FF ST | g Aved AT AR
¢ fr g oF wigmfen s sa=ian
FT qTATE ¥ W ww A4 ¥ oA F-
mag 9@ o WSt 7 fay whwds
wgh § ag wiwee & ora | & oA M
#t 57 arq # @FR Far g ofF e
T ¥ 717 wfwg @ aF fr e
w4 3w w0 Fy ed ®q & afegA
a8 ¥ ) fag & uF A A ww
oy <@ @ ¢ g wa i wfawra
st Twr FHAET 4 AEEwar § qt
o aag o fad fs o3 7 wfgds
g § v v AR faTEYy s=fr s
waafy o1 T ®rd 9 fiT @)
AT qF O A% F& § & I IMfA
gt wifgg forg e a8 W 3% a@
weF § @ I waafy @ afem
g® fawre § fr afk @ Ton sl
st afwif) & sragy fear w@r o
FeeTd A ¥ ¥ P wow wAwd
giar ! a7 N N AT Y
wfidy QFC AT I w0 | dww
Anf R e g Aniy R
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e qOETd gawt & Wwew W oft e
wiwdl 1 Fiw 7 F AfirT N gw aw A7
WHEITmy gr fay & R W
g7 § gETC AT Aifd w1 w9 & afana
g VA & ar wd | 0 gar wswew § fag
gawy faerfaay 1 srargs s Wfag
wrar faenfuzy & o sqmTEdEET o
FOSSF A g A | ew oaw A
T 82 AF g7 A1 Ay | gafaw qar
A9 FET BT 3N FAFR AT A4 €T R
afam 7% & fqu a7 @St o7 Fw
FETEMUF q98 4, 8T 797 FH-
sifedt & w7 7 gawt & qusa ¥,

gamfa wgRm  qEAT GZET W
qaTT T FI0F a97 Hifga & Wi FAq

IT G | 97 26wy A= 7
2

sro Mfaez a1er @ g w9 20 fwaz
F AW AT AV a8 AN aww A AT
&1 1 &7 grew & wa@ g A #
ghmas & ag I @19 T W@ QI
s a5 & aza wW awar g
affT 9T ¥ @ wEAT 9T gy wEw
AEAT E AV YR I§ QU FW & fAQ
o fqaar wifgd 1 wxv & wad quA
S 214 & A7 730 78 A7 qgA IfeA

g

ot T wgra ot (Towz i) ¢
zTo Mfex arr ¥7 g7 ¥ F@d g

wee & AT 9 oy A g F@ R
forg gafer qwa faar s

o wifay wrw : gl wa N &
WTek qTAY wgeT wgar § ag ag & O
WPrs gty & fao g7 ag w9 ™ #,
3w g, afew daw Wfes owfe ra g
wifs ag wose ¢ fr ¥ Wfaw 9=l
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& gATR weA) ¥T g B aer WY R
wist oft ¥ rwdw wree ¥ wv @ g
oF faw gwik e war a1 ST 9
wreqtfens geafa 57 iy & 97 Wifaw
I=fa #Y @ fFar ur 1 wry ATy fomr
# 339 Qg g faaEY fr v @mr Jd &1
& gfrar & 509 Fig 79 0 7 @G
g fv fod fadle foer ogfa
wgt wifgr a4t forer agfr @1 #8 1<
g &1 ae gEe g &y faer ggfa ¥
s A9 o1 77 2 gaw A WY A
A faet 3 &Y foer agfr A 2
¢ N & fantor & fam faar sar &
gt #1 frwraar wnfgy g9 wRew #
®§ W At F% afafaar @@ gF71§
afeT ag wraws § 5 37 " W)
T afafaa & Y gwr &, s fawifar
2, SHET g9 F19 &7 ¥ qfvaa T

-

zq foem agfd & ag & o &
ferlt & weary ¥ FEwT WEAT E
wat aw fedy o1 M @ A Fqw AW
Tmarear g fr fedt o st & =
HqTEA FT AN quex F foar g A
U o qgt el T FAS frag A
warg, @18 foa & q1@ I @9 qW A
#t g 50 s wfes witdlw @rax
Fasr w19 faar g & Ay 99 FFar )
fex o g9 & f5 gvwc #1 Uw
freaw s ¥ & oY 99w faeew
# #1d &1 ¥ ofcoa wor @ afgm
g & forw gng washt #1 sfafswa
W a% v ¥ for oF favew 9w
frar gr asft g% seaE o e Ty ar)
T owere ¥ Y & w9 & gvaew ®
Do st oy g aF wE w7 H
afeqrer At & af | FTHY FE €T H
efige <7 ¥ wrmEar § | A Ay
& T G WTIH ATRA TAAT WTLAT § !
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oot g gy § fF ¥y s
F1 fgdY 7y At usE & Fg w9AT
qrpd o7 sgagre feeh & w@r wnfyg
ot g ¥ qre ot et ¥ qw wd
e &Y 9wy =t ¥ Srar @) wed
FTH BT AT | W G @a WY
Aoy AT wrd gz W Rt H owmR
qrfEw |

T g 7 § B @ ar o
7 o=y Al fdt & arg gadr i A
I 3 AT TIF 37 A1fgd | §ER
AT 2EFIT FT GHY § O g8 W v
eTHafaT Al & @ & & W
fodt & fax 7t s wivg a3 weiw
Aral & (97 wgar g9 S0 FE
fr & Faw ferdt o1 qwarl § @@ oW
qewd ¥ 1 & 839 fe=y 1 &Y quar
7gY § wfag & Auey s e o7
qeart § | A A & N A W g
T8 8 W & gEwr wrex svar § afew
oSt & gfr 38 feafy aft & ot vt
Y #1 WA Uy & wreq § 47 ) iy
A Fgrad 9 5 waw R fax
qAAT q FAw v g fomg wra
Ok § Y AT WIA WTHT ¥@ AW &
I FFAT T qG AETAIAE § W)X g
gawa st arfedr | & I A wAA &
IR # wgar g1 HAN A wmrar g fE
uF T wedy wmaT & W S Avr o@
deaT argd & 97 9% diw & afew fow
mmﬁZ!fmﬂWﬁ"fﬂ'@‘mﬁ
WIST 59 2w ¥ grf @ 9% UF sreariaw
feafs & w1 ag art w1y

aa & wreew & avaeq § FgAT ATRAT
AR SR ICEIE AKGCE Gl 1)
o s wgd & P oot aheq ard
TATT Y FAT A TS F Y'Y T
adt 1 g farg A o wdf A Py
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[®1e ifawx arw)

thexr ot F wit TR A g
foreret | frrg et & ae & 7z o wE
T g v e fany § 2@ Y awaw
gwiry 7 gvm, wA ot Af @, o
% R ¥ e waf aww ad g,
wmﬂﬁ@mtmwrﬁw q AT
T amas v @ s N AErA
FITAT FT AT § TR T w9 A
e &% wifed | witey T &
o gt M w14 v ¥ ofcoa s
T AT w19 F § AfRT Mag F Aqqy
# I99) aFK Ad ®7 A ofcuw TE
FET | gEwr ot Frd-w9 ¥ qfcog w1
wifgd | arq avaf & Far€ar A Ay
e & surdarl w1 e, wey ¥
wSgT M ITH FILT AT § | @F &7
g iy |

17.00 hrs.

wrfere & o a1 o wgr e g
WX ag WAl denfa & arrg A )
e aepfa aft 9T Al o &0
whfere wf-frdwan ¢@ depfa &1 qay
agr T § Wi gEY aaw wfaara F o
W & foar € | ot arfem g &
Jaw AwT F o wzar g€ A7 gurd wepfa
Sgdersfarw d) =9 9@ NG
AT §q 1964-65 ¥ At g€ 4t W
I EE O W 1 9 oA ¥ sy o
a1 s dmw ¥ 7w X I ¥ faAi &
WY O TG T A TH TATATH ATAH
# fary s seR W & Forel-fare,
ogdagd it welwe ¥ soEr
wifed | & xewer aer fadely g1 gw A
agfepar o §, afgerard g g o
3T A% weftgar <@® A §, wigaroms
g fr oY aly uw @few o & fasgar
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ITH I WA g F A FW ET
T A I foar | ATawT weE w5
fa agi wamgr g W IER g I@
a%g #1 e} fegr oy faw R &7
AP I AW & WA TH W FR
¥ fast & @iy frar, o7 @A
sttt gfgey meft waw 5 JM A
I Y Y gy gt Fear wAT Ag ST
wfad gar 1 wfy 39 @i X ST R
T @ a9 W F oG & geat
ALY, afier ATA, Far-FaT T4 T@ AW
T 0F g § atg #X a0 & oy agt 3
dwpfa, agi & g yom 9 § AW e
THTR #Y FATE WU A gy vH faga W
AETT 1 AgT AqF Jgar ifey 1 W
Y Uo7 AYFIX 3H fawq ¥ AAF A8
@A A AT GETT w1 I gEAnd
AT |TEd |

T NE Y oedt & 9 S SEE
gEr <@ T & ¥ SRET ge@ ¥ ANGA
F@IE

SHRI FATEHSINGHRAO GAFKWAD
(Baroda) : Mr, Chairman, this is a long way
from division No.24 on that side where
I sat for ten years to division No. 366 on
this side. But I am happy to note that my
former senior colleague Shri Krishna Menon
has also changed sides with me. Oncea
Parliamentary Secrctary in this House and
lately a Mnister m a State Government and
now a Member of a sadly depleted party, it
is nice also at the same time to be back
again in this House after a lapse of 4 years.
Iamsure I am going to enjoy speaking
from this side of the House as much as I
enjoyed speaking faom the other side of the
House. While 1 shall not spare Govern-
ment when it comes to actions detrimental
to the interests of the country, my criticism
shall always remain constructive and ob-
jective, and 1t is with this approach that 1
propose 10 treat the subject before the
House, namely, the Presidential Address—
lam glad my senior colleague is back in
the House,
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Itisa crying shame that with all the
recent emphasis on the eradication poverty,
the Address makes no mention at all of any
programme to accelerate the pace of econo-
mic progress or advancement of the back-
ward classes, especially the Scheduled Castes
and the Adivasis. FEver since the dawn of
independence while wild promises have been
held out to them, all that has been carried
out bas been a ruthless and blatant exploi-
tation of these communitics. Article 17 of
the Constitution reads :

* “*Untouchability” is abolished and
its practicce in any foim is forbidden.
The enforcement of any disability arising
out of *Untouchability shall be an
offence punishable in accordance with
law."

But the condmwon of bachward clusses
in this country, the downtrodden classes, 1s
worse than it ever was. In India's thou-
sands of villages the Harijan community, the
backward community, is compclled to live
in segregation even today. It is 24 years
after independence and we have been having
our own national Government. In the vast
majority of the villeges, and I would like
any Member of this Housc to challenge this,
especially from the other side, the Harijan
is forced even to make his own arrangement
drinking water supply. In most cases he has
o share his drinking water with cattle. He
dare not do it normally but the only day
when he is allowed to drink the common
well with the others of the village is when
some official or high dignitary visits the
village. ‘Thereafter or on any other day if
he dare repeat it, the least he has to pay for
it is with his hife.

Last year in a village in Gujarat, a
village which only the previous year had
been awarded a prize for its contribution
towards the integration of the backward
classes with the other classes, Harijans were
brutally assaulted,......

AN HON. MEMBER : You
Minister there.

were

SHRI FATEHSING GAEKWAD:
Yes, ] was.

«woofor committing the crime of drink-
ing from the same well.

In the urban areas where one is told
that there is considerable en.ightment, that
people have progressed since the dawn of
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independence, and wheie large sums of
money are being spent for slum clearance,
even when slums are clearod,—some have
been cleared, there is mo doubt abuut it—
separate tencments are being built for these
backward classes. T do not think thisis a
fair contribution and a fair treatment to a
class for whose uplift we have been
struggling for years.

st foramry GegY) ¢ el
%m&wwwg!%m&l

st wagiey wowary : w9 FEEr
1 ard A sy, gafag § sgher &
N FIAT RIE |

SHRI N. K. SHARMA (Dausa) : That
system is also out of date.

SHRI FATFHSING GAEKWAD : You
don’t have to tell me. Itis written on the
wall, 1 can read it.

This in brief is the appalling condition
of the backward classes of this country even
after 24 years of independence, Since the
time at my disposal is short, 1 shall deal
with this matter in detail when the report
ol the Backward Classes Commission and
Scheduled Castes Commission come before
the House. 1t always comes a year or too
late. This 1s my experience in the past.

There is another subject to which 1 shall
now turn my attention. I am very happy
10 note that the President’s Address makes
specific mention of this. This is a matter of
great vilal importance not only to this
country but to the world at large.

It is the stress that the President has
laid on the dangers of air, water and soil
pollution and on the need for ecological
balance of nature. The dangers of pollution
were first felt and realised about 10 or 12
years ago. But the subject ¢id not receive
the attention due to it until about 4 years
ago. It was only in 1967 that the Centre
wrote to all the Stale Government requcst-
ing them to pass resolutions in the State
Assemblies under article 252 of Constitution
empowering the Centre to bring forward a
Bill for the purpose. In the very first
session of the Gujarat Assembiy in 1967 a
unanimous resolution was passed (0 this
effect. It is sad to imagine that it took
three years for another State Government tp
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pass a ' similar resolution. 1 think it was
passed by Kerala after repeated reminders
from the Centre. In shcer desperation I, us
the then State Health Minister, decided to
bring forward a Bill of my own in the State
Assembly. But unfortunately to my amaze-
ment I discovered that once having surren-
dered the power of legislation to the Contre,
the State Government could not pass an
independent enaciment in this respect.  The
Maharashtra Governmen(, In many i¢spects
a clever Government, did not pay hced to
the Centre and they did not pass thc neces-
sary legislation. They are to-day probably
the only State. I am subject to correction,
who have passed an cnactment ior the pre-
vention of pollution of water,

President’s

This is not the first time that reference
to potlution has been made in the Presi-
dent’s Address. An assurance was held out
in last years Presidential Address that a Bill
would be introduced in Parliament. 1t is
trye that a Bill was introduced, | gether, in
the Rajya Sabha, and then referred to a
Joint Select Committee which has now fallen
through becausc a new Parliament bas
come into being. 1 do hope that the second
assurance given to us in this Presidential
Address will mean something and sooner
rather than later a comprehensive Bill on
the prevention of pollution in air, water and
soil will be brought forward in this
House. 1 hope there will be no delay in this
respect,

Coupled with this question is the urgent
need for an ecologival survey in this country.
The balance of nature which is what the
definition of ecology is, has been badly aid
sadly upset in this country. Forests have
been rapidly receding and some of the
valyable dumb denizens of these forests arc
on the verge of exinction. Early this year
the ,c’.ujarat Government took steps to sct
up ¢ State Ecological Council and is pro-
bably the only State to have done so,
so far.

With all the emphasis at my command,
1 would stropgly urge the Central Govern-
ment to give this matter their urgent and
Immediate atlention, and take speedy steps
to set up an Ecological Council at the
Centre.

¥ would not give yon the otcasian te
1ing the bell ; I will sit before you do so.
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I am also greatly distressed that there is no
mention in the Address of the Narmada
project. The delay in ils implementation
because of the differences over it among
certain States, has been so great that it is today
cven beyond a joke. 1In the pasi, one can
understand that there was a weak Centre and
the Centre could not persuade the State
Governments to take action, but now, since
things have undergone a dramatic transfor-
mation and since there is so much talk going
around about the massive mandate given by
the people to the new  Government, the im-
plementation of the Narmada project, ! feel,
should be the very first task that should be
undertaken by this Government.

While undoubtedly it  will mean the
bringing uboul the green revolution in the
States ol Gujarat and Madhya Pradesh, my
fervent plea is that the Naimada project
and similar other projects  be viewed not as
State projects or projects beneficial only to
some States but as pational projects solely
beneficizi to the nation. | hope that the
new Government will pay due heed to this
plea.

Sir, there are othes subjects with which
I would like to deal, but the leader of my
party has told me that he wishes to take
part in this debate, and I should not erode
into hus ume, ‘Lhercfore, 1 shall conclude
my speech today with thanks to the
Chair.

ot Ay W (AT) - aegafa ot &
AR qT S AR §T S g
g1 &, U audA a7 § forg & @@
gar g | aegufa o @ St whiraraar ssay-
3T & T2 St e ¥ 4w feat 8, 7g
F gd &) 3% Fife 7 wfiwew |
faa Afadi &1 wfavraw go  wfwwmaa §
fear mar g 9 Aifvat Hak ¥ g w0
F SAAT F A W YA F Gy 7Y
T w of WX 97 qw aval w7 W
Ta gfawew § w3 fagroar § 1w
ARy arRE o ® ooy @R ¥
T oA & qgdy e uw ARy e
1967 ¥ 3l & arx wite forg T WY
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g & AR T A FWR Y aficfea-
foat ot o fore 2t * drdg ¥ =7y
W AT AN OF AgT AT qficada A
TEESAT 47 | T ATQ A F) wgae
®T AT AT FY I AT T {F A q7
friw foar f 3 & ge@ Sy s W
TAT ¢ AR WA A A =y gq B
BRTT T AT g qfeaaw 9@ay & yiv A
qfead=t £ 713 ¥ 29 1 STy Y guw
&, &w gEl & d=rA #H W | Ry o7 F@r
¥ e yarat & @ dmar frar gaany ==
m%mﬁmmﬁ?rmmg% g
9 7T & Wy A FTAA AX§ 9% T
7 W %7 %7 & % AW A waAv 7 4@
duar faar & 5 92 oF mag N
qeqreY §, 7 A7 UFALIA WST FT  TEAT
et § o 7 & vawdW AR F1 e
qrEAY § afew 3w & oF werw W A
HYAT F7 HOT q2A7 AEAY & | gAY e
T FATT IZ AAWAIZE AT FY Foqam
FE AT W X T AN FT WA
"HTSTATE ATET JTAT A¥9a WY & | gHET
fazara A AT T A S S 20
W wE @ o afafefa 97 %7 amr e
o ¥ 9% & A7 a9 &Y ¥ sgver wf-
fafg Awar zfeer o N S e
T, 9% GHAF | §F Raar FY A8
wrar feemar @ 5 gw far faeft fiomr &
R ¥ qfcads a7 ¥ aww W, gw qw-
W 9T o dfaum ¥ dvey w0 i
RIATE &Y FqTOAT ¥ fAC zw Aq A
wifeaTd afad a1 eegafy &
wfewew & aga @ el w7 faveiar
firgr ar &1

o ot 3w grea wE AR
¥ Y £ sEear 53.70 707 & Wk
G AMA L & 3 §OT & fymra &
weht o ot & ) A Y gl gE swe
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& farg &Y, ot o WAy gl So-
oY X AT gty IgE I § 1 vy
7z w=Q § i sg=r £ frafer s
&1 OF SIATH qAET 9T | T T
war & fiF e gmw fag fredt Wy ot
AT g1, a1 qg ol T 717 |

g AW T IR T I Of
H% g fF oY & arg Ad-ard Wik
FAT-T7 FT IQTEA FOT AGTE | 2w
FT KT qra Wy I Y | FfEw Aw oA
73 B O & qaY e ¥ w9 @ wf
Fiamwar av 39 Haa v
war § 1 5w A 7 A, & §t afcare W
&, fodh qry 93 g4 79 T aga 49T 9T-
aew ar fgemr & 0 vOd H Ar@ W
fewar 3ok qrg & wiT 2o & 53 0w
war & 99 fad a7 gfw wme feeaT &
A X A THAAA F) W FT § | AW
&7 79 |7 agrar § A gen faawm f
framst &Y 7@ weAr & onw fa gd
aferrta w1 Frar-wrgA ¥ afcady s
qaT |

Ffa ¥ geared #1 w9 gUrQ ASHW
AT ¥ FGA T @S 1 FQ
T wia w7 41 qde sty A gy
I ¥ arar & | Fhy & IqrEw &
frafasr & wrgafy o & & alx ¥ dz
e dak wwer € fF At W
F1it & o fefead wre 2=aix sl =
A4t =1fgm, difesr & axaeay @Y Wi
T giadet Y oty a0 =fgg | &
frda w<ar =rgaT § fs cad  wemaT
oF s FAd AT aF 9w W,
foramy Dot & gv geT faar mr Ak
@ wRW W wadae A o faawy
I FL AL, g § wrfATA We
gifesm &1 N | wE-wE srEErd A
9 o P frwd g€ £ 11w
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WU Ia¥ dwfer adwl wr sgE

b vfy 7 Jarew agrw A wieard

gt § ) & g & wer s @

T YR A7 gy § e fagr sy )

vhy-sarea ¥ 3fz ¥ qmo-arg ¥ &
g v w1 faww o agw Iwd
weafy % wfirarew F gasr s A8
four mar & 1 Y ¥ g oAl W W
WA ¥ o @ F wE AN
T SR A1 I FT UFGNE FTXH FTH
fordelt qat a=r w93 § 1 oo & agul
#Y wedt w7 AR F, I Dfefrw
FAT WHY, W AR ST & IarEA w7

g wifgy ) agyrew #Y g=fy R
gk ¥w & fom o agd wge w1 faww

2 | wfao & Ia¥t axw geFe 7 e
femrar =mgaT g

gwfa wglw . ARET gIew
HYAT WIGA GHIT FA FT T FL |

st wrg T om g g Ay oaw
famre it 7y gu @

wwrafa waw : wak g9 ¥ 26
T GYAAT AR & | TN FT A5G
YW AWk T & T OE A
WY a9 97rg fawe %1 @9y faar o, @
fraffes aua & ag a8 rawar g
ATY 9T % U2 FX |

it srwer Tt ot © garafy w@ew
gfr¥eer oy@ qr w1€ Y T A
fawe ¥ woar www S dv ¥ AE A
wher | wefre o gaTa ag faeme
oftwT aTgw aw qgAr & f5 gwey 9w
wivw waw fear o | ¥ aw fAaEw
% 5 wlw qae B W ¥ FW W AR

fare et wigd |
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st gew wr wwow (g &
seary war § o f ogw wwt & fag we
oo gaq qer XA W1y |

wwrafa w@vam : it gEwT @ww
T &

st qrg Tw : {A F IORTH gfg ¥
qra gz Y g&d g fF gwwr 9 faa
frar s #fR smasrd ) ofaw ame
feid 913 | & w9t oF AR F]AT
|EAT ) AFR q WNATHE FTA &
fam sy & fafras wrr 52 w9 sfa-
frrza fafewa R &) fea gfs oo
FIOIA T @O T FT & § gAfag
FAR T ¥ araw 35 40 w9¥ wfy-
Rt dfas w1 fadew
FwAT SEAT § 5 A smEw ®
g arw @@ faAa, 9971 wAdfre o
fadrm, &Y 2% & ATt F1 IATEH AR
g% qrAWT | TAfEU g7 syEwqr FEAr
aifer & AT FY WO IRATRA AT
s sz a7 | g wfafoa 3gc-
grafaw T misfer mifs &1 *enfe-
Aqw @rar Trfge | fa=ifaay ) gor &g
FRITT FTU AT s N
GqE FT FI°q FI& 47 97 IqraT & A
sggeqT FTAT gy, faady st W
@ dw am fay ol wegmd W
arar &% Fam 9x faw | oeefa &
wfwarger § @ aw@ &1 fow gt §
afam & WU ST ST gEET A
arsfya AT Agar § 1 swredr
FLAT ¥, Foad Freaere X TR
2T &1 wwT T

faer st & wod qore Avew F W
¢ 5 Za frg® qrer oY sraerT fRY @,
% ¥ awga @ WAl oC o g fear
FEFT Y R aww § wraf
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wTErgERT € are ot § fF o aga @w
W ®T FAT S, UNITT AgT &
T WX AT T AT ST Sy
A % fAy 99 1 SEEE FIE
W A A qt WY AR & ¥AF
o q@ery W1 g 9ET Hed A
FATEA FY AFN G AN T I A F
[qE T B GITANA TG FLAT W AR
fed W gwd gFn | AR AT,
WIARAYIT #1T F1IT F1 IAEA &G,
faqar gar} & ¥ w@r g 1 fow
HE A GTAFEA X FA 4T @R TG A
g%y, 3% fon fafaa &Y af @
QAFFT T & 497 I+ QH QT935H
g wamr wifzo, (398 IV WA
T G gHAT & |

A § feAca 474 F1 FEEE
qRaT 21 953X F g 100 fafeaw
o dF oie & fenfaeg fav g
fogd 35, 40 wfyoT wmdz &) e
IEFT FTH ANTHAT 3T & T6 99
igw g7 oAgr 1,000 = ufy fm
SrEgT FT @ 1 77 2,000 z7 A agA
war & @ avar & % 10,000 =
% X ATAT AFAT § | X THIGSA, AEA
ST FAX PRI A TF FVIE A FW
&, O a1 35 Q9 vay ay fadelt g
gy AT | gwwr s g R 1974
aF ZWH! FEATEIAL & FTHRLA 9T 90
0 war Y (AR g1 AF FE 93
% FrdE gt W W @ Juwew § 1
IEd STEHNA WY qiTAT Wiy | R
frr W& wrgY w1 e fager aga
wedr §

Y g AFT ¥ qrEUEd & Gy
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SHRI ERASMO DE SEQUEIRA
(Marmagoa) : Mr. Chairman, Sir, it augurs
well for the future of our Union Territory
that whei 1 make this presentatian, the hon.
Member from Pondicherry acts as the ear
of thc Government in this House.

Even before our return to the Indian
fold, we, in Goa, Daman and Diu, always
wanted to be a full-fleged State of the Indian
Union. And when, at their request, Goa
was liberated in 1961, the people felt that
this aspiration would soon be fulfilled. But
this feeling was belied.

To the detriment of the progress of our
territorry, a distortion was deliberately in-
troduced into the territory. This distortion
caused a cleavage among people koown to
be fricnds. Tlus distortion caused a cieavage
in thc bosom of many a family. We went
through painful days in Goa, Daman and
Diu.

This distortion, Sir, was resented by the
people of Goa, Daman and Diu. This dis-
tortion was fought by the people. And this
distortion was removed by the people of
Goa, Daman and Diu, always peaceful,
biiefly cleaved than reuniting.

In this process, the United Goans’ Party
became the vehicle of popular expression.
Contrary to what we had expected, we had
to fight hard, even for the opportunity to
decide our own future within this great
country. Still, we arc grateful to Parliament
and we are grateful in & very special way to
the Prime Minister, Mrs. Indira Gandhi, for
it was she who took the decision at our
behest to hold an opinion poll.

The wheel has now turned full circle—
to the place from where, in the first place,
it should never have bcen allowed to be
shifted. In this historic opinion poll, the
people of Goa, Daman and Diu cast away,
once and for all, the distortion that had
played havoc with our lives. 1 pay them
my tribute.
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With the passage of tume our case for

Statehood was reinforced by other events,

The demand of Himachal Pradesh was
conceded. Government accepted the prinuiple
of Statehood 10 Umion territories  Mani-
pur and Tripura’s demand was conceded tn
principle

The Statesman m 1ts edstorial of 4th
September, 1970 wrote

“The Centre would do well ssmularly
to anticipate the demand for full State-
hood by other Union 1euntorics such as
Goa ”

The Indian Express m its editorial on Sth
September, 1970 wrote

“Now, that Manipur and Tripura have
been conceded Statehood, Goa's claim
must m all faupess be acceplted. In
rational terms the claim i far stronger
for a number of reasons Goa s eco-
nomically viable to a4 much greater de-
gree than Manipur or Tripura or for
that matier Himachal Pradesh To aigue
that Gea's claim 15 weaher because 1t 1s
not bached up by a popular agitation
would be most nesponsible It would
only incite an agitation "

In Goa, Daman and Dt we moved
steadily towards Statehood In the rccent
Parliamentary clection, both the Goa seats
were wom by candidates standirg on a4 plat-
form of Statehood 1his 1s what the Fxe-
cutive Commuitee of the Goa Pra lush Con-
gresa had 10 say In a resolution dated 28 h
March, 1971 I quote from Patriot

“The Comnuttee said that the votes
polled by both candidules were voles to
the progicssive national policies of the
Prume Munister, mainly in favour of the
common programmes which the Congress
and the United Goans jontly placed be-
fore the electorate, namely, attainment
ot Statehood and inclusion of Konkam
m the Eighth Schedule of Consli-
tution.”

By electing both me and my colleague
from the Congress Party the people of Goa,
Daman and Dz expiessed thewr clear man-
date for Stawhood,

At midnight on Friday last week m res-
pose to this mandate, the Goa, Daman and
D assembly passed by a massive majority a

MARCH 30, 1971

Address (M) 16

hustoric resolution secking Stat¢hood for the
Union Territory.

We have waited many yedrs for this day,
It 1s my proud privilege to request today m
this House that Government should fulfil the
aspirations of the people of Goa, Daman and
Diu and bring forward at the earliest oppor-
tunity egislation to this House granting
Striechood to ow  Union  Teintory
Himachal's demand has been  conceded
Maniput and Tripwa’s demand have been
conceded  Let not Government be tempted
(o keep Goa, Daman and Diu away irom
the mamnstrecam We do not seeh any addi-
tion of territorv or break of existing terrs-
oy mio two  All we ash 1s Lhat a terri-
tory which has existed as one  adnunistrative
unit for far onger than any other m the
country should he <levated from Union
Territory 10 Statchood T seck the support
ot every Mumber of this House and of all
our ollcagues ;n the Rajrva Sabla in mah
g this possibic and in making this on-
animious

1 quote here the uditorisl of  the
Hindustan Standard Calcutiy, dated the Sth
suptember, 1370 entithud - Dl iyed Jusine ™

“Therc setrms to be 2 snag of sorts
the announciment mad 1p Patliament in
this 1egard The Govarnment, 1t s stated,
has acoupted n prnciple the demand for
Statthood for Maumpur and Tripura
Dots 1t mean that the tianslation of the
pimnciple into praciice 18 gong to be a
long drawn-out process * 1 should be
realised that procrastination at this stage
will cresle complications which should
be avorded Ihe delay in coming to the
present devision has already robbed 1t of
much ol 1ts grance Turther tardihess
will make 1t a wholly ungracious act ’

It bas been a long quest, with many
obstacles 1 am proud that throughout it
has been peaceful and without any untoward
incident, T am confident that with no logical
obstacle pow remain; g, we shall fulfil our
natwmal aspirations soon and n the same
manner.

In Goa today, we have a minornty
Government propped up by five defectors
whose services 1t has acquited We have a
Cluel Minister agamst whom serious charges
of mususe and abuse of office for personal
gain have been publicly made by two of hus
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own Cabinet colleagues and are now awaiting
imvestigation. We bave a party in power,
which, with both its nomir.ces {or election to
the Lok Sabha summerily rejccied in the
recent election has clearly lost whatever
mandate it might once have had.

I request this Goverrment 1o save my
present Chief Minister the acute embarrass-
monttol' baving himself to press for Statehood
for this is the fiat which he has received, |
suggest that this Government should persuade
him to resign before he goes through that
embarrassmen!, With the passage by the
Goa Assembly of the historle reselution
sceking Statehood in response to the clear
call given by the peoplc in the 1ecent clection,
the continuation of a Territorial Assembly in
Goa ceases to have any meaning and any
purpose.

T request, therefore, that Government
should recommend the immeditate dissolu-
tion of the Goa Assembly, that Goveinment
should bring forward legislarion in the next
session of Parliament granting Statehood to
our territory and let the next elections in
Goa, Daman and Diu be held in our own
State. This has always becn the desire and
the aspiration of the people of Goa, Daman
and Diu. This is now our immediate goal.

SHRI NIMBALKAR (Kolhapur): In
summoning us 1o new endeavours on the
basis of a massive mandale for change
accorded by the eleciorate, the President has
also wisely instilled in us a sense of urgency
for that change as clearly indicated by the
voter. 1t is rot that we were not aware of
this urgency before the elections. An imme-
diate war on poverty was a conspicouously
comman promise included in the manifestoes
of aH the parties represented in this House.
Never before in the history of our Republic
were we so completely united on a single
domestic issue.

It is, therefore, naturally understandable
that eur Prime Minister should keep in touch
with the Opposition leaders as often as
possible. I am, however, inclined to conféss
that there may be some Members in the
ruling party ¥ho with a touch of envy would
fee! that it might have been better if they
had swood on the ticket of another party,
because it soems (hat Shrimati Iodim
Gandhi'’s attention could bhave been drawn
to us more in that manner. But 1 suppose
that thes is the price that ane has 1o pay for
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an overwhelming majority. Jokes dpart,
there is no mistaking the fact that we are
in the midst of an extremely uneven struggle.
The guns of poverty im our country are
heavily loaded and it is only the undaunted
will to win and an intelligent and imaginative
planning that can se¢ us through. The
resounding popularity enjoyed by Shrimati
Indira Gandhi and other national leaders
among the people will, T am sure, be of
immense help in inflaming the minds of our
people with an unyielding will to win, Their
efforts, however, must be supporied by a
plan drawn up in such & way as to make the
people feel that it is their plan.

Their needs, aspirations and wishes have
to be considered. The success of the plan is
bound to be their success.

17.50 hrs.

[Shri R. D. Bhandare in the Chair]

It is a good thing that midway through
the Fourth Five Year Plan, Government have
decided lo take a new look atit, Tt mighs
be advisable before any further step is taken
to first draw up a separate master plan for
every zila or district in the States taking into
full account the wishes and idiosyncrasies of
the peoplc of the area concer.ed. Pooling
these plans at the State level, modifications
may be made 10 meet the intcrcsts of the
State as a whole. In order to ensure cohesions
with the national interests in view, the plan
should then be finalised at the Centre,

A Plan drawn up in this manner gives
almost everyonc at some stage or other a
chance to have his say and to make recom-
mendations without detracting from the
interests of the mation as a whole. This is
surely what js meant by involving the people
and awakening in them a sense of participa-
tion.

The Government certainly mean well in
setting up a Credit Guarantee Corporation
that will stand guaranttee upto 75 per cent
of the small loans advanced to farmers, with
no or insufficient security to flll the reguise.
ments of commercial banks, Since he
nationalised banks are rapidly opening up
branches in rural areas, it might be batter s
direct these banks to equip their branghes
with a Ioanﬁadministralion department rup
by officers with knowledge of both agriculy
and banking. In case the farmer hui:
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Insufficient security but his scheme fs feasible,
the administration department in consultation
with the BDO of the area together with the
farmer should be made co-responsible for
the management of the scheme unnl such
time as the loan is repaid.

This will have some definite advantages.
It will ensure that the loan is recovered
The money will be used for the purpose for
which it is boriowed. ' Mcic jobs will be
created for banking personncl, with 4 definite
advantage for the banh.. Through the
association, the farmers too will be enlig-
htened.

It is time to give irrigation the highest
priority as part of the super-structure of our
country. A formula should be drawn up
clearly defining the financial responsibilitics
in each State, as in the case of roads. We
have, for instance, national highways which
are lovked after by the Centie ; there are
stale highways which are looked after
by the States, zila parishad roads and so on

Where water is availuble for irugation,
it should be the responsibility of the Centre
to bear the cost upio 5 to 4 kms of the
farm in the area, the State from 1} 1o 2}
kms. and the zila upto 500 metres to 1 km.
and the rest the owner of the farm.

At present, too many haphazard rriga-
tion shemes have come up afl over the
country. Much money and water are wasted
because of lack of overall planning and the
poor farmers are mostly left to fend for
themselves,
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17.54 bes,
|8hri K. N. Tiwary in the Chair]

A fall m the price of any agricultural
commodity is a thing they look for with
fear, Together with a rise in the wholesale
price index of 3 to 4 per cent, a fall in the
price of grain by S to 6 per cent has to be
considered cautiously, for it could also mean
that the farmer who bears the brunt of the
burden of our economy is made 1o pay more
fott other’s produce including agricultural
inputs, while for his own produce he receives
Jess. Government should, tacrefore, be
wary and carefully watch this trend, for with
another favourable monsoon, ths prices of
foodgrains can fall dangerously low for the
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farmer. Government should enticipate such
a situation and be prepared to help farmers
with subsidies, if necessary.

No mention has been made of forestry.
My cxperience is that developing countrics
somehow or other have been shy to talk
about forestry. It might be because the
Government which sows the seeds seldom
lives long enough to reap the harvest, Under
the crrcumstances they might be agreeing with
Dr. Samuel Johnson who once said, “What
has posterity ever done for me that T should
do anything for posterity 2" But we should
not forget that if immediate'y after tnderen-
dence enough had been done for  this
department, we would have been reaping the
hanest today and with it might well have
bridged many a gap in our cconomy. Not
only that. With scientifically spiead out
vegetation it is possible to control  the
weather and it is 1he swest way of mcieas-
ing the ramfall in particular areas of our
sub-continent,

I am glad that even though no mention
of 1t 15 made specifically in the Prewident's
Address, the hon Finance Minister has
realised the importance of slepping up the
production of steel. Many a mocdein econo-
nust has gone over to calculating the
slandard of iving of a nation by working
out the tatio of unit steel consumed per head
of the population. Tlus is a simple and
above all a mote telling way, because it
throws light not only on the standard of
living but also the state of the cconomy.
The prices of 1ron and steel have rocketed
in the past couple of years. If we can by
substantial higher production normalise the
price of this commodity, it 18 bound to have
a salutary effect on the entire economy of
our country,

1 wish at this juncture to put into words
two solemn thoughts, one for this angust
assembly and the other for our nation and
those brothers fighting ag-‘nst imperialism,
brutality and inhumaulty boyond our eastern
borders. Just about a month ago all of us
were involved in canvassing for voies. In
no constituency in our country can we say
that we do not have large pockcts of pos
verty. Even when I talk of the experience
of my own constituency, 1 think 1 can claim
to talk more or less for all. It was worth
watching how the people voted, particularly
on the polling day, with what focling for
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demacracy they voted. Particularly it is the
poor people who were worth watching. They
exercised their franchise as if it was a
religious rite. T was so deeply touched and
T was reminded of the lines of Shelly :

1 give thee not what men call love
But wilt thou accept not

The devotion the heart lifts above
And the heavens reject not

The desire of thc mnth for the star
The night for the mor.ow

The longing for something after
From the spheres of our sorraw ?

Our people arc so deeply stceped in
poverty that it is our first duty, as long as
there is a drop of blood in our veins and
an ounce of energy in our body, 1o see that
this poverty is really e¢radicated, The
people across the border are putting up a
huge battle.  While in the batile of the
people of Bangl: Desh they can see their
encmy in front of them, ours is an  intrinsic
battle against povery in which we do not
know cxactly what we are supposed to
attack, In this T wanl o request my
countrymen to be please patient. The laws
that we make here will take some time
before their effecis reach the common mun,
It may take longer than he can wait, but he
has to be paticnt like the people of Bangla
Desh who are fighting with conviction for
their country. We must also fight paverty
with the same conviction. [ want to quote
here the following lincs :

““Say not, the struggle naught
availeth,
The labour and the wounds are vain,
The encmy faints not, nor faileth,
And as things have been they
rcmain.
If hopes were dupes, then fears may
be liars,
It might be in yon smoke concealed,
Your encmy chase, even now the
fliers,
But for you possess the field,
For whilc the tired waves vainly
. breaking,
Seem here, no painful inch to gain,
Far back, through crecks and inlcts
mahing,
Comes silent flooding, in the main,
And not through eastern windows
only,
When daylight comes, comes in the
light,

pre]

In front, look; the sun climbs slow,
bow slowly,
But westward, look, the land is
bright."
This is the last chance we have of
proving our honour and vindicating the
faith of our people in democracy.

18.00 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following messages received from Rajya
Sabha :—

(i) *““In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of business in the Rajya Sabha, I
am dirccted to return herewith the
Orissa Appropriation (Yote on
Account) Bill, 1971, which was
passed by the Lok Sabha at its
sitting held on the 29th March,
1971 and transmitted to the Rajya
Sabha for its recommendations and
to state that this House has no
recommendations to make to the
Lok Sabha in regard to the said
Rill.”

(ii) “In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha, I
am directed to return herewith the
Orissa  Appropriation Bill, 1971,
which was passed by the Lok
Sabha at its sitting held on ths
29th March, 1971, and transmitted to
the Rajya Sabha for its recommen-
dations and to state that this
House has no recommendations
to make to the Lok Sabha in regard
to the said Bill,”

(iii) *‘In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of business in the Rajya Sabha, 1
am directed to return herewith the
Mysore Appropriation (Vote on
Account) Bill, 1971, which was
passed by the Lok Sabha at its
sitting held on the 29th March,
1971, and transmitted to the Rajya
Sabha for its recommendatioas and
to state that this House has no

recommendationy to make to the
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(iv)

Lok Sabha in regard to the said
Biil.”

“In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha,
I am directed to return herewith
the Mysore Appropriation Bill,
1971, which was passed by the
Lok Sabha at 1ts sitting held on the
20th March, 1971, and transmitted
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10 the Rajya Sabha for its recem-
mendations and to state that this
House has no recommendations to
make to the Lok Sabha in regard
to the said Ball.”

18.02 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Wednesday, March 31,
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